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Friday, 26th July, 1857

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER n the Chair}
RE: QUESTION OF PRIVILEGE

Shrimati Renu Chakravartty
(Bashirat): Before the House takes
up questions, 1 would lhike to raise a
point of privilege On the 23rd July
there was an unstarred question No.
182. On the 20th July 1t was informed
to us that that question was being
transferred to the 31st July But I
find that 1n the PIB press informa-
tion bulletin of July 23rd, the reply to
the unstarred question No 182, which
I presume, would be given to us on
the 31st July, has already appeared,
on the Dandaka.anya scheme 1
would hke to know whether this 1s
not contempt of the House, involving
a point of privilege.

Mr. Speaker: The answer has not
been placed on the Table of the
House?

Shrimati Renu Chakravarttv: No;
it was orginally put down as an un-
starred question on 23rd July. Then
on July 20th, we were notfied that
it has been transferred to July 31 But
obviously ejther the Ministry or some-
body else must have passed on the in-
formation earhier, because on July
23rd, without looking into the fact
that 1t has been transferred, they have
already given the answer, which is
yet unknown to us regarding the
Dandakaranya scheme. It wag wup-
pearing in the name of Dr. Ram
Subhag Singh, myself, Shri Sadhan
Gupta and many others.

’

5256

Mr. Speaker: The hon. Lady Mem-
ber will kindly wnite out what she
has said All that I can say is, any
question of privilege 1s raised not me-
rely orally here; 1t must be sent m
wniting I must check 1t up and find
out whether there 1is really a question
of privilege If any action 1s to be
taken, I will bring 1t before the House.
Of course, I had allowed 1t now to be
brought before the House, but a for-
mal apphcation may also be sent
under the rules

The House will now take up ques.
tions. "

Oral Answers to Questions
“them yruriR” st X TiW ERwT

*3ge  si®o®ve FIE: W
g, WA HN gy Ew A
g w3 fr “iferm e AR
“aredm wArRrd ¥ wETEmA W9
oA FA | fama & s anw 7

qitaga oWy @wTE WX FTAN TW-
Ay (W Tw aEye) ¢ oF ofF-
w5 & WERE & AR 7 JHEI wify
fax fed o @ & 1 @few, Wik
FRATE FF § Y qF ¥ W@ F@
¥ gfer & ox s & few R} fer
v TIT Mo @ § 1 wifads nig
g Fe i 5T s W o

al Wo W0 fgif : wr W
A gamEmEFEI S
ufaferr &€ 8y af «f o afvwrd
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WY 7% ¥ QA ATy wwTe
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Shri Ranga: In view of the fact that

every Ministry has been publishing
more than one journal or bulletin

N/
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w A
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* giving information in regard to their

activities and also in view of the fact
that Government themselves have
been circulating a lot of information
everyday to the Press, have they con-
sidered at any high level whether it
serves any useful purpose at all to
take up the publication of this very
costly book?

Shri Raj Bahadur: This gquestion
was considered by the Estimates
Committee and the Committee has
made a specific recommendation which
is contained in its 66th report. In
pursuance of the examination and
implementation of that recommenda-
tion, as I said just now, a high level
departmental committee has been set
up specifically to go into the question
of multiplicity of the various types of
journals and how far the information
given m those journals, or their pur-
pose and viewpoint scope etc can be
covered by the proposed information
bulletins

Shri T. N. Singh: Is 1t a fact that
the number of unpaid freely distribu-
ted copies 1s much more 1n all these
cases as against the number actually
sold and paid for”

Shri Raj Bahadur: Where we have
to arrange for publicity we have to
distribute a few complimentary copies
I may just <ay that there are some
classes of people and 1nstitutions
which are provided with free copies,
like Members of Parhament, news-
paper editors correspondents, educa-
tional institutions. libraries, informa-
tion centres, public 1nstitutions, uni-
verqities and colleges I think 1t is
imperative in the public interest that
these individuals and institutions are
kept informed m an authentic manner
about the activities of the Government
from time to time.

Shri Bimal Ghose: May I know the
total number of copies not paid for
and the number of copies paid for?

Mr. Speaker: He has given the
category.

Shri A. C. Guha: May I know the
total loss incurred in each of these
cases?
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Shri Raj Bahadur: The underlying
principle for, free distribution as 1
have gaid, is to achieve publicity. For
public sale, a very concessionsl rate
is also prescribed So far as this
particular publication, the Indian In-
formation 18 concerned, Rs 1,10,000 1s
the estimated cost for editing and
Rs 2 lakhs for each 1ssue having 48
pages, for blocks, printing, paper, etc

Mr. Speaker: How many of these
copies are free and how many are
paid for”?

Shri Raj Bahadur- For that I re-
quire notice, because information has
to be collected

Shri A. C. Guha: Publicity may be
the purpose, but still may we not
know the financ:al commitment and
the loss incurred n each of these
cases?

Shri Raj Bahadur I have given the
financial commitment It 1s estimated
that 1t will cost Rs 110,000 per annum
for editing and Rs 2 lakhs for print-
ing etc

Shri M L Dwivedi Will the Minis-
ter give the names of the personnel of
the commttee?

Shri Raj Bahadur. The committee
consists of the Principal Information
Officer, Director of Advertising and
Audio-visual Publicity, Director, Pub-

lications Division and Chief Editor,
Yojana

vo mygmm fg 37 afed
¥ qw & IEE |

& W AWERT 3T & AW W
# @ % aww A § U WA
ATAFTE FEA FEY

Mr. Speaker: I may submt for the
consideration of the Mimsters as a
whole that uniess they have got urgent
work which they cannot avoid, they
will kindly be here to answer ques-
tions relating to their subjects I got
a letter from Dr Keskar this morning
and I found that he has instructed
Mr Raj Bahadur to answer the ques-

26 JULY 1987
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tions Mr Raj Bahadur has answered
very well But all the same, what is
the urgency® I would request hon.
Ministers who have got their deputies
to be present here either by them-
selves or through their deputies, un-
less they have unavoidable work.
Work of Parliament must be given
precedence over any other work in
the country I can understand if it
1s & question of floods, devastation
or any other difficulty, information
can be put off But hon Minsters
know definitely when their subjects
are taken up Therefore, the hon.
Minister could have put off to
tomorrow 1 would request all hon
Ministers to see to 1t that they are
present here either by themselves or
through their deputies to answer ques-
tions whenever matters relating to
their subject come up before the
House I would not ordinarily consi-
der any matter important in prefer-
ence to the work that comes up be-
fore Parhament during the parha-
mentary session

shri Tyagi: 1 pray it may go down
as vour ruling

shri Mohiuddin: May I request that
thi> ruling may specially be commum-
cated to the Prime Mnister?

Mr Speaker: The hon Minister of
Parhamentary Affairs, 1 think, 1s here

Shri Raj Bahadur: I have tried my
level best to answer all the questions.
If there 1s any particular information
still lacking, 1f hon Members put
questions, I will give the information
or I will pass 1t on to my colleague to
give the information to Parhament.

Shri Ranga What the hon Minister
savs 1s pillar to post business that he
will pass 1t on to somebody That is
not what we want We have all ap-~
preciation for Shri Ra) Bahadur Our
quarrel 1s not with Shn Raj Bahadur.
Our quarrel 18 with the growing prac-
tice of, so many of our DMsters
taking 1t easily and simply treating it
as a matter of secondary importance
and passing 1t on to therr colleagues in
this way
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Televivion oft o : sy & -
+ faram gfre qeadfioten dfew o0 wory

{8hri D. C. Sharma:
.mé Shri Bhakt Darshan:

) Shri Bahadur Singh:
{ Pr. Ram Subhag Singh:

Will the Mnster of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 16 on the i4th May, 1957
and state the present position regard-
ing the setting up of Television Sta-
tion at Bombay and the experimental
Television Unit at Delh:1?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Due to financial
stringency and shortage of foreign
exchange the proposal for the setting
up of Telewision Station at Bom-
bay has been postponed The ques-
tion of the Experimental Unit at Delh
is still under consideration.

Dr. Ram Subhag Singh: When was
it realised by the Government.

Mr. Speaker: I am calling Shri D. C
Sharma

Dr. Ram Subbag Singh: My name 1s
also there.

Mr. Speaker: The hon. Member's
name 1s m the end.

Shri D. C. Sharma: May I know
how much of foreign exchange 1s I1n-
volved in this transaction and whether
that cannot be provided?

Shri Raj Bahadur: The provision in
the Second Plan 1s Rs 40 Lakhs So
far as Bombay is concerned, it is
Rs 35 lakhs and a major portion of it
will be required 1n foreign exchange.

N W AN . WY AN gy
¥ fix o aeak & 2fafaar &uw enfen
@ %1 faare wafirn v fear v g,
W felt & 37 W v W fawe
wf ey ?

AT § W I9 W e o faw
i

o uiw gaw fug ¢ woft wEIRM
R} WA § I W TR W e §
O ag T eqfrg wram T &
% g wige § e e uwder
N Wit ez 9 s ¥ wRge R
w1 ag A ek ok &,
99 NG g% a9 I W) q@ w9H

g€ ?

oY T GRe ;g W faw
W AgEE & qey ST wigd 9114
Shrimati Renu Chakravarity: May I
know if the machmnery, etc, which is
necessary for putting up an experi-
mental station at Delhi has arrived

here or 1s 1t that orders are now going
to be placed?

Shri Raj Bahadur: Fifty per cent. of
it has already arrived.

Shri Dasappa: May I know whether,
the other day in answer to a similar
guestion, the hon Prime Minister did
not vouchsafe that they were not
eager to proceed with television in
India?

Mr. Speaker: What 1s the gquestion?

Shri Dasappa: I want to know whe-
ther on a previous occasion the hon.
Prime Minister did not vouchsafe to
us that they were not eager to proceed
with television in India?

The Prime Minister and Minister of
External Affairs (Shri Jaswaharlal
Nehru): 1 said so. But that does not
mean that we should not experiment
with it. There is a definite difference
between starting a big television sys-
tem here and being ready with some
trajned men experimenting with i
without too much cost. There is
definite difference between the
When we wish to start it, we
have some trained personnel.

£
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ot wo wie fgrdt :  fumr fadi Shri Mangbhai Shah: No. Sir. On
O ) T T I Loy pempbist under the Ford
fren & o ¥ g A fefor @1 @l Foundation which the redeem-

American Inveastment in India

o Shri Shree Narayan Das:
$70.4 Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased uLmte:

(a) the names of industries to which
after study here, Mr Harry J Robin-
son, Ford Foundation Scholar, has
drawn the attention of American In-
dustrialists for investment in India;
and

(b) whether Government have so
far received any report from Mr.
Robinson regarding the attitude of the
American business towards invest-
ment 1n India?

The Minister of Industry (Shri
Manubhai Shah): (a) Mr. Harry J.
Robinson has drawn the attention of
American industrialists to several in-
vestment opportunities in India The
industries covered include steel struc-
turals, machine tools, engineering,
electrical goods, pharmaceuticals, che-
micals, paper, sugar and pamnts and
varnishes.

(b) No, Sir

Shri Shree Narayan Das: May 1
know whether the Ford Foundation
Scholar, atter studying in India, point-
ed out certain things which prevent
foreigners coming to invest in India?

ing and bright features of the indus-
trial policy of this country.

Shri Shree Narayan Das: May I
know whether any .fresh steps have
been taken to create a more favours-
ble atmosphere to attract foreign in-
vestment in India?

Shri Manubhai Shak: All our steps
are directed towards that end. The
recent scheme of deferred payment
and equity participation is a very
positive step in that direction.

Shrimati Tarkeshwarl Sinha: The
hon. Minister just now said that mae-
chine tool development is one of the
recommendations made by Mr. Robin-
son. After that, an American Mission
with the joint collaboration of India
and America have visited this country.
May 1 know how much of capital par-
ticipation has been promised to the
Government of India and in what
sphere that capital participation will
be?

Shri Manubhai Shah: That Mission
came entirely apart from Mr. Robin-
son’s efforts. That was the result of
Jjoint efforts of our country and the
USA That Mission is still touring
the country We are quite hopeful
that quite a major collaboration will
come forward as a result of the in-
vestigations

Shrimati Renu Chakravartty: On
the question of steel structurals and
machine tools, which are not indus-
tries of a basic character, may I know
whether these are fields of industry
in which private foreign capital is
gomng to be now invested?

Shri Manubhai Shah: If I may draw
the attention of the hon. Lady Mem-
ber, Schedule I does not contain these
industries  Steel structurals are not
as basic as manufacture of steel and
various other types of heavy indus-
tries Machine tools are of different
categories. Some of the heavy ma-
chine tools we manufacture our-
selves in Bangalore. Another firm is
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proposed to be established with Ger-
man, collaboration for heavy machmne
tools There are various machine

, tool categories working 1n the private
sector also.

Shri C. D. Pande: Has 1t come to
the notice of the Government that
after the report of Mr Robmnson,
there have been certain legislations
propoded which are likely to bave an
unfavourable impression there®

Shri Manubhal Shah: That 1s not a
fact As a matter of fact, foreign
capital and foreign industrialists are
comung into thus country with diffe-
rent proposals It that 1s an indica-
tion, I do not think the impression
vof the hon Member can be sustained

Shri R. Ramanathan Chettiar: Whoat
1s the total American investment 12
India today?

Shri Manubhai Shah: This questiocn
has often come to the House and as
I said last time, we have not got a
recent survey made, of what s
actually the break-up countrywise
On the whole, there 13 very lttle
dis-investment, but increasing rate of
investment of foreign capital

Shri Joachim Alva: In regard to
paints and varnishes to whach M
Robinson referred, has the Govern-
ment assessed the strength and poten-
tiality of the Indian paint manufac-
turers who run Indian paint factories
on Indian capital and management”

Shri Manubhal Shah: Oh yes Li-
cences were given after considering

the existing capacity and the need for
new capacity

Shri Gajendra Prasad Sinha: May
I know whether Amencan invest-

ment in 1956 has decreased or increas-
ed?

Shri Manwbhal Shah: It is on the
increase.
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Labourers in Andamans and Nicsbar
Islands

*371. Dr. Ram Subhag Bingh: Wi}
the Minmster of Labour and Employ-
ment be pleased to state:

(a) whether the Labourers of
Andamans and Nicobar Islands are
covered by Labour Leguslations; and

(b) 1f so, whether any steps have
been taken to improve their condi-~
tions?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) A report regarding the working
of the Labour Laws has ben called
for fiom the Chiet Commissioner and
the information will be lmid on the
table of the Sabha

Dr. Ram Subhag Singh: May I
know whether the labour situation in
Andamans and Nicobar is satisfac-
tory at present?

Shri Abid All: Quite peaceful

Shri Dasappa: May I know whether
the Governmment of India did not in-
crease the wages of permancnt maz-
doors there on 23-2-57°> Why 1s 1t that

they have not :mplemented their own
orders yet?

Shri Abid All: That 1s what I have

said 1n reply to part (b) of the ques-
tion

Shrimati Reau Chakravartty: Is it
a fact that only very recently a can-
teen of the workers i1n shups was a-
vaded by the police and theiwr goods
were thrown out from the canteen
without giving any notice to these
people and now the whole place has
been taken over by the police, and in
spite of various appeais to the Com-
mussioner and other authorities thore
nothing has been done, and that there

are no labour tribunals to which they
can represent’

Shri Abld All: The report was that
mischief-mongers created trouble
and subsequently everything was made
peaceful.
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lnpm of Buses

e, {mm Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Transport
undertakings, viz., B.ES.T. of Bum-
bay and State Transports of West
Bengal have placed orders for buses
in the United Kingdom;

(b) it so, the number of buses or-
dered for each; and

(c) the amount of foreign exchange
involved m these transactions?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

() and (c¢) Imports during 1956-
57 were made against licences as fol-
OWS—

C I.F. Value
NAME No, of ‘Approximate’
Vc'ucles Rs (Lakh
BLS1 Bomby 125 45
State ‘Transport
Undertakiag,
West Bengal, 1i0 33

Shri Sadhan Gupta: May 1 know
why the West Bengal Transport and
the BEST have been allowed to 1m-
port buses when Mercedes—Benz
trucks are being mgnufactured in our
country and are, m fact, very gocd
trucks for the purpose of trausport?

Shri Manubhai Shah: The mamn
question relates to buses and mnot
trucks and that is why....

Shri Sadhan Gupta: The trucks are
being used as buses on many routes,
after conversion into buses.

Shri Mannbhal Shah: Bus bodies
and chassis which the question men-
tions are not being manufactured and
that is why they are being imported
for the present.

Shri Punnoose: Is it a fact that
<contracts estimated at more than
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£.500,000 have been entered into with
U. K. firms by Indian companies?
How can 1t be justified in the context
of our foreign exchange difficulty?

Shri Manunbhai Shah: Foreign ex-
change 1s being very carefully doled
out to very essential requirements.
Passenger bus travel is also conside-
red an important part of the com-
munity’s needs and as such the muni-
mum requirements of every State have
been gone into We are hoping that
in the next few years when the
Ashok-Leyland in Madras 18 expect-
ed to make double-deckers and single
big vehicles of 5 tons and more, prac-
tically no imports will be necessary.

Shri Heda: May I know whether
only the chassis are imported or also
bus bodies, because bus bodies are
manufactured at more than one place
in India?

Shri Manubhai Shah: Mostly chas-
s1s, but some bus bodies also for very

heavy types.

Shri Gajendra Prasad Sinha: What
is the present position of production
of trucks n India, and what 1s the
present demand?

Shri Manubhai Shah: The present
production 1s about 14,000 trucks a
year and the demand could be rated
at about 22,000,

Shri V. P. Nayar: May I know whe-
ther Government are aware that bus
bodies have been bwilt for a number
of years on chassis made 1n India at
Government undertakings and that
they have proved very useful? Why
then do we go in for import if they
could be made in India?

Shri Manubhaj Shah: It is true that
the bus bodies and chassis are being
made m India, and that is why from
an automobile production of practi-
cally nil when India became indepen-
dent, now we are manufacturing
over 34,000 vehicles every year. But
there are a few types of buses of a
very heavy nature in which produc-
tion has still not commenced, and %
do hope in the next few year we shall
make that up.
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National Industrial Development
Corporation

+
Shri Vasudevan Nair:
Shri Punnoose:
Shri M. L. Dwivedl:
| Shrimati Tarkeshwari Sinha:

Will the Minister of Commerce and
Industry be pleased to state whether
negotiations between the National
Industrial Development Corporation
and several foreign firms for their
asgistance in execution of

(a) major industrial projects have
resched an advanced stage;

378,

(b) if so, the names and number of
such firms; and

{(c) the names of industrial plants
proposed to be covered by the
scheme?

The Minister of Industry (Shri
Manubkai Shah): (a) to (c). Preli-
minary technical investigations have
. been completed by the National In-
dustrial Development Corporation in
the case of a number of industrial
projects listed in the statement placed
on the Table of the House and some
concrete offers have been received.
[See Appendix 1I, annexure No. 1]
However, as the House is aware, the
individual implementation of these
schemes is connected with the avai-
lability of foreign exchange for which
purpose negotiations are in progress.
Therefore, it is not possible at this
stage {o give a very detailed answer.

Shri Vasudevan Nair: I would like
to know the location of those schemes
which have already been accepted or
decided upon.

Shri Manabhal Shah: 1 have given
in the answer tentatively dye-stuffs,
basic primary intermediates for drugs
and dye-stuffs, newsprint, raw film,
synthetic rubber and aluminium, and
I may add tungsten carbide.

Shri Vasudevan Nair: I wanted to
know the location of these.
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Shri Manabhal Shah: For instance,
newsprint is going to be in Shakimar-
nagar, Hyderabad tentatively. For
raw films, nine places have been sur-
veyed and 1 cannot say finally where
the location will be. Synthetic rubber
is designed to be put up in Bareilly.
U.P. For alyminium we have two
schemes, one for Mettur and one for
Rihand.

Shrimati Tarkeshwari Sinha: The
hon. Minister just now said some of
the project reports have been received
from the various countries about these
heavy industries plants to be set up in
the country. May I know the coun-
tries which have submitted the pro-
ject reports and the amount of capital
participation that they are going to
undertake in India?

Shri Manubhali Shah: As far as
capital participation is concerned, un-
til the project is finalised, it will be
too early to judge the quantum, but it
is certain that we are taking up no
scheme in which deferred payment,
more or less on a pay-as-you-earn
basis 1s not offered to us.

Shrimati Tarkeshwarl Sinha: There
are some dollar countries with which
negoliations are going on. May I
know whether their project reports
have been received by the NIDC and
already considered. or whether some
of the East European countries have
also submitted project reports, and
preference will be given to East
European countries over dollar coun-
tries?

Shri Manubhai Shah: We have no
preferences. It is all judged on the
merits of the case. As the hon. lady
Member knows, the raw film project
is being sponsored by an East German
firm. Similarly, there are projects
with an American tie-up, and there
are projects with German, French,
Swedish and British tie-ups also.

o} wo Wro fyRdy : s fyaoor Wy
qza q var st ¢ foed ge sy
wT fors femr mar 1 & SR wden
& g wrr Wt f 6 o IO ¥
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Shri Punnoose: The hon. Minister
:mentioned the areas where these in-
Jdustries are going to be established.
May I know the main considerations
on which the decision has been taken,
and whether the industrial backward-
ness of areas has also been taken into
.consideration?

Shri Manubhai Shah: In location we
g0 on mostly economic factors, but as
I have assured the House several
times, regional development also is an
integral part of the Government of
India’s policy.

Shri Tangamani: The hon. Minister
stated that an aluminium industrial
plant is going to be located in Mettur.

May I know at what stage of con-

struction it is now? . !

Shri Manubhai Shah: The steps
taken are that more or 1less all the
French and the American experts have
visited the site and we have sent out
several samples of bauxite from the
Sheveroy hills for further analysis,
and we hope some decision will be
itaken at an early date on them.

st Ho mo A : g S
F wqrfog g7 O F 9 AR 9w 3
9l a9 § 17 FI a0 AT 3G FI
T AT S T ST &7 WETIwRard
£ a0 g ww s, afe wEY @
fraq wfaaa o & 47 @ S,
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Brass, Bell-metal and Conch-shell
Industries

*375. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much grant and loan has
been sanctioned to the State of West
Bengal during 1956-57 to help the
brass and bell metal and conch-shell
industries; and

(b) how much of the sanctioned
amount is meant for the supply of
raw materials?

The Minister of Industry (Shri
Manubhai Shah): (a) A Grant of Rs.
19,080]- was sanctioned to the Goverh-
ment of West Bengal during 1956-
57 for the development of Brass and
Bell-Metal Industry and for the esta-
blishment of Research Laboratory in
West Bengal. )

(b) No amount during 1956-57, but
the State Government were permit-
ted to utilize for this purpose the loans
of Rs. 25,000/- and Rs. 30,000/- gant-
tioned in 1954-55 and 1955-56 respec-
tively. ’

Shri S. C. Samanta: May I know
whether the conch-shell industry
was not at all helped in West Ben-

gal, and if so, whether it will be
helped?
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Shri Manubhhai Shah: It was help-
ed. As a matter of fact, details of
the small industries helped is natural-
ly left to the State Government and
we do not prescribe which should be
helped and which should not be help-
ed.

Shri 8. C. Samanta: May I know
whether any subsidy has been grant-
ed to any of these industries to save
them from the competition of similar
industries?

Shri Manubhai Shah: Yes, Sir, but
subsidy 1s not given directly in the
price of sale, but indirectly by giv-
ing them better tools at concessional
rates, in some cases completely free
of charge, and in some cases by loans
for working capital at very low rate
of interest

Shri S. C. Samanta: May [ know
whether complaints have been receiv-
ed by the Minustry to the effect that
the conch-shells that are imported
from Madras into West Bengal are
not distributed according 1o the
rules?

Shri Mannbhai Shah: No rules are
laid down, but the Governments of
Bihar and West Bengal—the two
States where this industry 1s rather
concentrated-—are trying to set up
a common organisation for the dis-
tribution of the raw matetials as well
as for the taking off and the market-
ing of the fimished products.

Pandit D. N. Tiwary: Are Govern-
ment aware that there 1s a very im-
portant conch.shell button industry
in Bihar, but the factories are not
geting sufficient raw materials to
work for the whole year, and 1f so,
may I know what arrangement has
been made to keep them engaged for
the whole year?

Shri Manubkat Shah: Such a comp-
laint was received some time before,
and we made enquiries from the
Bibar Government. They assured us
that they were taking all steps to see
that the raw materials were provid-
ed, and if necessary, some financial
assistance also,
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Nucloar Power Plant

+
Shri Bharocha:

eg7¢, J Shri D. C. Bharma:
Shri Supakar:

Shri Ram Krishan:

Will the Prime Minister be pleased
to state:

(a) whether it 15 proposed to instal
a nuclear power plant for the genera-
tion of electriaity;

(b) 1f so, what progress has been
made in that direction; and

(c) whether any blue print has
been prepared or any site selected for
1t?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nehru): (a) to (c) The question of
setting up one or more large atomic
power stations to generate electricity
15 under the active consideration of
Government and 1t 1s hoped to take
a decision before the end of the year.

Shri Naushir Bharucha: May I
know whether a breeder reactor will
not be absolutely necessary for power
generation, and if so, whether any
steps have already been taken to ne-
gotiate for such a breeder reactor?

Shri Jawaharial Nehru: Negotia-
tions for what?

Mr. Speaker: For the purchase of
a reactor.

Shri Naushir Bharucha: For a
breeder reactor.

Shri Jawaharlal Nehru: I do not
quite understand....

Shri Naushir Bharucha: Unless it
be that Government want to depend
upon imported fuel for the purpose
of power generation, are we not go-
Ing to be self-suficient in the matter
of nuclear fuel?

Shri Jawaharial Nehru: We are not
self-sufficient; we may become Iater
on self-sufficient. We are not at pre~
sent self-sufficient. We have got ome
experimental reactor working, of the
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swimming pool type, and the major
one, much higger one under construc-
tion, and the third one also is being
taken in hand. As a result of this,
we hope to be able, maybe next year,
to start work on a power station
This matter is bemng considered As
to what we shall have to get from
abroad for it, I do not know But
mostly, the fuel elements, later, will
be supplied by ourselves

Shri Naushir Bharucha: What 1 was
askung was thus Unless we have a
breeder reactor for generation of nuc-
lear fuel, we may not be able to have
generation of electrical energy So, 1
wanted to know whether steps have
been taken to negotiate for hawving
such a breeder reactor, because none
of these three reactors we have got
18 a breeded reactor

Shri Jawsaharlal Nehru: What re-
actors?

Shri Naushir Bharucha.
reactors, which breed fuel

Breeder

Shri Jawaharlal Nehru: I am not
sure that the hon Member 1s quite
correct He may be correct about
the present swimmung pool reactor
But 1 do not know,—I cannot contra-
dict him--I rather doubt whether he
18 correct about the others that he
has mentioned

Shri Supakar: May I know whether
the cheapness of nuclear power as
compared with hydro-electric or ther-
mal electric power has been exa-
muned, before we go in for the set-
ting up of nuclear power plants®

Shri Jawaharial Nehru: It »s ob-
vious that that is the main problem
which is slways being examuned The
present position 1s that electriaty can
be produced from atomic energy at
competstive rates, in places rather far
from the coal-fields That 15, if we
had it at or near the coal-fields, 1t
will be more expensive, but away
from the coal-fields, we have to add
the cost of coal etc. going up, and
then it Is competitive.
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But the whole processes are be-
coming relatively cheaper. It is quite
clear that the production of power
from atomic energy is definitely eco-
nomucal, 1t 18 hkely to be definitely
economical That 15 why in some
ountries, more especially the United
Kingdom, they have based their cal-
culattons on a very big scale

There 1s another tning, namely that
normally, stations will be economical,
if they provide a large quantity of
electricity That 1s to say, the smal-
ler ones are not economical Roughly,
m the United Kingdom, therefore,
the stations that they are putting up
are for 300,000 kw and even 500,000
k w Therefore, atomic power stations
would be economcal, if the load 18
big and steady

Shri D. C. Sharma: May I know
whether this will be an entirely In-
dian cnterprise, or the assistance of
some foreign country also will be
sought for the installation of the
power plant?

Shri Jawaharlal Nehru: The swim-
ing pool reactor that was built some
time ago was bult entirely by our
own scientists and with our own
material We obtained some raw
matenals from abroad

The big Canadian reactor s being
made, as the very name implies, m
co-operation with Canada But large
numbers of our scientists are under
tramming in various parts of the world.
So, this will be built by our scientists
who have been trained I cannot say
if we may not engage occasionally
some foreign experts But I think
we are hkely to have qute enough
of Indian scientists to do our work

Shri Hem Barua: In view of the re-
ference to the nuclear power station
that has been made by the Prme
Minister just now, may I know whe-
ther despite the state of our foreign
exchange, Government have approa-
ched the UK Government for a long-
term loan of £20 mulhion?

8brl Jawabarial Nebru: For whatt™
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Mr. Speaker: For this purpose?
Shri Hem Barua: Yes.

Shri Jawaharial Nehru: I am not
aware of it,

Deck Workers (Regulation of Em-
ployment) Scheme

*378. Shri Narayansnkuity Menon:
“Will the Minister of Labour and
Employment be pleased to state:

(a) whether Gqvernment has taken
-steps to introduce the Dock Workers
(Regulation of Employment) Scheme
for the Stevedore Labour in the
“Cochin Port; and

(b) if so, when Government pro-
pose to introduce the scheme?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). Pre-
paration of a draft Scheme for the Ste-
vedore labour in the Port of Cochin
is in hand. Its introduction is likely
to take some time.

Shri Narayanankutty Menon: Since
there has been an award by an -
dustnial tribunal three years back for
the introduction of the dock labour
employment and regulation scheme
at Port Cochin, may I know how long
Government will take now for the
introduction of the scheme?”

Shri Abid Al: It should be next
year.

Shri Narayanankutty Menon: What
is the proposed machinery through
which the dock workers’ employment
and regulation scheme 1s going to be
mmplemented at Port Cochin”

Shri Abid AH: The Dock Labour
Board.

Cement Supplies to Pakistan

4
J Shri Heda:
*318. 4 shri B. J, Rao:

Will the Minister of Commerce
and Industry be pleased to state:

(a) the quantity of cement India
has supplied to East Pakistan by the
md of June, 1957; and
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(b) the quantity of cement Iadia’
recelved from West Pakistan during
the same period in lieu thereol?

The Minister of Compmmpes (Sl
Kanungp): (a) 31,988 tops.

(b) 11,648 tons.

Shri Heda: Has it been brought to
the notice of Government that there
was an adverse comment in the Pakis-
tan press, and there were certain
statements by very responsible Minis-
ters there that India is not supplying
cement as promised?

Shrl Kanungo: Yes. That was wholly
untrue, and our High Commissioner
and Deputy High Commissioner have
taken steps to refute that.

Shri Heda: In spite of the fact that
Pakistan is not supplying cement to
India as per schedule, what are the
reasons why we are increasing . our
supphes towards East Pakistan?

Shri Kanungo: That is a contract
for a period. There might be some
reasons for theiwr being behind time.
Anyway, we hope that within the
period, the contract will be fulfilled.

Shri R. Ramanathan Chettiar: May
{ know the price at which this cement
is sold to Pakistan®

Shri Kanungo: We buy at Rs 102.
5 per ton, and sell at the same price.

Shri Ranga: What 1s the contract
period, and for how long, during thus
particular period, has Pakistan failed
to keep up her part of the bargain?

Shri Kanungo: The contract will
run out within this year.

Shri Ranga: What about the answer
to the second part of my Question?
For how long during this
period, has Pakistan failed to keep
up her part of the bargain?

Shri Kanungo: It is confined to a
quantity of 80,000 tons,
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Pakistant Nitionls in India

+
Pandit D. N. Tiwary:
. Bhrl Vajpayee:

Will the Prime Minister be pleas-
ed to state the reasons for extending
the time-umut for Pakistan Nationals
working in India to acquire “F"” Visas
to enable them to stay in the coun-
try?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri Sadath All Khan): The time
hmsit has been extended on humani-
iarign grounds to give a further op-
portunity to those who had not been
able to acquire the visas by the ear-
her date

Pandit D. N. Tiwary: May I know
whether this 1s the first extension, or
several extensions have been given
before?

Shri Sadath All Khan: Four exten-
sions have so far been given 1 may
add that the first extension was given
from 31st December, 1853 to 30th
April, 1854, the second upto 31st May,
1954 then upto 30th June 1857 and
now upto 30th September 1957

Pandit D. N. Tiwary: When every
act of concession on our part is con-
sidered a sign of weakness by Pakis-
tan authorities and when the Pakis-
tan authonties are taking every pos-
sible step to turn out not only per-
sons of Indian orgin from Pakistan
but also residents belonging to a par-
ticular religion, why are the Govern-
ment so anxious to grant further con-
cessions to Pakistan nationals work-
ing in India?

Shri Sadath All Khan: I submit that
our display of humamsm and cour-
tesy 1s not a sign of weakness; on the
other hand 1t 18 a sign of our inner
strength and our confidence in our

policy.

Shrt A. C. Guba: May I know the
total number of Pakistan nationals
who have already registered and the
total number yet to be registered?
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Shri Sadith Al Khan: 1 require
notice.

Shri A. C. Guha: Let me have at
Jeast the approximate number of
Pakistan nationals working in India?

Stiri Sadath All: 1 will give the
perfect number 1if he tables a ques-
tion.

Shri Vajpayee: Are Government
aware that a large number of Pak-
1stan1 nationals continue to stay in
India even after the expiry of their
time-limit? If so, what steps do Gov-
ernment propose to take to regula-
rise their stay m Indwa?

Shri Sadath All Khan: In such
cases I believe the normal procedure
is to ask them to leave if they are
staying without any permut

Mr. Speaker. If they do not leave,
what will Government do? That was
the question Questions are asked to
elicit not what a man ordinarily
knows but to get additional informia-
tion from Government That was
what was intended hy the question.
Everybody knows that they will be
asked to quat

Shri Sadath All Khan: The law
takes 1its course

Shri Kasliwal: May I know whe-
ther Government are m a position to-
state how many prosecutions of Pak-
istan nationals who had overstayed
in this country, took place?

Shri Sadath Ali Khan: I
notice

require

Bicycle Industry
*380. Shri Bahadur Singh: Wil the
Miruste- of Commerce and Industry
be pieased to state.

(a) whether any representation re-
garding the msufficient avalabi
Lty of raw materials for the manu-
facture of cycle spare parts has beep-
made to Government by the Cycle-
Spare Parts Manufacturers Associa-
tion of Ludhiana (Punjab); and

(b) 1if so, the steps taken in the
matter?
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The Minister of Induwsiry
Manubhat S8hah): (2) No, Sir.

{b) Does not arise.

Shri Bahadur Singh: Are Govern-
ment aware that cycle spare parts
snanufacturers are facing great diffi-
cuity because of lack of raw mate-
rials and consequently they cannot

+produce spare parts? What steps Gov-
ernment are taking to help them?

Shri Manubhai Shah: If the hon.
Member means by ‘raw  materials’
steel, there 15 not much difficulty at
all. But )f he means by it component,
parts required for manufacture and
assembly of cycles, there is some di-
$culty as far as the small scale sec-
.tor is concerned That is why the
National Small Scale Industries Cor-
poration is being given a block licence
to import all these parts in order to
distribute to the small manufacturers.

Shri A. C. Guha: Have Govern-
ment taken any steps to see that the
pig cycle manufacturers do not them-
selves go in for the manufacture of
parts but utilise the services of smah
spare parts manufacturers®

Shri Manubhai Shah: That is very
much so not only for cycles but as a
general policy We encourage the
growth of ancillary and feeder n-
dustries in the small scale sector and
emphasise to the big manufacturers
that they must confine their produc-
tion to mostly big parts and assem-
bly and purchase parts and components
from small Industries.

Shri A, C. Guha: But 1< 1t not true
that most of these big manufacturers
are manufacturing the parts themsel-
ves and not purchasing parts from
the small manufacturers?

Shri Manubhai Shah: It is partly
true and not wholly so because there
are almost 46 small scale cycle parts
manufacturers and over 100 are com-
ing up anew. As against this, the
established big cycle manufacturers

-are about 21 I think in the next few
years perhaps the number of small
<«nterpreneurs will run into hundreds.

(Shri
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» Rehabilitation of Dispiaced Persens
in Tripura

*381. Shri Dasarattia Deb: Will the
Minister of Rehabilitation and Miner-
ity Aflairs be pleased to state:

(a) the progress made in reclaim-
ing land in Raima Serma Valley in
the Division of Amarpur, Tripura far
the rehabilitation of the displaced

persons and the Tribal zumias so0
far, and

(b) the time by which Govern-

ment propose to complete this work
of reclamation?

The Minister of Rehablilitation amnd
Minority Affairs (Shrl Mehr Chand
Khanna): (a) Reclamation of Raima
Serma Valley can only be taken in
hand after an approach Road of about
56 mules (including several bridges)
leading to the valley 1s completed.
This road 1 bemg constructed with the
help of the displaced persons.

(h) It 1s difficult to give an estimate
at thi. stage

Shri Dasaratha Deb: May I know
whether the Central Tractor Organi-
sation has already begun to reclaim

that land or i1s 1t being reclaimed by
the local people”

Shri Mehr Chand Khanna: We uti-
li.ed the seivices of the CTO to have
a survey made When we found that
there was no road gnd the bridges
could not carry the heavy tractors, we
have fallen upon the local manual
labour mcluding displaced persons.

Shri Dasaratha Deb: Formerly, it
was announced wmn the House that if
the land was reclaimed, it would be
distributed on a 50.50 basis among the
tribal people and displaced persons.
Is that policy being followed or is
the land being given only to tribal
prople or displaced persons?

Shri Mehr Chand Khanna: The in-
tention 1s the same as the hon. Mem-
ber has at the back of his mind. After
the area has been reclaimed, the in-
tention is to distribute 50:50 between
trbals and displaced persons.
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Shkri Dasarathe Ded: May I know
whether any demarcation line has been
drawn or a strict division has been
made as to which area should be dis-
tributed among the tribal people and
which among the non-tribal people?

Shri Mehr Chand Khanna: I may
inform the hon Member that we are
only having a road made. After the
road has been made and the area re-
claimed, the question will arise which
area should be given to A and which
to B.

Wagon Assembly Factory,
Visakhapatnam

-4

Shri R. J. Rao:
“ase. { Shri M. N, Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the contract labour
in the Visakhapatnam Wagon Assem-
bly Factory, have gone on strike fol-
lowing the retrenchment of <ome of
the workers;

(b) whether any efforts have been
made towards conciliation, and

(c) 1If so, the 1esults thereof?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) and (¢) The Concihation Officer
{Central) Secunderabad had a number
of meetings with the representatives
of both parties, but no settlement
could be arnved at The Chief
Labour Commissioner i1s making fur-
ther attempts at conciliation and has
intvited the parties to meet um today

N.EFA.

*388. Shri L. Achaw Singh: W1l the
Prime Minister be pleased to state:

(a) whether Government allow
non-officials to visit the North East
Frontier Agency areas and study
affairs there, and

(b) 1t not, the reasons therefor”

The Parliamentary Secretary to the
Minister of External Affalrs (Shei J.
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N. Hasariks): (a) and (b). Persons
who do not habitually reside in the
NEFA can visit the territory only
under special permits. It has been
considered necessary to impose this
restriction because there is general
lack of accommodation, transport, etc.,
m this area and without official assis-
tance 1t 1s not easy to secure these.
It 1s also necessary to take precautions
against the exploitation of tnbals by
outsiders and interference with thewr
normal life

Shri L. Achaw Singh: May I know
whether the “iron curtain’ policy of
the Government will help towards
better understanding between the tri-
bal people and the neighbouring peo-
ple, and whether 1t will also serve the
interest of umity and sohdarity of the
country”

Mr. Speaker: It 1s a matter of opi-
nion

Shrl J. N. Hazarika: There 1s no
jron curtain’ policy as such

Sari Hem Barua: In view of the fact
that a compiehensive Indian mind has
vet to grow amongst the tribal popula-
ton inhabiting the NEFA area be-
cause of the policy of isolationism pur-
siued by the British rulers, may I know
if Government are going to liquidate
this artifiaal barrier by allowing clo-
ser (ontact between the people of the
plains and the people of these hilly
regions?

Shri J. N. Hazarika: Government
are domg ever: thing to establish clo-
ser contacts between the people of the
hills and the people of the plains.
These are the obvious reason given
earlier for which some restrictions
have been imposed

Some Hon. Members rose—

Mr. Speaker: These are guestions of
security To avoid exploitation of
these people, some k.nd of permits are
granted What 1s the use of asking
further questions about this”

Shri V. Raju: Does it mean that
when a Minister refers to security, wa
cannot ask supplementaries?



5285 Oral Answers

Mr. Speaker: That is all right. But
the same questions are asked again..

Shri V. Raju: The same question '

does not arise.

Mr. Speaker: If a specific question
is asked and a specific answer is given,
that is all right. On the other hand,
hon. Members want to convince by
their reasons that the policy should
be changed.

Shrimati Renu Chakravartty: I only
wanted to ask as to how many non-
officials have been allowed.

Shri Hem Barua: I wanted to ask
about the arrest of the spiritual head.

Mr. Speaker: So far as the hon. lady
Member is concerned, she did not ask
that question.

Next question.
Ashoka Hotel

+
(Shri H. N. Mukerjee:
Shri Assar:
Shri Morarka:
*384. { Shri Kushwaqt Rai:
Shri Jadhav:
\\Shri Tantia:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the-capital expenditure incur-
red so far for Ashoka Hotel, New
Delhi; and- )

(b) how much money has been
spent so far, and estimated as recur-
ring annual expenditure?

The Deputy Minister of Works,
Housing and ' Supply (Shri Anil K.
Chanda): (a) The total expenditure
incurred up to 30th June 1957 amounts
to Rs. 2:38 crores.

(b) The expenditure on runuing the
Hotel for the year ending September
1957 is estimated at about Rs. 23 lakhs,
against which a sum of about Rs. 17
lakhs has been spent up to the end of
June 1957. In addition a provision of
about Rs. 22 lakhs will have to be
made for depreciation, interest on
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loan, house tax and payments due on
the lease-hold land.

Shri H. N. Mukerjee: Can the Gov-
ernment give us some figures about
the total expenditure incurred on the
purchase of furniture, fittings, uphols-
tery and similar things and the propor-
tion or foreign purchase in regard to
them?

Shri Anil K. Chanda: The propor-
tion of foreign purchase is indeed very
meagre. 1 have got all the figures
with me but it will be a pretty long
statement; but, if it is needed I can. ’
lay it on the Table.

Shrimati Renu Chakravartty: May T
know if it is a fact that Swedish cooks
have been employed for service in this:
Hotel while we have quite good cooks.
serving in all other hotels; and, if so,
are they being allowed to send out
their salaries etc. in the form of fore-
ign exchange?

Shri Anil K Chanda: I am afraid T
have not got the detailed information
about all the servants in the Hotel; but.
there are some foreign people on con-
tract basis for special purposes. As
soon as our own people are trained
up, they will be released.

An Hon. Member: That is the limit,
Sir.

Shri H. N. Mukerjee: In view of the
sumptuous character of this Hotel,
may I know if Government will con-
sider the advisability of changing the
name of the Hotel to Jehangir Hotel
or so because Ashoka was a very
abstemious person?

Shri A. C. Guha: May I know what
has happened to the amount that was
invested by the Jam Saheb and others;
have they been returned?

Shri Anil K. Chanda: There is no
question of returning any money. It
ds a public company and about Rs. 15
lakhs worth of shares are held by pri-
vate persons and Rs. 85 lakhs by Gov-
ernment.

Shri Kamal Singh: May I know if it
is contemplated to let out this Hotel
on contract basis?
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Shri Anil K. Chanda: No, Sir.

Shri Jadhav: May I know whether
the Government is contemplating....

Mr. Speaker: Next question.

_ Dr. Ram Subhag Singh: Sir, there
has been a loss of thousands of rupees.
Therefore, it is necessary that hon.
Members should ask questions.

Mr. Speaker: The question hour can-
not be consumed by a single question.
There are other methods. I have been
repeatedly saying that, What can I do?

So far as those hon. Members whose
names appear on the Order Paper are
concerned, I would request them to get
up as early as possible. I am not go-
ing to request them to come up and
put questions. The hon. Members
should stand up before others who
have tabled questions. I certainly
look all round.

Shri Morarka: Not this side also.

Mr. Speaker: I am looking at this
side also. I thought that this side
need not put questions.

Shri Jadhav: May I know whether
the Government is contemplating the
disposal of the Hotel as it is running
at a loss?

Shri Anil K. Chanda: There is no
such proposal before Government.
May I submit that when a big com-
mercial enterprise of this nature is
started, it does not begin to give divi-
dends from the first year?. It takes a
little time.

Shrimati Maniben Patel: rose—

Mr. Speaker: The hon. Member is a
little too late.

Korea

- Shri Wodeyar:
Shri S. N. Dwivedi:

Will the Prime Minister be-pleased
to state:

¥
Shri H. N. Mukerjee:
*385 4

(a) whether India is represented
on the U. N. team of observers on
the cease fire line in Korea; and
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(b) whether it has come to the
notice of Government that the U, S.
Government has proposed to equip
South Korea with (modern) wea-
pons? :

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No; Sir.

(b) The Government of India have
no official information. They have,
however, seen press reports on this.

Shri Kasliwal: May I know whether
Government instructed our Ambas-
sador in U. S. A. to make an official
enquiry from the U. S. Government
in this connection?

Shri Sadath Ali Khan: I am unable
Yo say; I require notice.

Shri H. N. Mukerjee: May I know
if Government has been appraised of
any statement from the Peoples Re-
public- of China regarding the pertur-
bation that Government feels on ac-
count of the gravity of the situation
created in Korea and, if so, what steps
are being contemplated?

Shri Sadath Ali Khan: I do not have
this information. As I have said we
have seen Press reports. We have no
official information about what the
hon. Member says.

Shri C.'D. Pande: Has Government
any information that in North Korea,
the Soviet Government and the Chi-
nese Government have also made some
changes so that there is some trouble
there?

Shri Sadath Ali Khan: We have seen
Press reports alleging that this is so.

Evacuee Property Rules

1.
5387, f'Shr_x Bahadur Singh:
 Shri M. C. Jain:

Will the Minister of Rehabilitation

‘and Minority Affairs be pleased to

refer to the reply given to Starred
Question No. 252 on the 22nd May,
1957 and state:

(a) whether it is a fact that third
party claims against evacuees were
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registered by the custodians func-
tioning in various parts of the coun-
try under a specific provision, (Rule
22), of the Administration of Evacuee
Property Rules, 1950;

(b) whether the Rules referred to .

above prohibited attachment of eva-
“uee property in execution of decrees
unst such evacuees; and

(c) whether all properties of the
evacuees vested in the custodian?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes.
(¢) No.
Mr. Speaker: Question No. 388.

Shrimati Tarkeshwari Sinha: Sir,
may I request that question No.' 398-
also may be taken along with this. It
will take less time if it is taken with
this.

12 Eosy r

lhr. Speaiker.:, Let me see. Are they
connected? The first is for ‘Outlay
for Rajasthan in the Second Five Year
Plan’ and the other is ‘Second Plan
Outlay for States’. Is it that the
whole hour will be taken by Rajas-
than? No, no. I am not clubbing
theml together.

Outlay for Rajasthan under Second
Five Year Plan

[ oy “d

*388. Shri Kasliwal: Will the Minis-
ter of Planning be pleased to state
the total outlay fixed for the re-
orBanized State of Rajasthan under
the Second Five Year Plan?

The Parliamentary Secretary to
the Minister of Labour and Employ-
ment and Planning (Shri L. N.
Mishra): Rs. 105.27 crores.

Shri Kasliwal: May I know why
Government have placed such a
small amount for a large State while
some smaller States have received
larger allocations?

Shri L. N. Mishra: The allotment of
the amount to Rajasthan was decided
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in consultation with the State Gov-
ernment before finalisation of the
Plan.

Indian Purchase i)éhartment
Abroad

*389. Shri Morarka: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) the expenditure incurred on
the establishments of India Store
Depattment, London and the Indiam
Supply Mission, Washington, separa-
tely during 1956-57; and

(b)the steps taken or being taken
to economise this expenditure?

. The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
expenditure incurred during 1956-57
on the India Store Department,
London was Rs. 59,42,76b. The expen-
diture incurred on the India Supply
Mission, Washington was Rs. 21,57,830
for eleven months only during 1956-
57. Information regarding expendi-
ture incurred in March, 1957 by the
o{ﬁce of the Director, India Supply
Mission is still awaited from that
office.

(b) Instructions have been issued to
the heads of both the Purchase
Missions in regard to effecting every
possible economy in Governmental
expenditure. An Economy Board con-
sisting of senior officers of the Minis-
try has been recently set up to ensure
the implementation of the instrue-
tions and+<to explore in what ways

" further economies can be effected.

Shri Morarka: May I know whether
after the instructions have been

" issued the Government have received

any reply as to what economy has so
far been effected?

Shri K. C. Reddy: No, the instruc-
tions were issued only very recently,
as recently as the 18th of June. We
have not yet received any replies as
to what exact economies have been
effected.

Shri Morarka: May I know whether
the Government has considered the
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desq'ab;hty of transferring these two

departments to India and conduct
operations from here rather than keep
one in Lonidon and one in Washington?

Shrl K C. Reddy: There are very
compellmg reasons why these two
Trade Missions should be centinued
to .run at these two places. At
various times,.it-had been considered
as to the possibility of abolishing these
missions or reducing the size of those;
but, in view of the present state of
affairs, it is considered that they
should continue on the same basis for
some time longer.

WRITTEN ANSWERS TO
QUESTIONS

Urban and Rural Housing ,

#3569, Shri Keshava: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the amount provided in the
Secoénd F1ve Year Plan for urban
housing and for rural housing;

(b) the proportional percentage of
rural Housing as
urban housing; and

(¢) what percentage of the need
does the provision in rural housing
in Second Five Year Plan cover?

The Deputy Minister of Works,
Housing ahid Supply (Shri Anil K.
Chanda): (b.) The Plan provides
Rs. 108 crores for a number of
schemes such as the Subsidised Indus

tr1a1 Housmg Schemes, the I,ow_
Income Gtoup Housing Scheme, the
Slum Clearance Scheme which are

mainly for urban areas. For the rural
areas, a provision of Rs. 10 crores has
been made for the Rural Housing
Scheme and Rs. 2 crores for the
Plantation Labour Hotising Scheme.

(b)‘z and (c). Exact percentages
1ot be .worked out at this, stage.

In addition to the schemes me'z),tloned
above, there are schemes of the
Ministry of Home Affairs for housing
Bchediled Castes and Tribes and
Backward Classes and schemes of the
Ministry of Community Development

26 JULY 1957

“ speht in the rural area.

compared with

Written Answers 5292
for rural housing and housing of pro-
ject staff which will provide about
Rs. 25 crores. There are also other
schemes for housing artisans and
weavers, for resettlement of landless
labour ete. where no separate alloca-
tion has been. made for rural housing
but some amount is 1likely to be
The overall
amount that may be available for
rural housing of various types may,
therefore, be of the order of Rs. 40
crores 'or so. A rough estimate of the
number of houses in the rural areas
needing to be rebuilt or substantially
improved is 50 million. The total
funds available for rural housing in
the Second Plan will enable only a
beginning to be nfade in dealing with
the problem.
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Relief Camps for Displaced
Persons
*386. Shri Ram Krishan: Will the

Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whetheg: the scheme for setting
up relief Camps in, Uttar Pradesh
and Rajasthan for dlsplaqed persons
from East Pakistan has been finalis-
ed; and

(b} if so, the main features of the
scheme?

The Minister of Rehabilitation and
Mmorlty Affairs (Shri Mehr Chand
Khanna): (a) There is no scheme for
a relief camp in ‘Rajasthan. The
scheme for setting up camps in the
Uttar Pradesh is under preparation
and has not yet heen finalised.

(b) Does not arxse
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Minimum Wages

*390. Shrimati Tarkeshwarl Sinha:
Will the Minister of Labour and
Employment be pleased to state whe-
ther Government have taken any
decisions on the recommendations of
the official study group of the Plan-
ning Commission regarding the prin-
ciples which should govern the deter-
mination of minimum wages?

The Deputy Minister of Labour (Shri
Abid All): The note prepared by the
study group was considered by the
Indian Labour Conference which made
certain recommendations regarding
the principles which should govern
the fixation of minimum wages. These
recommendations will be communi-
cated to State Governments for the
guidance of wage fixing authorities.

House Rent in Delhi

rstu-l Vajpayee:
*381. { Shri Warrior:
thﬂ Radha Raman:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government propose
to appoint a Committee to enquire
into house rents in Delhi; and

(b) it so, when a final decision is
likely to be taken thereon?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Government
are considering the appointment of a
Committee to look into the gquestion
of rents and other aspects of the
relationship of landlords and temants
in Delhi A final decision in the
matter will be taken as early as
possible.

Sardarmagar Refugee Coleny

*392. Shri Yajalk: Will the Minis-
ter of Rehabilitation and Minority
Affairgy be pleased to state:

(a) the number of refugees in the
Sardarnagar Refugee Colony near
Ahmedabad, who have been put off
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doles together with their dependents
&omthobeclnnh.otthhm

(b) whether it is a fact that the
Bombay State Government has re-
commended continuation of doles to
some of the refugee familles, whose
heads are infirm or diseased; and

(c¢) whether the Government of
India have taken any action in the
matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 88.

(b) No.
{(c) Does not arise.

Leather Faotories

*393. Shri Ganpatl Ram: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) how many leather factories are
there in the country (State-wise)
and what is their capacity;

(b) whether the requirements of
the country are fully met from these
factories; and

(c) if not, what are the additional
requirements?

The Minister of Industry (Shri
Manubhai Shah): (a) A statement is
laid on the Table of the House. [See
Appendix II, annexure No. 2].

(b) and (c). Except for special
varieties of leather which are import-
ed in small quantities all our require-
ments are met by these factories.

Industrial Housing

*384. Shri Tangamani: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state the steps
taken for implementing the recom-
mendations of the fifteenth session
of Indian Labour Conference on in-
dustrial housing?

The Deputy Minister of Werks,
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ence, held op the 1ith and 12th July
1087, have just been received. The
recommendations made by the Confer-
ence regarding the Subsidised Indus-
trial Houmng Scheme are under
examination.

Textile Institute, Washermanpet

395. Shri 8. V. Ramaswami: Will
the Minister of Cemmerce and In-
dustry be pleased to refer to the
reply given to Starred Question Ne. 2
on the 19th March, 1957 and state:

(a) what progress has been made
in taking over the Textile Institute
at Washermanpet, Madras from the
State Government and shifting it to
Salem; and

(b) whether the land for locating
the mstitute has since been bought
by the Centre?

The Minister of Commerce (Shri
Kanungo): (a) The valuation of the
equipment and other accessories 1n
the Institute has been completed. The
Institute will be taken over from the
State Government and shifted to
Salem as soon as the estimates for
the land and bwilding’at Salem have
been finalised.

(b) Not yet, Sir
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Provident Fund Act

am Shri Punnoose:
° '\ Shri Vasudevan Nair:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose
to include motor transport workers

within the purview of the Prowident
Fund Act; and

(b) if 80, when?

The Deputy Minister of Labour (Shrl
Abid AH): (a) and (b). The mattet
18 being examrmed 1n consultation
with the interests concerned and it
will be finalised as soon as the neces-
sary enquiries are completed.

Second Plan Outlay for States

(a) whether a complete picture ss
regards financing of the Second Five
Year Plan outlay for the first year ss
well as the whole plan in respect of
each re-organised State has bween
built up, and

(b) it so, how does it vary frem
the original picture of the Plan?

The Deputy Minister of
(Shri 8. N. Mishra): (a) No; sinoe
the aecrganised States came Inte
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existence 83 from the.lst November
1936 a complete picture for them for
the whole of 1958-57 cannot be bwilt
up The estimation of financial
resources for the reorganised States
for the four years from April 1957
will be taken up after the award of
the Finance Commission becomes
available

(b) The question does not arise

Nucloar Tests

{ Shri Narsyanankutty Menon:
Dr. Ram Subhag Singh:
*399. " Shri Bibhuti Mishra:
Shri Bharucha:

Will the Prime Minister be pleased
to state:

(a) whether the Governments of
the USA, the UK and the
USSR have gaven any reactions to
the appeal made by the Lok Sabha
in the form of a resolution, relating
to the stoppage of nuclear and ther-
monuclear tests, and

(b) if s0, what 1s the gist of such
reactions?

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): (a) and (b) We have
received no report about the reactions
of these Governments to the Lok
Sabha resolution

State Trading in Cement

*406. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether there has been any
change in the quantum of commission
earned by the Agents of cement since
the State Trading Corporation took
over cement frade, and

(b) the profit earned by the State
Trading Corporation in cement since
the taking over of this business?

The Minister of Commerce (Shri
Kaxtrange): (a) There has been no
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change 1n the rate of commission paid
to the Agents

(b) The profit has not yet been
assessed

Loans to Displaced Persons

°401. Shri Bahadur Siagh: Will the
Mimster of Rehabilitation and Minor-
ity Affairs be pleased to state whether
Government have decided to charge
simple interest while adjusting rural
or urban loans advanced to displaced
persons from West Pakistan, against
the compensation payable to them in
respect to verified claims?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Yes

Indian Foreign Service

*403. Dr. Ram Subhag Singh: Wil
the Prime Minister be pleased to
state

(a) whether 1t 1s a fact as reported
in the press that Government have
decaded to dispense with the services
of such temporary employees of the
External Affairs Mimistry who have
more than three children and

(b) f so, how many employees are
likely to be affected by this decision”

The Parliamentary Secretary te the
Minister of External Affafrs (Shri
Sadath Ali Khan)- (a) No In making
selections for the Indian Foreign Ser-
vice, Branch B, however the rules
provide, on grounds of economy, for
preference to those having not more
than three children Most of the
officers concerned belong to other
Services or Departments to which
they will revert if not selectad for the
Indian Foreign Service, Branch B. If
there are any temporary employees
who are not selected for the Indian
Foreign Service, Branch B, there is
no bar to their continuing in a tem-
porary capacity in temporary vacan-
cies outside that service until they
can be absorbed elsewhare.

(b) Does not arise
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Weifare Personnel

*404. Shrl Ram Krishan: Will the
Minister of Labour and Empioyment
be pleased to state.

(a) whether the scheme for training
of welfare personnel during the
Second Five Year Plan has been
finatised; and

(b) if so, the details thereof?

The Deputy Minister of Labour
(Shri Abid Alf): (a) Not yet.

(b) A tentative scheme for the
trainung of welfare personnel was cir-
culated for comments to State Gov-
ernments, employers’ and workers’
Organisations, etc. A statement con-
taining the essential features of the
Scheme 13 placed on the Table of Lok
Sabha, [See Appendix I, annexure
No. 3}

Labour Officers

*405. Shri S. C. Samanta: Will the
Minister of Labour and Employment
be pleased to state:

(a) how the recruited Labour Offi-
cers who hold no diploma or degree
in  social works are tramed before
jomung services,

(b) whether such officers are en-
titled to enjoy the benefits of Fellow-
ships for traming abroad,

(c) whether the recommendations
of the Commuittee set up to formulate
proposals  regarding promotion pros-
pects of Labour Officers, have been
scrutimsed and considered; and

(d) if so, the decisions taken
thereon?

The Deputy Minister of Labour
(Shri Abid AM): (a) Labour Officers
who have not had traning in social
work are deputed to undergo training
for six months in such work after
joining service and they are required
to successfully complete that course
of training for retention in service.

(b) Yes.
(c) Yes.
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(d) The recommendation is under
consideration.

National Small Industries Corporation

*4086, Shri Keshava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether all the units of cottage
and small scale industries are duly
registered with the National Small
Industres Corporation (Private) Ltd.;
and

(b) if not, the steps, n.aany, Govern-
ment have taken tJ get them
enlisted?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement 1s laid on the Table of the
House. [See Appendix II, annexure
No 4)

Sindri Fertilizer Factory

*407. Shri Morarka: Will the
Minister of Commerce and Industry
be pleased to state what is the
expected cost of production and sell-
ing pnice of the increased production
after the expansion by the Sindri fer-
tiliser factory?

The Deputy Minister of Commeree
and Industry (Shri Satish Chandra):
The expansion has been planned to
produce Urea and Ammonjum Sul-
phate-nitrate The current production
at Sindrf is in the form of Ammonium
Sulphate. While it 1s difficult to esti-
mate precisely the cost of production
and sellrmg price of the new fertilizers
at this stage, the cost per ton of
nitrogen 18 expected to be cheaper
than in the case of Ammonium Sul-
phate The price of Ammonium Sul-
phate 1s not Likely to be affected by
the increased production of nitrogen
in the form of other salts

Service Cadre of Economists and
Statisticians

*A8. Shri Ram Krishan: Wi
Prime Minister be pleased to
the reply given to Starred

fi:
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No 202 on the 23rd February, 1856
and state

!

(a) whether a final decision for the
establishment of a regular service
cadre of Economists and Statisticians
has been taken;

(b) 1f so, the nature of the decision;
and

(c) the main features of the

scheme?
The Prime Minister and Minister of
External Afl; (Shri Jawaharlal

Nehru): (a) N¢t yet
(b) and (¢) \ Do not arise

Refugee Colonies in Delhi

285. Bhri Vajpayee: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) the price per square yard at
which land was acquired 1n various
refugee colonies in Delhi,

(b) the cost of development per
square yard, and

(c) the price now being charged
per square yard for this land from
the refugees”

The Minister of Rehabilitation and
Minority Affairgs (Shri Mohr Chand
Khamna): (a) to (¢) Numerous plots
of land all over Delhi were acqured
for the rehabilitation of displaced
persons at varying prices The cost
of development of these lands also
varied depending on their location,
condition etc The information 1n
regard to all the lands acquired in
Delh1 is not readily available and the
time and labour involved in compiling
the information will not be commen-
surate with the results likely to be
achieved

Instructional Flims
286. Shri Ram Krishan: Will the

(a) whether the proposal for
setting up a unit at Delhi for the
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production of instructional films has
been finalised, and

(b) if so, the main features thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No
Sir

(b) Does not arnse
Radio Stations

2687. Shri Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of radio stations
to be opened during the current
year and during the Second Five
Year Plan, Statewise, and

(b) the names of the placer where
they will be opened?

The Minister of Information and
Broadecasting (Dr. Keskar): (a) and
(b) An auxiliary radio station will
be opened i1n Bihar at Ranchi during
the current year No other radio
station 1s proposed to be opened dur-
ing the subsequent years of the
Second Five Year Plan

National Sample Survey

268. Shri Morarka: Will the Prime
Minister be pleased to state

(a) how many rounds the National
Sample Survey has completed so far;

(b) the results of which rounds
have been publhished, snd

(c) when the other rounds are
likely to be completed and published?
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up to the 10th round of socio-economic
surveys and the second round of
Sample Survey of Manufacturing
~Industries. Out of these, 5 reports
have already been published; 7 are in
various stages of publication and the
remaining are under scrutiny.

«{(¢) Field work .in respect of the
12th round of socio-economic survey
and the 5th round of Sample Survey
of Manufacturing Industries, which
are in progress, 1s expected to be
completed by the end of August next.
Processing and tabulation of the data
being collected in these roumnds will
be taken up thereafter.

Ambar Charkha Programme

269. Shrimati Parvathi Krishnan:
Will the Minister of Commerce and
Indusfry be pleased {fo state the
details of the Ambar Charkha Pro-
gramme sanctioned by Government for
the financial year 1957-58 giving
information on the following items:—

(i) the total mumber of Ambar
Charkhas to be manufactured during
the above period and the approxi-
mate capital expenditure and subsidy
to be given; '

(ii) the total number of Ambar
Parishramalaya-cum-production cen-
tres to be opened (State-wise) and
the, expenditure to be incurred there-
on;

(iii) the total number of decentra-
lised @aranjam Karyalayas to be
opened for the manufacture of Ambar
Charkhas and the amount allowed
therefor;

(iv) the prospective total number
of persons that would gain employ-
ment giving figures in details for
each category of staff during the
course of implementation of the
scheme; and

(v) the total number of new dyeing
and printing centres to be opened?

The Minister of dommerce and
Industry (Shri Morarji Desai): (i)
Government have approved, in prin-
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ciple, a programme for the manufac-
ture of 180,000 Ambar Charkhas dur-
ing 1957-58. Provision, however, has
been made for a part of the scheme
initially, the balance to be sanctioned
after a review of its progress within
the first 5 months of the current year.
The amount so far sanctioned {is
adequate for the manufacture of
100,000. Ambar Charkhas. '

The capital expenditure for the part
of this year’s scheme sanctioned so
far is Rs. 209-70 lakhs. The subsidy
comes fo Rs. 15:62 lakhs.

It should, however, be mentioned
that the programme of 1956-57 involv-
ing the manufacture of 75,000 Ambar
Charkhas is also being continued
during 1957-58. The capital expendi-
ture sanctioned for the continuation
programme amounts to Rs. 509 lakhs
and subsidy to Rs. 13960 lakhs.

(ii) 75 new Parishramalayas (pro-
duction-cum-training centres) will be
established at an estimated cost of
Rs. 65 lakhs. Information about the
State-wise allocation of the new
Parisharamalayas is not yet available.

(iii) 100 Saranjam Karyalayas
(decentralised manufacturing centres)
will be opened at an estimated cost
of Rs. 18:15 lakhs.

(iv) During 1957-58, the estimated
additional employment which would

" be provided for -each of the following

professions is:

Spinners 3,30,000
Carpenters 4,900
Weavers 36,000
Instructors 7,000
Others 4,800
Total 3,82,700

(v) Eight.

Clothes for Displact;d Persons

270. Shri A. C. Guha: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) price paid dﬁring the three last
financial years for the purchase of
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clothes for the East Bengal Displaced
Persons in West Bengal, Bihar,
Assam, Trnipura and Orissa;

(b) whether the clothes were pro-
cured by caling for tenders or by
negotiation in each State; and

(c) whether any portion was pro-
cured from the production centres of

the Ministry®

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c) The mformation
18 being collected and will be laid on
the Table of Lok Sabha

Plantation Inquiry Commission

371. Shri A. C. Guha: Will the
Miuster of Commmerce and Industry
be pleased to state the total expendi
ture ncurred on the Plantation
Inquiry Comrussion with break-up

(i) remuneration (in all forms)

paid to each of the members,

(li) office expenditure including
pay of the staff, traveling allow-
ances, stationeries etc .

(m:) printing of the report, and

(1v) any other expenditure mncurred
in connection with the work of the
Commission”?

The Minister of Commerce and
Industry (Shri Morarji Desai): The
total expenditure incurred on the
Plantation Inquury Commussion from
17th April, 19564 (on which date 1t was
set up) to the 15th January, 1957 (the
date on which 1t was wound up) was
approximately Rs 4,15315

The break up of this expenditure is
as follows:—

(1) Pay

*Chairman (Shm P M Menon,
ICS) Rs 60,529; (Shri Menon took
oyer as Joint Secretary in the Ministry
of Labour with effect from 23-12-55
He, however, continued to be Chaur-
man of the Commismion till it was
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wound up. With effect from 23-13-88,
he did not draw any salary as Chaire
man of the Commission )

*Member (8Shri K G Sivaswamy)
Rs 44,260; and

*Member (Shri M V lnthur;
Rs 36,705

(With effect from the 5th November,
1958, Shr1 Mathur worked only as a
part-time Member and his pay was
fixed at Rs 730 pm)

(1) Office expenditure including pay
of the staff, travelling allowances,
stationery, etc—Rs 2,783,831 (Approx)

(in) Printing of the Report—the
debit for printing of the Report on
the tea industry has not so far been
received Reports on Coffee and
Rubber are still under print

(iv) Any other expendsture incurred
~Nil

Rice Purchased for Displaced
Persons

272. Shri A C. Guba: Will the
Muster of Rehabilitation and
Minority Aflalrs be pleased to state.

(a) the quantity of rice purchased
1n West Bengal, Assam, Tripura and
Orissa for East Bengal Displaced
Persons during the last three finan-
cual years—year-wise and the price
paid therefor,

(b) whether the purchase has been
made by calling for tenders or by
negotiation, and

(¢c) how many parties supphed the
rice 1n each State every year”

The Minister of Rehabilitation and
Minority Aflairs (Skhri Mehr Chand
Kbhanna): (a) to (¢) The information
1s being collected and will be laid on
the Table of the Sabha,

Air Travel by VI Ps.

273 Pandit D. N, Tiwary: Wil] the
Prime Minister be pleased to state;

(a) whether it 13 a fact that several
complunis from air companies about

*Upto the end of November, 1988 only.
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VIPs, travelling with excess luggage
without payment have been forward-
ed to him by the Indian High Com-
miseioner in London; and

(b) it so, the steps taken to dis-
courage this practice?

The Prime Minister and Minister of
Externsl Affairs (Shri Jawaharial
Nehru): (a) No complants from Air
Companies were forwarded to the
Government of India, but the High
Commussion 1n London intimated to
the Government that such complaints
had been received from various Air
Companies The complaints were
usually made orally by the Air Com-
pany officials at London Airport to
the Liaison Officers of the High Com-
mission attending at the Aurport to
receive and see off important persons

(b) The complant from the High
Commission was brought to the notice
of the State Governments, the various
Ministries etc of the Government of
India, and the Indian Mussions abroad
The High Commission in London
generally explain to the passengers
that excess baggage over the usual
baggage allowance admissible under
the Air Company's tickets has to be
pard for by the passengers themselves
unless excess baggage payment has
been specially sanctioned The pas-
sengers generally accept the position
and make payment

Auctioned Evacuee Properties

224. 8hri D. C. Sharma: Wil} the
Minister of Rehabdilitation and
Minority Affairs be pleased to state

(a) the total number of evacuee
properties auctioned in the month of
Mauy and June, 1957; and

(b) the amount of money realised
\4

The Minister of

Rehabilitation and
Minority Affairs (Shel Mebe Chand
Khannz):

(s) May 1097 1586
June 1087 1921
Total'— 8807

———

26 JULY 1987

Written Answers 5308

(b) May 1957 Rs 178,81,720}~
June 1937 Rs 61,50,843}-

Total — Rs 1,37,32,563}-

Evacuee Buildings in Delhi

215. Shri D. C Sharma: Will the
Minister of Rebabllitation and
Minority Affairs be pleased to state.

(a) the number of evacuee build-
ings that have been auctioned in
Delhy during 1957 so far, and

(b) the number of such evacuee
buildings the possession of which
have since been given to the pur-
chasers?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 431 up to 30th June,
1957

(b) 49 cases upto 30th June, 1957

Planning Commission

276. Shri D. C Sharma: Will the

Minister of Planning be pleased to
state

(a) the total number of meetings
held by the Planning Commussion
since the 1st December, 1956 upto
the 30th June, 1957, and

(b) how many such meetings were
of the Commussion usef and how
many m conference wrth other
individuals or groups?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) and (b).
During the period between 1st Decem.
ber, 1956, and 30th June, 1957, 382
meetings of the Planming Commission
were held Of these 24 meetings were
internal meetings of the Commussion.
Eight meetings were held by the Plan-
ning Commussion with individuals or
groups, mostly foreign dignitaries apd
visitors or planning experts

There were two meetings of the
National Development Couneil in
December, 1856 and June, 1987 ree-
Dectively, which were attended Wy
Members and senior officers of the
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Planning Commussion, the Chief
Ministers of States, accompanied in
some cases by one or more of their
colleagues, and the Union Ministers,

During this period 114 meetings
were held by individual Members of
Planning Commission or senior offi-
cers with representatives of State
Governments or Central Ministries,

Industrial Co-operatives

277. Shri D, C. Sharma: Wil the
Minister of Commerce and Industry
be pleased to state what provision
has been made by the Government of
India for financing the industrial co-
operatives 1n the Punjab and the
agency through which such financing
will be done during 1857-587

The Minister of Commerce and
Industry (Shri Morar}i Desai): Every
scheme of Industrial Co-operatives
sponsored by State Governments is
examined by the Ministry and requu-
site financial assistance, on approval
of the scheme, 1s given to State Gov-
ernments in accordance with the pres-
cnbed financial pattern Two schemes
relating to Industrial Co-operatives—
one for the manufacture of storage
batteries and another for the manu-
facture of moulded rubber goods in
Batala Pilot Project area—received
from the Government of Punjab have
been approved during the current
finsncial year,
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Indians in Mauritius

280. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of Indian nationals
residing 1n Mauritius at present,

(b) the number of such persons
among them who have acquired citi-
zenship of that country, and

{c) the number of those who are
stil]l Indian nationals®

The Prime Minister and Minkster of
External Afiairs (Shri Jawaharial
Nehru): (a) Approximately 50 adults,

(b) Nine persons have surrendered
their Indian passports and are pre-
sumed to have acquired local citizen-

(c) Approximately 41 adults
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submitted to the Gover:ment of Indic
schemes for slum clearance and im-
provement of such areas and the esti-
mated cost of such schemes State-
wise?

The Deputy Minister of Works
Housing ang Supply (Shr’' Anil K.
Chanda): A statement giving the
information required is laid on the
Table. [See Appendix iI, annexure
No. 5.}

Leokout in Mills

282. Shri Raghunath Singh: Will the
Minisier of Labour ang Employment
be pieased to state the number of
cas ;5 of lockout in the mills or facto-
rics reported during the last three
months®

The Deputy Minister of Labour
(Shri Abid Alf): 32 during the period
March to May, 1957.

Coal Mines Welfare Fund

283. Shri P. C, Bose: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) the total number of multi-pur-
pose institutes opened by the Coal
Mines Welfare Fund so far; and

(b) the average daily attendance of
women at these institutes?

The Deputy Minister of Labour
(Shri Abid AlD): (a) 43.

(b) About three hundred.

Commitice on Scripts

284. Shri Bahadur Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Committees have been
set up in all States to collect and
adjudge scripts of plays, songs and
poems;

(b) what will be the other func-
tions of such Commitiees; and

(¢) the personnel of the Commitiee
sb-up for Punjadb?
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The Minister of Information amd
Broadeasting (Dr. Keskar): (a) No
Committees have been set uo so far
though decision to this effect has
already been taken,

(b) A statement indicating the
functions of such Committees is laid
on the table of Lok Sabha. [See
Appendix II, annexure No. 6.}

(c) Does not arise,

Shortage of Fish in Tripura

285. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether Government are aware
that there is a shortage of both dry
and fresh fish in Tripura at present;

(b) whether by the present import
policy of Government the import of
dry fish has been drastically restricted
from East Pakistan; and

{c) if so, the action proposed to be
taken m the matter?

The Minister of Commerce and
Industry (Shri Morar}i Desai): (a)
The import of fish, salted wet, and
fish n.os., falling under Serial Nos. 4
and 8 respectively, of Part IV of the
Import Trade Control Schedule is
allowed under Open General Licence
No, XLIX Representations bave,
however, been received against res-
trictions on the import of dry fish
imposed after the 31st January, 1957
on the ground that these restrictions
have caused acute shortage of dry fish
in Tripura.

(b) The import of dry fish is not
allowed in terms of the current import
policy.

{¢) In views of the tight foreign
exchange position, and as India is
herself a producer and exporter of
dry fish, it is not proposed to relax
the restriction on the import of dry
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whether the officers recruited under
the Frontier Admunistrative Service
are meant for North East Frontier
Agency only or for Manipur and Tri-
pura also?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nehru): The Officers recruited under
Indian Frontier Admunistrative Ser-
vice are meant for posts included in
IFAS Cadre which includes some
posts in Manmipur and Trnipura alsv, m
addition to the posts in the North East
Frontier Agency.

Per Capita Output

281, Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment have information regardiag the
per capita yearly output m the
various States in India by (1) Mining
Industry (1) Metallurgical Industry
(1) Chemical Industry and (v)
Small Scale Industries?

The Minister of Commerce and
Industry (Shri Morarji Desal): No
statistics are mamntained 1n this
manner However, if the Hon’ble
Member wants some specific details or
statistics for any particular ndustry
1n any State, 1 will be pleased to
furmish the same

Government of India Press in Delhi

288, Shri 8. C. Samants: Will the
Minuster of Works, Housing and
Supply be pleased to state

(a) how many old and worn-out
printing machineries in the Govern-
ment of India Press in New Delh:
have been replaced since 1850,

(b) how many pre-1820 printing
presses are still working,

{c) whether the output from the
newly purchased machineries 1s satis-

factory;

(d) whether there are cases where
the ouiput 13 Jow due to bad-handling
and bad-placing of machineries, and
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{e) if s0, what arrangemants have
so far been made to give proper
training in the matter?

The Minister of Works, Housing and
Supply (Shri K, C, Reddy): (u)
Eleven,

(b) None
(c) Yes, generally.

(d) Yes, 1n a few cases 1n the Govt.
of India Press, New Delli due to
handling by personnel, who were not
fully trained

(e) A training scheme to train the
workers employed in the New Delhi
Press has been stated and has been
in operation from 1956,

“Yojana"
289, Shri Ansar Harvani: Will the

Mimnister of Information and Broad-
casting be pleased to state-

(a) how many copies of “Yojna”
are being printed and how much ex-
penditure 13 involved on 1t by way of
printing, salary of staff and other
expenses, and

(b) how many paid subscribers are
there for this publication?

The Minister of Information and
Broadcasting (Dr Keskar): (a) 30,000
copies of the Englhish edition and
25,000 copres of the Hindi edition of
YOJANA sre being printed every
fortnight A statement showing the
approximate average expenditure per
1ssue 1s placed on the Table {See
Appendix II, annexure No 7]}

(b) Total paid circulation of the
English YOJANA is 10,100 copies and
of Hind: 7055 copies

Accommodation to Goverament
Employees

290, Shri Ansar Harvanl: Will the
Minister of Works, Housing and
Sapply be pleased to state:

(a) the number of Government em-
ployees in Delhi and Wew Delhi who
have not still been provided with
accommodation by Government;
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(b) how many out-of-turn allot-
ments were made in 1856-87, in Delhi
and New Delhi, category-wise?

The Minister of Werks,
aad Supply (8hri K. C. Reddy): (a)
New Delh: 38,421
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Siik Industry

291, Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state the amount of
help given by way of grants or loans
for the development of Silk Industry

5316

Old Delhi 5,263, in Bihar during the First Five Year
b New ; Plan and the result achieved as a
® . Delhi Old Delhi result thereof during the same period?

Special ‘B® class 14)
S ‘C'class 15|
Cmgm 2 - The Minister of Commerce and
DIT dlass 105 Nil Industry (Shri Morarjl Desai): The
Special <D’ class ?'S details of the financial assistance
‘E’ class 21 given to the Government of Bihar for
.g- f:ll:’,', 4 development of sericulture during the
SE’ class 135 2 . period of the First Five Year Plan and
‘SF’ class 285 the progress achieved are as follows:—
Particulars of  Amount of Expenditure

heme grant upto 31-3-56

sanctioned
Rs, Rs.

1. BEstablishment of 20,000 13,6 The object of the scheme wasto educate
muf demons- 3589 sencult{lnsts on the rational methods of
tretion farm-cum- mulberry culuvation and silkk worm rear-
Sriinage, ing. ‘The State Government surrendered

Rs. 6,311 out of the grant, Upto 30-6-57,
66 discase-free layings were reared and
15 oz, of silk was reeled,

2. Bstabhshment of 1,69,600 43,821 The object of the scheme was to prepare
basic tassar seod and supply basic tassar sced to the tassar
supply & research rearers, The full grant could not be uti-
station, Chabasa. hised due to delay in  acquisition of land

and construction of building.

3. Reorgamsation of 67,100 Nil The scheme was not taken up m _1955-56
eri silk worm sced as sanction was 1ssued only in January,
supply station, 1956.

No loans were sanctioned.

Cement Preduction

202, Shri Jhulan Sinha: Will the
Minister of Commerce ang Industry
be pleased to state:

(a) the total quantity of cement
produced from limestone during the
last two years; and

(b) the total quantity produced
from alternate materials during the
same period?

The Minister of Commerce
Industry (8hri Morarjl Desal):
Tons
1985 3,873,564
1956 4,225,789

(b) 1955 522,518
1856 703,788

and
(a)
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Directoy General of" Supplies and
Disposals

293, Shri Morarka: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the firms or companies with
which the Directorate General of
Supplies and Disposals has entered
into long-term arrangements for the
supply of stores,

(b) the nature of such grrange-
ments; and

(c) the procedure followed In
entering into such long-term arrange-
ments?

The Minister of Works, Housing
and Supply (Shri K C, Reddy):
(a) Apart from Rate and Run-
ning Contracts in  respect of
stores which are 1n common
and regular demand, long-term
arrangements have been entered into
with certain manufacturing firms for
stores, capacity for which 1n the
country 18 insufficient to meet the
entire requirements, and for which
arrangements for regular supply of
raw materials m short supply, part:-
cularly steel and pig iron, have to be
made in advance, A list of such
important contracts is placed on the
Table. [See Appendix II, annexure
No. 8].

{(b) These long-term arrangements
envisage the entire capacity of the
firms being booked for periods rang-
ing from a few months to a few years
for manufscture and supply of stores
at its most economic prices

{¢) Such contracts are concluded in
consultation with the Ministry of
Finance and the indentors by negotia-
tions with firms based on their es-
tablished capacity as reported by the
Inspection Wing of the D.GS. & D.
Provision also exists for awarding such
contracts t0 new-comers if they apply
and subject to inspection authorities
certifying that they possess the capa-
city and ability to manufacture the
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Doocumontary Films
204. Shri 8. O, Bamanta: Will the
Minister of Information and Broad-
casting be pleased to state:

{a) how many films were supplied
to the Ministries of External Affairs,
Defence and Education during 1988-56
and 1856-57;

(b) how many of them were for
external publicity and how many for
internal exhibition;

(c) whether any cost of films was
charged from any of the Ministries;

(d) if so, how much (Ministry-
wise); and

{e) how the basis of cost is worked
out”

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). A statement 1s placed on the
Table of the House [See Appendix II,
annexure No 9}

(c) and (d) The cost of films was
charged from Mmstry of External
Affairs only which paid Rs 3,29,822.08.

(e) The cost of prints charged in-
cludes charges for raw stock, process-
ing, spools and cans and an amount to
cover departmental expenditure,

Refugees from East Pakistan

295, Shri § M. Banerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state the
number of displaced persons who have
come to West Bengal from Pakistan
during the period from January, 1957
to June, 1957?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): 6,781.

Employment Exchanges
296. Shri 8. M. Banerjee: Will the
Minister of Labour and Empleyment
be pleased to state the total number
of persons employed through DEm-
ployment Exchanges in the first ysar
of the Second Five Year Plan?
The Deputy Minister for Labemr
(Shrt Abid All): 1,384,604,
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Khadi and Village Industries
Commission

201, Shrimatt Parvathi Krishnan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any preference 1s being
given co Scheduled Castes and Sche-
daled Tribes in the matter of filling
a4p of administrative and clerical
vacancies 1n the Central and attached
offices, of the Khadi and Village In-
dustries Commission, and

(b) whether Government have
issued any instructions to the Village
and Khadi Industries Commission in
this connection”

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
and (b) Yes, Sir

Development of Cottage Industries
in UP,

298. Shn Radhamohan Singh. Will
the Mimister of Commerce and In-
dustry be pleased to state

(a) whether Government are con-
templating to undertake any survey
in the deficit areas of Eastern UP
for establishing or assisting the
Cottage Industries with a view to

raise the living standard of the people
there and

(b) 1f so, when the survey will be
undertaken?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)
The Government of Uttar Pradesh
have ordered a survey of all districts
in the State tn order to assess the
industrial possibiities of each distric*
The deficit areas of Eastern Uttsr
Pradesh will be covered by the survev
which will explore the possibilaties df
establishing cottage industmes to
improve the economic condition of the
people

The Central Sitk Board will shortly
be conducting a survey of the eastern
districts of Uttar Pradesh for assess-
fog the possibilities of introdueing
sericulture,
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(b) The Government of Uttar Pra-
desh ordered the district-wise survey
in November, 1956 Appomntment of-
staff has taken place for the purpose
of this survey, The Central Silk
Board 13 awaiting certain preliminary
information about the climatic condi-
tions of the districts pefore undertak-
g its proposed survey

Export of Shellac

299, Shri Raghunath Bingh: Will the
Minister of Commerce and Industry
be pleased to state whether 1t 15 a fact
that India 1s losing foreign markets

for Shellac to_other countries espe-
cially Thailand?

The Minister of Commerce and
Industry (Shri Morarji Desai): Com-
parative figures of exports of shellac
by India and Thailand are not avail-
able for all destinations But in the
case of USA, one of our princypal
markets, Thailand’s crude lac s
known to have made a considerable
headway, as the floor wax industry m
USA, which 1s the mamn consumer
of lac, 1s reported to have evolved a
new product called refineq bleached
shelac which can only be made from
crude lac and not from shellac

There has been a fall in the value of
shellac exported during 19858-57 as
compared to the previous year, but
the quantity exported has been on
the increase Thailand's shellac does
not offer serious competition to the
Indian product A statement showing
exports of Indian shellac to various
countries during the years 19854-35,
1955-56 and 1956-57 » placed om the
Table of the House {See Appendixl,
annexure No 10}

Employees Provident Fund
Organisation

300, Shri 8 M. Bamerjee: Will the
Minister of Labour and Employment
be pleased to state

(a) whether if is a fact that
is no uniformity of scales of pay
allowances and service conditions

aﬁg
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the members of the staff of the Em-
ployees Provident Fund Organisation
throughsut India; and
(b) if so, the reasons therefor?

The Depuly Minister of Labour
(8hrl Abid Al): (a) Yes; while the
Central Office and the Delhi Regional
Office follow Central Scales, the Re-
gional offices follow State Scales

(b) The Employees Provident Fund
Scheme wvisualised decentralisation of
the Employees’ Provident Fund aa
ministration. In view of this, State
scales were adopted in respect of the
regional offices.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TATANAGAR TrRAIN CorirIsION
12 hrs,

Shri Tantia (Sikar) Sir, Under
Rule 197 of the Rules of Procedure,
1 beg to call the attention of the
Minister of Railways to the following
matter of urgent public importance
and I request that he may take a
statement thereon —

“Tatanagar Tramn collision on
the night of the 23rd July, 1957”

The Minister of Raliways (Shri
Jagjivan Ram): Sir, in continuation
of the statement I made yesterday
with regard to the collision that took
place on the night of 23-7-57 just out-
side the Down outer signal of Tata-
nagar between Gua-Tata passenger
and 304 Down Hazaribagh-Ranchi-
Howrah Express running on the
Adityapur-Tatanagar section, the
latest information shows that a total
of 60 passengers were injured, out of
whom five were seniously injured. In
addition to the relief train from
Chakradharpur, the District Headquar-
ters, which arrived the site of the
accident at 0:20 hours on 24-7-87, a
special train with the General Mana-
ger and other principal officers arriv-
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Regulation {Amend-

ment) Bill
ed at the aite of the accident at 918
hours.

Three Railway Doctors from Tata-
nagar reached the site of the accident
immediately and attended to all the
55 cases of minor injuries, First aid
was also given to the five serious
cases, of whom three were Govern-
ment servants on duty with the trains
and two were passengers Out of
these five serious cases, four were
sent to the hoepital, all of whom are
doing very well and the fifth passen-
ger was allowed to go away at his
own request after the necessary
medical aid on the spot.

The aproximate damage to railway
property was Rs 11,000,

The section over which the train
was running 13 fully interlocked. The
Driver of 304 Down Express has stat-
ed that the headlight of the tran
engine was burning at that ttme The
exact cause of the collision 1s under
enquiry by the Government Inspector
of Railways, who has started hus sta-
tutory enquiry at Tatanagar on the
24th instant, which 1s still continuing.
Normal double line working has been
introduced at 1115 hours on 24-7-57

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL*

The Deputy Minister of Finance
(Shri B. R. Bhagat): ‘Sir, I beg to
move for leave to introduce a B:ll
further to amend the Foreign Ex-
change Regulation Act, 1947"

Mr Speaker The question is

“That leave be granted to intro-
duce a Bull further to amend the
Foreign Exchange Regulation Act,
1047

The motion was adopted.

Shri B, BR. Bhagat: Sir, I introduce
the Bill

*Published in the Gazette of India Extraordinary Part II-Section 2, dated

26-7-87, pp 32334
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RE: QUESTION OF PRIVILEGE

Shri V. Baju (Visskhapatoam) Mr,
Speaker, I had given a pnwvilege
motion, which I would like to refer
to at the moment.

Mr Speaker: Order, order The hon
Member sent me a privilege motion
Under the rules, it is for the Speaker
to give consent and if he gives con-
sent he will intimate to the Member
that he may raise it on the floor of
the House I received a telegram
with respect to the same matter and
I am not satisfied that there 158 a
breach of privilege Therefore, I have
referred 1t under rule 227 to the Rules
Committee for their opinion and
report 1 have intimated to the hon
Member that I am not giving consent
and, therefore, he ought not to raise
it There are, under the rules, provi-
sions for giving consent by the
Speaker before certain matters are
brought before the House

1 am noticing a tendency on the
part of some Members that notwith-
standing the fact that I intimate to
them that I withhold consent on a
particular matter on its ments they
get up and make reference to it I
will take serious notice of this as a
contravention of the order of the
Speaker They consider that, auto-
matically when some motion 13 given,
notwithstanding the rules and not-
withstanding the fact that the Spesker
can exercise discretion n certain
matters, they can take the law into
their own hands and bring 1t before
the House [ will have to deal with
them seriously Otherwise, the rules
will have to be scrapped and I will be
merely a dummy here receiving every
paper and bringing it before the
House

ber, 1 take serious notice of it,

Shri V. Raju: I do not knew
whether you mformed the House that
you have sent the matter to the Rules
Commuttee

Mr Speaker. I need not say all that,

Shri V, Raju: Mr Speaker, you
have sent the paper to the Rules
Committee

Mr, Speaker. Order, order I with-
hold my consent to bring the motion
and I am not satisfled that It 8 a
matter of privilege at all

Shri V. Raju: But that 15 not the
wmformation given o0 me by your
staff, The staff members came and
told me that you had already seant the
motion to the Privileges Commuttee.
That means you have allowed the
moben, Therefore, if you have sent
it to the Privileges Commuttee, you
should inform the House that you
have referred it to the Pnivileges
Commuttee

Mr, Speaker: The hon Member wall
kindly read the rules Matters are
allowed to be raised in the House in
which case they can be sent to the
Privileges Committee Independently,
however, if the Speaker has got
doubts, he can refer, for his own
information, certain matters

The matter in substance is this, I
received a telegram that one hon.
Member was arrested. He sent me a
telegram that he was not produced
before the Magistrate within less than
24 hours

Shri V. Raju: For fourteen days.

Mr. Speaker: Let 1t be s0 Under
the rules or, generally under the law,
whether 1n England or here, no ex-
ception or no special prinilege
attaches to the Member merely
because the matter s reported to the
House He can go to the Supreme
Court or 1if it 15 an illegal arrest, to
any other Court competent to deal
with the matter. According to the
Fundamental Rights of our Constitu-
tion, he has no special Fundamental
Rights as a Member All that has to
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{Mr, Speaker]

be done by the Maguatrate is to int:-
mate the House so as to put it on
notice regarding the inconven:iences,
it any, that is caused to the House.
No more privilege arises, 1 did not
want to commit myself in regard to
this position though I am clesr about
this matter. The hon Member has
forced me to say s0 1 wanted to
guard, in exceptional circumstances,
the safety of the Members of this
House. But, this is the way in which
the hon. Members make it impossible
for me to give them some guarantees;
notwithstanding there 18 no such pro-
vision under the ordipary law, 1
would like to stretch it and establish
a convention But, this 15 the result
of what the hon Member has done

So far as this matter 1s concerned,
1 refuse to give my consent I did
refuse to give my consent

Shri V. Raju: I do respect the Chaur,
The staff come and tell me a particular
position and you take a different
position,. Whom am I to accept or
believe? 1 was told that it had been
sent to the Privileges Committee but
you say that it has been sent to the
Rules Committee @How am 1 res-
ponsible for any disrespect to the
Chair when the staff members come
and tell me that you have already
sent 1t to the Privileges Commuittee

Mr, Speaker: Even if 1t has been
sent to the Privileges Committee
under rule 227, I do not allow the hon
Member to raise 1t here (Interrup-
wms) Even after all these, if he
wants to disobey, he wall take the
consequences of disobeying the Chair.
The House will now resume further
discussion of the Demands for Grants
relating to the Mimstry of Education
and Scientific Research, Out of four
hours allotted for the Demands of this
Ministry, one hour has already been
availed of and three hours now
remain Ten more minutes have been
taken in this discussion in the
House....

Shr! V. Raju: The officers come and
tell me.

Mr, Speaker: The business and the
work of this House ought not to be
interrupted like this; it ought not to
be interrupted except on a notice
which I allow to be brought before
the House. It 13 open to me to
consider it in my Chamber and not to
allow a particular motion to be
brought. In that case, the hon, Mem-
bers can come to0 my Chamber sad
convince me that 1t should be brought
and then 1 will bring it before the
House They have no right to inter-
rupt the proceedings of the House. 1
have been noticing it That is why,
special rules have been provided for.

If I am m the wrong, 1 will cer-
tainly change and I will consent to 1t.
I am not going to allow this 10 be
brought up before the House though
I was informed that he was going to
raise it, notwithstanding the fact that
1 was not allowing him to bring 1t
(Interruptions) Order, order. The
hon Member wnll kindly read the
rules Let the matter end here,

DEMANDS FOR GRANTS—Contd

MiINisTRY oF EDUCATION AND ScieEnTIFIC
RESEARCH

Mr Speaker The hst of Selected
Cut Motions relating to the Demands
of this Ministry has already been
circulated to Members on the 25th
July, 1957 I shall ask Members
to move these cut motions subject to
their being ‘ot.herwme admissible,

How much time would the non
Minister require for reply”?

The Minister of SBtate in the Mints-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalf): I will
need at least half an hour,

Mr, Speaker: The debate should
conclude at 3 p.u. today. 8o, I will
call upon the Minister of Rducation
and Scientific Research 10 reply ta
the debate at 2-30 p.u.



cut motion numbers are as
son:

Demand No. of Cut
No. Motion
13 888, 681,

14 887, 88, 388.
18 240, 241,

3§ 3, 880, 801, 86 to 88, 898, 594,
898, 608, 610 to 614,

Policy in regard to promotion of tech-
nical education

Shri Vasudevan Nafr (Thiruvella):
1 beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research’ be reduced
to Re. 1.”

Inordinate delay in sanctioning the
grant of house rent allowance and city
sllowance to employees of the Indian
Association for the Cultivation of
Science at Jadavpur mn Calcutta.

Shri Sadhan Gupta (Calcutta-East):
1 beg to move:

“That the demand wunder the
head Ministry of Education and
Scientific Research’ be reduced
by Rs. 100.”

Dilscrimination in the case of certain
areas and Provinces

Shri’ Vasudevan Nair: I beg to
move:

“That the demand under the

head ‘Archacclogy’ be reduced to
Re. 1"

Centralisetion of archaeology and
neglect of Orissa ancient monuments.

Shri Supakar (Sambalpur): I beg
to move:

“That the demand under the
head ‘Archaeclogy’ be reduced by
Rs. 100"
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Pepairs, maintenance and upkeep of
monuments in Madras State

Shri Tangamani (Madurai): I beg
to move:

‘“That the demand under the
head ‘Archaeology’ be reduced by
Rs. 100.”

Failure to carry out proper Geological
Survey in the Southern States of India.

Shri Sampath (Namakhal): I beg
to move:

“That the demand under the

head ‘Geological Survey’ be
reduced by Rs. 100.”

Desirability of conducting archaeologi-
cal erxploration in eastern coasts of
Tamilnad

Bhri Sampath: I beg to move:

“That the demand under the
head ‘Geological Survey’ be
reduced by Rs. 100.”

Educational policy of the Indian Gow-
ernment

Shri B. Dasgupta (Purulia): I beg
to move:

“That the demand under the
head ‘Education’ be reduced to
Re. 1.7

Lack of any well defined principle in
the distribution of grants to the States
Shri Vasudevan Nair: I beg to move:

‘“That the demand under the
bead ‘Education’ be reduced to
Re. 1.7

Encouraging Public Schools.
Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced %o
Re. 1.”

Necessity of introducing free ond
compulsory education in selected areas
Shri Supakar: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100.”
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Policy regarding technical education
Shri Supakar: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100."

National Book Trust
Shri Supakar: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Scheme for giving relief to educated
unemployed

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100

Question of a uniform pay scale for
primary teachers

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100"

Problem of bettering the service con-
ditions of teachers

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100"

More grants for Kerala State to
convert some of the arts colleges into
technical institutions

Shri Vasudevan Nair: I beg to move:

“That the demand under the
:ld'lduutlon' be reduced by
. 100"

Inadequate grants sanctioned to
Madras State for Primary Education

Shri Tangamani: 1 beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100.”
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Grants sonctionsd to State Govern.
ments for enhancing primary teschery

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Failure to provide education for hen-
dicapped and juvenile delinquents

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Working of Sahitya Akademi
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Delay by Sahitya Akademi in bring-
ing Tamil translation of Arabic Fable
‘1001 Nights’

Shri Tangamani: 1 beg to move:

‘“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Mr. Speaker: Now, the above Cut
motions are before the House. Four
hours have been allotted for this
subject out of which we have spent
one hour.

Shri Bimal Ghose (Barrackpore):
So, thig subject should close at 15.18
hours

Mr. Spesker: 13 minutes does not
matter.

After the Minister’s reply the Cut
Motions will be disposed of and the
Demands put to vote.

E
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[Shri Thimmaiah]
why these amounts are delayed, why
" they are paid after the examinations
are over. I want him to look into

. this matter, particularly, and set right
things.

As far as disclplme of students in
this country is concerned, I think the
standard is going down. I beg to
submit that the Bhonsle National
Discipline Scheme must be given due
consideration by the Government.
This National Discipline Scheme must
be introduced in every part of this
.country., There should be a proper
organisation to see that it is intro-
duced in every school and college in
this country, so that the students
may be kept in good discipline and
they may grow as good citizens of
the country. Sufficient financial aid
must be given for the introduction of
the scheme in all schools and colleges.
I know the Minister has, already
got this scheme in his mind, because-
the Ministry has sanctioned about
Rs. 7 lakhs for the introduction of this
National Discipline Scheme. I would
request him to see that necessary
amount is allotted, so that this
scheme may be introduced through-
out the country.

About this development of Hindi, I
understand from the figures here that
non-Hindi areas, where Hindi has not
yet been develeped, where Hindi is
not the mother-tongue, have been
given less amounts than areas where
Hindi is the regional language. This
is not correct. I submit that non-
* Hindi areas, particularly the south,
should be given larger sums of money
for the development of Hindi. There
are yarious organisations working in
these parts for the development of
Hindi, and these organisations - must
be given sufficient sums of money to
enable them to earry on their work.
The Government should also ask for
a_report from them every year to see

how far the money given has been
well spent and how far Hindi has
developed in those areas. I hope the

Minister will take interest to see that
proper encouragement is given to the
southern parts of the country for the
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development of Hindi, because Hindi
is not a regional language in those
parts, and thus see that Hindi is

spread throughout the country as early
as possible.

Every year a dozen students belong-
ing to the Scheduled Castes, Schedul-
ed Tribes and Backward Classes are’
sent to foreign countries wunder the
foreign scholarship scheme. I am at
a loss to know whether they have
made proper use of these scholar-
ships, whether they have been success-
ful in the examinations in foreign
countries. I also do not know whe-
ther after their return they are given
appointments here or not. I would
request the Minister to_tell us what
their fate is after they return from
foreign countries on completion of
their education. ‘

In this connection I would like to
point out that only 12 students from
these backward classes are sent every
year. I submit that in“all other
schemes of foreign scholarships, no
backward class students or Scheduled
Castes students are generally select-
ed to go abroad for education. There-

fore, I request the Minister kindly to

see that the number of students sent
abroad among these three categories
of backward classes may be increased
and that every year that number must
be doubled so that a large number of
students may have the benefit of
foreign education from this country.

Lastly, I come to the educated un-
employment scheme. I understand
that this scheme is meant only to
give ‘some appointments to primary
school teachers. I do not know how
many of the Scheduled Castes people
have been benefited by this educated

unemployment. I request the hon.
inister to see that the educated
-unemployed among the Scheduled

Castes people are also benefited under
this scheme, because I am aware that
in my State no Scheduled Castes
people have been benefited, as far as
this scheme is concerned. So, I
request the hon. Minister to see that
these people are also benefited.

N
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WA EFFaw O w
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J2 F g 5 @ aEe § W@
TR 1 frear saATeE A
faae F&F TF Ao qwE arfw
g fafem S T e RE T &=
FE 1 T a2 wgr v G o fafam
FFR § SR w1 fear s @ g,
IR AL T A OHSATTR ST
AT F A Fgar § o
g FE q® AW I | gL W
Al AT IR W OAMCE [ AR
F@z Y frwer W@ SR AT FE
IEFWE | FHE TF TG O Fqw
e SorelY % ey fafaa a9
ST dar &Y ®E | afam wesy
21 afe M g dfesd fmn & a
qeEg FY I faen ) gy @@ ¥
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aff gp wite 7 s fafae I
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sefidt #1 §=1 w1 9 g 9 al
wegr & Em

o arg § awd fasn F qvae
# Fg AgaT § | @R 7 gAY
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FT I 5w T_W qEE AW
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[« wwedi]
wyt ¥ ¥ xw fraw o A mff e
oft § | woamet © T Www
gl forwer Wit W TR W A
{ e & 2w wr frarfor wX | og #E
VT LT AT R 1 WTY I AT
o Ofeed v & sy 32 o aw

s ferqr famr F o averfios
fram qar gt X 1w feerengen
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W frar e @
3 7 8%S —vo ¥ e sy 2w )
W OE g [T AT &
e ¥ dxr ey g foar @ fe ot
fedet & ¥ agr WA I® @I g
¥ fod foecht # O Seiow ¥ew
gew S g Wk W ¥ ww
NI 9§ g TAT ATy YA
@ &t et F vaw Hew
R A A np g § s
sREN I Mg @
A € | W1 wawen § e gw
EATAR FhzE grow ¥ @ o |
% Feid % 2w § fe qu freeew Qe
S g v AT AN ™
wizy § o fod o 1 w3
% oT% § O At o <@ g Wi
&0 oxw zo7 ag ¢ e S spET ax
! wmWH g
R as @ e
o0 AT W AW 99 W7 RN
Ny ag e i@

fadel &Y WY g foyaer ond &
# et falhft 7y g e oY 7g
e o1 awfr ¢ forasr st et T
R § Tg T A fed |

% guam g fe wAew @ ¥
T WHTHATE BT WY SV €W ¢ 43
fown & @O @ ek W ¥ sivag
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WX G afgr v v wfgd ) &
qafr § fe wod @ & woh ¥ e
7w qz ok A oely o §
ST gz W A g w3 wid o Ty
& fgar a1 W RfawR
T & ¢F evg & foraw g1 @Y g
T wgafedi & Wit get ww
Wiy & qvwr E TF T )

wrthe Ut LUKy o L

Bapbige 0 - (S USye)
ot g WS - s e M
¥ ur ahepl By &S 2 bt &

?U‘.’ff‘
[The Minister of Education and Sel-

entific Research (Maniana Assd): Is

it compulsory in all the schools

of
the Dellu Municipal Committee that

children should come to the schools
with socks and shoes en?}
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AW oY agR frer fear mr o
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- A i byt
[Manjana Asad: Ag far as I know,

there is no such compulsion in the

municipal schoolg.}
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a| wfr T # g7t 3w %t ave-
TH—EETA—T ¥I81 37 A7 A1y
¥ 33 w71 e w1ty A B o)
w71 fedEa ¥ tr wAran o av w
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™ W ¥ (v i v gh o
! VT ayr s a3 g7 7 frarn
¥ fret awr 33¥ 21 W AW A
agT W 3 B owy v I E e
¢ T, gy a9 ot fasre
foray srerr anfied

& AP 7 § qq a9 w1 wlvan
fmrr—ma QT
g1 leﬁuzwfr’ﬁimmf‘gwﬁ
T T fow areg & wrne ¥ @) wwar
t W% wdw ¥ v wrh o s
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olt g % Wi,
T W WA Wil | W oag
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sTAwY ¥ 1 qg it el w e
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I 7 gAfefaiem 971 o Toow
e 0w owEAT Y ATIR
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¥ g for ® Mg e R
¥ A A7 gt Jovw A fear
F §, v w3 §, Erm-feowofy
TR & 1w g foer et
¥ g aEmw @ A ogw W
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# 1 7] 7g T8 ae § fe gl A
witagg o, ox 3w F & & faew
& et o & g A o9
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frdw F@ G W & age A @
gt & W F e fot e A,

fora ®r afeorm o8 g 5 st AT

#1 &= &7 941 9 gFn K 39 &
g g {awa 7 F1$ sfeare a8 @ei

TF AT g NreH fafeeer |
FgT a7 5 fedt s @ Y s €
M qgi A FHATY §, ST $T TF AR
wroT @redt aifgr R s F A F
T fFar e | & S Sy g
FRFMR TR FH AR

TF T AR AR FA AR AG AT &
fa agt & wowr wonT deamEl F Ay
& AR & A FE deaml w A
iefegEa WA ST & W ST
Fiew & WA § | awarr anEdr g
i FTHT HEATHT 3 T HAT AT A
TARAT Y A w6y fgear faar ar
R T G0 § ¥ %% geqd 7w oy
A fafesm ar s s @ §ar @
FTH F T A B 75E 2 @ g | 7
AW Fg &4 ¢} formd g1 Fr
frer dA@F F1 wdemw ¥ 1 Ag T
s & BF 9 deandt =) ey daraa
q% 9T & S AT aY waw fyer o 2
arfrdl BT Y faadt & 1 g9 7 Wi %
GeATE AR FRl o T &, @A 7
g we Wi | e 3@ o W
FEEAT W T WA # 6 2

# 3 @ g fo fadai #Y foanfondy
F1 AT AT & | X ThA 7 _GY WA
2 fo gad wfus feanfaal &t 99 &
g/ FI7 HIaT grar & | &, UF I il
Tl ag 78 fF 99 F AW AW §
a9 3T BT AT G-I 1T § A AL HT
qT qew wmar § AR faw aw ¥
agHl T ¥ AT G I ATEN
gt § T g gt ¥ ) Al A
w5 7 9 T @R AL wW g |
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T I ¥ 98 & 91 q A G
A A a8 A F 9% 4 AR G,
9= &Y a1 919 4 T FY G a0
& R 917 9 gawT T gl faear
AV T A I v fieey @ @ S
¥\ 4T gaE ag & fF Fa I v
feret formr § 2t waT g ) AT W
frowa & ag weE AT@ # A
IR AR APE T FA D A
fa@ar o g &Y g [ F W
SUTET 9T W M faamdf & s
¥ | TW J9d I W9 ST fadw
AT A ITH AT AT FT A
AT &Y AT ERO AR § TG T FH4
fr gaR 3| § FW HW W@ {91 B
TET & AR fai Y Al @ AT
AT AT ¥ fAg SwgE quT ST § |
arFy agr aY feadr & 99 & | ofew
TR 2 % afcfatei @ar § TR
qra fra Jar &, g feqar a @9
§ &7 @9 U A W Aies, Wi
S g 0T FT T AT FRT AR
I |

o § W AT & FEr A §
fF A F N O 99 9 § AR
a8 Y o ufganl ¥ fag, agdl &
fog eard §, SAr M o faiw
ST ST AT ‘

-Dr. K. B. Menon .(Badagara): Mr.
Speaker, I have moved a cut motion
in order to discuss the Government of
India’s policy on education. It may
be more correct to say that the motion
is to discuss the lack of policy on edu-
cation on the part of the Government
of India. Even the system of educa-
tion for primary =and secondary
schools officially accepted by the Gov-
ernment namely, the basic system of
education is implemented both by the
Central Government and the State
Government in a half-hearted and
halting manner. The new schools that
are opened in many of the States are
not basic schools. In some of the
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States, they are even going back on
their basic system of education. 1
understand that the Delhi District
Board has submitted 8 memorandum to
the Government of India seek-
ing permussion to go back to
the old system A little misleading
is the statement recently made by Sir
J C Ghose, Education Member of the
Planning Commission, a statement
made two weeks back in Poona, in
which he says that perhaps the time
has come to forget the artificial dis-
tinction between basic and non-basic
system of schools Personally, I wel-
come that statement, for, I feel that
that 18 a very realistic appreciation of
the existing situation that is obtaining
here today

Mr. Speaker: May I interrupt the
hon Member for a minute? 1 find the
names of as many as 20 hon Members
here in my hst Some more are
comung I thought of calling the
Minister to reply at 230 or 245 He
wanted half sn hour So far as Prni-
vate Members’ Bills are concerned, I
find there are some Bills for intro-
duction That won't take more than
two or three minutes They can be
introduced For consideration, there
are three Bills Two hon Members
hate sent intimation to the Secretary
that they won't be present here
Therefore, those Bills won't be taken
up To Shnr Jhulan Smha's Bill, only
one hour has been allotted Thus, out
of 21 hours allotted for Private Mem-
ber<’ Bills, only 14 hours will be taken
If the House agrees, we can allot
another 1} hours for this discussion

Some Hon. Members: Yes

Mr. Speaker: I think this 1s also an
mmportant discussion I will extend it
<o that we shall push the Private
Members' Bills by 14 hours So far
as introduction 1s concerned, at that
time, I will give three or four
minutes That is an easy matter I
will take up conmderation of Private
Members’ Bills last after this is dis-
posed of The hon Minister will be
called at 345 to reply Will that be
all nght”

Dr. K L. Shrimall; I am in your
hands
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Shri Jhulan Siaka (Siwan): If the
mtroduction of the Bills also could be
taken up at 418°

Mr. Speaker: Introduction, I will
dispose of at 815

Shri Jhulan Sinha: It will be con-
venient if the introduction could also
be taken up at 415, simultaneously.
I have a Bill for introduction also.

Mr. Speaker: All right Private
Members’ Business will start at 4.15

Dr. K, B, Menon: I was discusaing
the basic system of education The
system of education that is obtaining
todsy 1n our country is by and large
the system that we wherited from the
British, a system that 15 neither typi-
cally British nor tolerably Indian We
were very critical about that system
But, when we became free, when we
could devise a new system more suit-
able to the changing conditions of our
infant democracy, we have failed to
do so We have, on the other hand
tinkered with the Briish system and
1 that tinkering we have brought the
educational system into confusion and
chaos

On¢ reason for this confusion and
c¢haos 1n education 1s the too early
decentralisation of education I am
not agamnst decentralisation of educa-
tion T accept the principle But, I
wish to submit that decentralisation
Pre-supposes a fairly high standard of
development and effictency m the
States, which 1s not there The result
is that with every change m the Mins-
try in the States, which 1n some States
1y rather frequent, there is & change
ih the system and policy of education
Very often, since we are not much
matured 1in politics Politics also is
injected to make the situation deterio-
rate For example, the shift system
that was scrapped after a few months
trial )n Madras was not dooe on the
merits of the systam, but becawse
Politics was injected into the issue
There are two Bills on the anvil
my State, Kerala, which in my opinion
are ill-conceived and have roused con-
siderable oppesition

-]
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1?; hrs.

Shri Punnoose (Ambalapuzha): On
a point of order. Can an hon. Mem-
ber raise sorhething that is within the
possession of a local legislature? There
are certain Bills now in the Kerala
tegislature. Is it proper that the Mem-
ber can discuss that specific matter in
this House?

Shri Bimal Ghose: That was not
what the hon. Member was saying.
He was elaborating 6n the educational
policy of the Government of India and
incidentally referred as to how that
policy is affected if a certain line is
not taken by the States. That was his
point of view.

Shri Punnoose: Point of view is all
right. He specifically said that two
Bills are on the anvil in Kerala State.

Shri Bimal Ghose: He was just
referring to it.
|

Dr. K. B, Menon: May I just submit
that I do not understand why the
Communist Party should be so sensi-
tive?

Shri Easwara Iyer (Trivandrum): It
is not a question of sensitiveness. It
is a matter under consideration by the
State legislature.

Shri Punnoose: It is not being sensi-
tive; only sensible.

Dr. K. B. Menon: When I state a
point, I must be allowed to illustrate
it by what is going on in the different
States, and that is the reason why I
referred to the Bill tHat is on the
anvil in Kerala State.

Mr. Speaker: I can only say this

much. If there is a Bill before a local .

legislature, is it not open to the public

—I am not talking of this House— -

to criticise it?
An Hon. Member: Sure, sure.

~Mr. Speaker: Any nugber of
associations can hold meetings' protest-
ng against that Bill. .

Shri Vasudevan Nair: And suppoi't-
ing the Bill also.
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Mr., Speaker: If it is supporting,
nobody will object. Supporting or
opposing, it is open to the general
public. As a matter of fact, it is
intended that it ought to be done.

- Now, the only difference is whether

we in this House can do so. I will
not allow the conduct of any Minister
to be brought in question here or the
conduct of a Governor, or the Govern-
ment of any particular State. They
are not here to explain. But when it
is available to the public and it is a
related matter—irrelevance I will not
allow—over which this House also has
concurrent jurisdiction, in some cases,
joint over-all jurisdiction, and is
spending a lot of money, there is no
harm in referring to it without say-
ing this party is wrong or that party
is wrong. Whichever might be the
party, if the people puf'them into
office, they are entitled {o be in saddle
and carry on. We can only criticise the
policy and not the persons involved
in it.

Dr. K. B. Menen: Thank you, Sir.

I am against Government’s mono-
poly on education. I feel that that
end would be injecting totalitarianism
into education. I am for lifting edu-
cation above party politics.

There is I wunderstand = public
service recruitment board in Kashmir
for the selection of students for the
universities in India. I feel that this
also would be an interference with the
free flow of students into the various
universities and that it is likely to
interfere with the selection of students
on the score of merit. I also feel that
however carefully the selection of the
personnel of the board may be, influ-
ences like such as sectionalism and
communalism and politics are likely
to interfere with such selection.

The second reason why there is
chaos and confusion in education is
that we have been rather unbalanced
in our approach to. the problem of
languages. This problem has been
underscored by the redistribution of
States om the basis of language, and
every State today naturally wants to
have the local language as the
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medium of instruction in the primary
and secondary schools This is causing
considerable inconvenience to those
parents who are shifted or transferred
from one State to another, especially
the Central Government employees,
and their children are stranded. There
1s also another handicap arising from
it. Because English is slowed down
m the primary and the secondary
stages, students, when they go up to
the university where the medium of
instruction 1s Enghsh, are not able to
follow lectures in English 1 feel that
50 per cent of the students m uni-
versities are not able to follow lec-
tures in English

I have so far stated the reasons for
the confusion I must now analyse
the results of the confusion

I submit that one disastrous conse-
quence of this chaos and confusion m
education has been the lowering of
the quahty of education, the qualty
of teaching and the quality of students
that come out of our schools and uni-
versites 1 am sure 1 would not be
expected to quote chapter and verse
in order to substantiate my statement,
for 1 believe that it 13 generally
accepted that the standard of students
coming out of our high schools and
universities today 1s below par This
has been voiced by many a public
service commission, and some of them
have even gone on record. I believe
the public service commussions of
Madras and UP have expressed their
dissatisfaction on this issue We have
also heard it voiced on many plat-
forms, at the convocation lectures by
eminent educationists and emmnent
public men

Another disastrous consequence has
been the imbalance that it has brought
about in the labour market by the
increasing influx of education men
into the labour fleld. In this connec-
tion I would hike to invite the atten-
tion of the House to the report pub-
hished by the Planning Commussion,
popularly known as Menon's report.
In that report Mr. Menon points out
that by 1960 there would be 20 lakhs
of educated young men seeking em-
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ployment. Analysing the figures, into
which I have no time to go, he feels
that by 1980-61 there would be only
5.5 lakhs of educated unemployed in
this country. That certainly is not a
very alarming figure, but I would like
to point out the fallacy in that con-
clusion because he analyses the situa-
tion defining educated men as those
who have graduated from high schools
and universities I would like to sub-
mit that we have to extend the defini-
tion of educated to those persons also
who have entered the portals of the
high school, that is who have gone
up to the ninth standard. If we also
take into consideration the large drop-
outs during and m between the high
school classes 1 am quite sure
Mr Menon’s figures would not only
be doubled, they may even be trebled
or quadrupled The position of the
educated unemployed, particularly in
those places where literacy is fairly
high, as in Kerala for example, is
rather alarming It is alarming
because when the educated adolescent
and youngsters are made to walk the
streets, they become the spearhead of
anti-social activities,

I would like to conclude my short
talk by making a few submussions to
Government on this subject The Con-
stitution has placed a target before
the Government, which is to be realis-
ed by 1960 I am sure that that target
will not be realised in 1970 or even
in 1880, unless we have a more dyna-
mic programme which 1s implement-
ed with greater vigour My sub-
mission to Government is that there
should be no student, boy or girl
below the age of fourteen plus, outside
schools, during a fixed period The
Central Government should also fix
an annual quota which the State
Government should fill every year,
I am inchned even to suggest
that if the State Governments plead
financial difficulties to implement the
programme, then the Centre should
bemapositiontosubddhetheﬂhtu.
for it is so very important.

My second suggestion to Govern-
ment 15 that fourteen plus should be
the terminal age for genera! educe-
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tion. After fourteen plus, which will
be about the ninth standard, or the
fourth form, or the first year of the
high school, I feel that the child
should be given careful vocational
guidance, when he or she may select
4echnical subjects for study. If that is
done, and 1f there 18 careful co-ordi-
nation and co-operation between the
Education Department and the Depart-
ments of Industry and Labour, I am
quite sure that instead of the child
chasing the jobs, the jobs will be
<hasing the child. That may be too
rosy a picture to paint, but I am per-
fectly sure that if Government have a
plan, and 1f there is that co-ordination
.and co-operation which I suggested, 1t
-will not be difficult to implement.

There 1s just one other suggestion
that I wish to make, and that 1s about
the universities There should be a
certain uniforrmity of standards be-
tween the different universities, for it
should be made easy for a student
from one university to go to another
university As it 1s, each university
thuinks that its teachung 1s the best, and
its standards are the highest. But if
there 1s a classification of universities,
and 1f there 18 a grading of universi-
ties by Government, I am quite sure
that 1t will be easy for students from
one university to go to another This
is necessary, especially at this stage,
for a shuffing and reshuffiing of stu-
dents 1n different States m the various
universities of India will help to create
that unity which is so necessary at
this stage of our development

Mr. Speaker: In view of the fact that
a large number of Members are
desirous of taking part in the debate,
hon. Members may confine their re-
marks to ten Tunutes each. Of course,
in exceptional eases, one or two more
minutes may be given.

I dhall call hon. Members in the
“following order, so that they may be
Ppresent in the House when their
‘names are called. The order is as
‘follows:—8hrimati Uma Nehru, Shri
Ramakrishnan, Shrimati Subhadra
Joshi, Shri Sampath of D.MK.—those
oaple have been complaining that
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they have not been given a chance,
but they are not m their seats—

shr1 Dasgupta of the United Pro-
gressive  Party, Shri Thanu Pillai,
Shr: Mulchand Dube, and Shri Sarjoo
Panidey

shri M. K. Ghosh (Jamshedpur):
May 1 have a_.chance to speak?

Mr. Speaker: I have not exhaust-
ed the number Let these eight Mem-
bers spcak, and then we shall see.

shri Shankarafya (Mysore): Yes-
terday, some of us had sent some
names.

Mr. Speaker: They are also here.

Aan Hon. Member: They are in the
wasting list.

Mr. Speaker: If they do not get an
opportunuty on these Demands for
Grgnts, they can speak on some
others.

AT IAT AE (FATYR) © A
afveT aTEd, g et § e e v iy
A ¥ gk foer s F age
oot Iwfa w7 § 1| 9 g T 39 Iy
&1 foite 2t ar of Ay gt fe
I T &0« 00 wfyww @ faswg
/1 &g ot aAré 1 ¥few Pt anA
€4 T warw 7% § fv w9 oo
fifaT o, 8 aoi Y e o
& arfiw avt ), o o foar F
qife ) 1 W gW WY A g A
firt e W foiew W e g
&1 e AT o g 7 wA™T A wnr
WE T WY A TE AW F
qf T & 1 g ey A 9™ A AR W
AT wraT § @ e g § fie st
AT N TS A
o T aF § T H W g 1
qff WA F X ¥ o ¥ v Arafae i
AT AT § I WY W A A .
7 fiee «r, ot e aw At gwT § 4
g g o adifirat g e g Wy
nff §E 1
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[sfert Tt )

woft g AT A gy e gy
§F R 7 fo ool o ¥ frar @,
# +ft g wigelt § fir aroef WY gy ok
e A W gyew ¥ wfgg, o &
o % wrE wve o 37 wifeg | W
fiedt =% ®Y fraw w1 w0 ow
o P (Freqew w1 99 T
T X &7 garonr T wifey fis ag STy
€ 1 5T W g: 7T ¥ I WY
wE AT IW Y FX yT Wik wy
TR a7 wgaT ¢, Ay 3§ # ;9
a6 fr v ¥ g F wfiee
A ag §: 7 I9 X AR T W
ad 1 F awwdt g e dfew g
=iy fafrey & and S gl )
¥ ww 7 dfew W AT o
fareger o 0 wifed 1 ST ol AT Ak
T &g Ay Swew W g Jw Ew
ot § aw ) awels g & 1 i
e ffretama R feag @
VLY w1 qww §, 9T § aawe g fw
a9 0T T § RF W ¥ avg € ain
da wR, o fas fa @ 7 W afew
RIx ¥ I BT g W T, o
T % Infa 8w § 1 TR T
o7 T w7 Aq § Y qwH AT )
I fag qw 7% vt § e Cpae
&Y A g § wfew. ag § ot
T E I @ g g AT AU 61E
T wfgm

T AR T f 784 ¢ v gl
ferr ot Y ag gfAwnt #vww € KFh
wifge, a5 afy fis fesft Sute §
g 1 N fodi F g9 | T
g § o TavE w1 471w § 1 g et
o1 eiT § T Afad 1 F o w6
TN g, W gAY IT &
fory frawd sark ot 1w ft
g W Y Ay fea el o
wefy g€ T &, W1 wxw Rt mar @
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ot ey oy R ey oy o
fe qt a7 W o awohte g 0
wafeg da s 7 § fx gw WY o
gt dd we g owr
wifgr st Ao ¥ a=h ol aff
e e |

W TR TS & gn o & oy
e Y § ag felt Y &) e
sy wiar §, v g o wft § Wi
% TR ¢ i fgfr ww i g ¢ e
W Nty v g A e
fer wY wwi w1+ b T @Y
XY ¥ W1 forr & qg VT B X
g wA | ror g & § 1 & Y ey
& AT g, XY AraT § Ao ot § ag ot
et Y & 1 form wo fgly o T
T AT waT § AT A A G T
ART AT ATAT § | Q% FwereRg WX
FAETE TR W GNT T EATY WTRA
& Iwd figly w7 w0t w7 AH v Ty
et &Y feem ot AW g
W oag § wwArawe A fgdr wr
qOw mar § a7 & vl oy a|
T g 1 ferdt Wt foret YR g X
JERT GAAT GEAT TWA PP Tg
i ¢ fis 7 2o« el &t s
! fa=r v | ag af § wwar fe
AR Y7 AT o7 fanT Y 7 & o
fedk et ot v € ¥ 1 TrEwmn
&M & wrow feslt o wer fomefi

U T AMA gt JAE v o
& A1 wwwdl § T ag @ ¥ o fowd
Y 1 oy aareraet Eef W ag Oy
aw fe Il f1 wrer faner @ e
ot AT A &Y A 1 AT oY e
24 { ¥ ard wrant  far
A § 1 o e &R W1 R
= aY wrvey sy T fie O oy
T4 wam § few am & Frelr gl 8
T Ak ag & o qdd w § iy
wTe oY g o v | P WY o &
wiic siial Gl ¢ i co & W oy
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wft € fix oere widolt gt § & el
frzeft § 1 ol o€ wfdem At § o
7y qW XAt & ant F wwer § fw o
Al ¥ Woft § were T xE T oW
wre F @ ARy s wg ofr Y
et &0
8322 hrs.
{Mr. Derury Sexaxxr in the chair)
At arr q@ wodt bt &
wyfedi ¥ frar & T F s
fFeir? w2 & s ar & fis wafeqt
& epell ¥ AR 7 o wgA ¥7 W07 4§
t 1 watwdt &t faar F47 gy wige
Qo Ay AT qr A
vg un § fs wore feut 2o ) wrt
T &, W srndt § are fedt A
o1 3% g § frater wv & oy Swer
wfret ag & f ara o frar &Y a3
wik ferar fafara gt § ar aro 2
Gafora v wraw & 1 g fafaedt & e
qrags & FF wore oy @ e # ey
W { a FWHE A TX R § wF
g av wgfear, fafiwr §r ad ¢ 1 prforg
o o Ty fford w6 samar Fre &
wfey |

qewe QYT A agy I&h{ R
oAT QU TYHAT F 1 Y & qew
ot Ay AT e W R ord
Gfredy ST aga ST A AT 0

f &% ¥ ot werate o g
v & fx arewdt Wi aferd agat &
fred N gaw | T g gl
wu § fis & wred Toer T aft
wr waft | ¥ qwelr ¥ fe ga & gt
wrr T § 5 o 10w At ¥ g
T sare fear Wik | oy wpn e e R
< v R o § et ¢ Ay
o, #ox aft e 2 & worwly § e
TC Rt agus B Y #Y ek w0
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et e Ao
WG § | o ey e Ty ot
¢ fr wre oy Arad A sed ey
1 W gl whafadir i ot wre
N o W v & o} fed § ofr
farr Y7 WY v wigd weut wr wnt
*FAT | ATAR WY X e queee
fERYTY Sryee gy aaw §
g o fefofms € aff
mdmagag N o v §
wilft woft fat W WA WG 1 TE
g gm W™ R ) O gy oY
Fesrmadar it e @
TR RERRE @R ag I
X FTW BT HTAT T | T UAY #6
=17 fis @ wa xfem
sRua¥aframogfo g
Wt 4 X § @ ¥t 92 gy
facg fam femdfY ¥ L1 W@ &
MO g aga s ) G ww §
=% wran s gw st # wd o e fe
T g o famn w0 WA T e
wRA At g 1 A AR A E N F
gx & 5 gT g ¥ wek I o aft
Y | & auar g fe xw oA fafrdy
ferc w0 o

® g +fy wrgd § fe vew Qi wrfegt
1 W+t forr &1 7 wg R F F
& g W ¥ fag I 3w fanelt
g & fr wew fdr F Frolt g 1
wrgdt g fo T avs & dw T AR
S @R DedTr far @ afe gt
wrw &Y fe fow ag & foerr lY
Wt | Y WS qree A F ¥ W
o w T § Ao dar s qufew
g W g W P W a
frere v 1 W e d e
[T Tyem @ v wifgg rerl
FgFER o oI wrwed ol g
B W wifieq s wod} o opei F ey
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[sfroret ot Ange)-
« YT ¥ TeAY & wyfed) & g sarar
W | QT ¢ At 9 e fwar
wrdnr & g8 g0 aw § T fafaedt
T e 7T Y § wg awe i

Shri Ramakrishnan (Pollachi): Mr.
Deputy-Speaker, Sir, I am a new
Member of Parliament, and as Princi-
pal of an engineering college, 1 woul.d
like to confine my remarks to techni-
oal education.

In 1856, an assessment was made of
the requirements of engineering per-
sonnel in the country, both for the
public sector and for the private sector.
1 beg to submit that that assessment
was very conservative in its estimate.
Even though the estimate was only for
1,800 graduates and 8,000 diploma-
holders, the Committee had recom-
mended 2,045 graduates and 6,225
diploma-holders. But with the grow-
ing demand of the country, even this
requirement will fall short of the
demand. I request the Ministry to
make periodical assessments and also
try to enhance the supply of engineers
to fulfil our Second Five Year Plan.

The Committee also went into the
question of engineering colleges. There
was a great imbalance in the location
of engineering colleges. They have
suggested 18 new colleges to be put
up,; they have also suggested the loca-
tion of all these colleges. But this
location would probably be confined
to government colleges, and any
private donors who are willing to put
up colleges would be given ample
chance to decide on their own loca-
tions. In this way, I believe many
people would probably come forward
with substantial amounts of donation
to contribute to engineering education.

I would like to point out that for
the existing engineering colleges, the
grant that had been given was 2/3rd
by the Central Government for non-
recurring expenditure, 1/6th by the
State and 1/6th by the donor. Since
then, this has been revised to 50 per
cent. by the Central Government, 28
per cent. by the State Government and
25 per cent. by the donor. If the pre-

vious proportion was maintained,
namely, 2/3rd by the Central Govern-
ment, 1/6th by the State Government
and 1/6th by the donor, the chances
of many donors coming forward to
put up engineering colleges would be
brighter. There are many difficulties
in putting up Engineering colleges.
The main difficulty is, there is not
enough personnel for teaching.

I would also like to point out in this
connection that the pay-scales of the
teaching personnel in the Engineering
colleges are considerably lower com-
pared to the pay-scales of people in
government services or in the private
sector. So, it is wvery unattractive
especially for a competent engineer to
g0 into the teaching profession. I beg
to submit that the pay-scales may be
raised and 50 per cent. of the increase
in pay should be borne by the Central
Government which has to give the
incentive either to the State Govern-
ments or to the private donor. I may
point out that a man goes into the
teaching profession not just merely for
the pay. There is also a dignity
attached to the profession, especially
80 in Engineering colleges. If you see
& Professor of the Massachussets Insti-
tute of Technology, you will find that
he is an honoured man in his own
profession and the Government even
recognises him as such and he is put
on a number of governmental com-
mittees to give advice to Government
on different measures that are under-
taken. Are our Government also
thinking of taking professors who are
outstanding in their own flelds in some
governmental committees so that their
advice can also be utilised usetully?

There is also a practice in these
Universities not to maintain one as
Professor unless he is an outsta
man in his own fleld. To thst extent,
the Professor has to make substantial
contribution in the field in which he
has specialised. He either conducts
research in the college to which he is
attached or he is a consultant to a
mﬁ\:;otbignrmwhowhtmtub-.

Smounts as consuiting fea
Unfortunately, in this country, the
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Professor has no touch with the indus-
try as such and he is not called upon
as a consultant. I would suggest that
the colleges may be provided with
facilities to do substantial industrial
research so that they can utilise the
knowledge to the best advantage also
to the growth of our industry.

*

1 would like to make an observation
on the type of examinations that are
conducted in Engineering colleges. I
was asked to prepare a paper for the
second year B.E. of the Madras Uni-
versity. I found the practice has been
to select questions from published
books and the students can very well
judge what kinds of questions are
likely to be asked and they prepare
only answers to those questions. So,
in our Erngineering colleges there is no
jnitiative for the student. Apart from
passing the examinations, he does not
think of learning anything. So, I sug-
gest that some revision of the exami-
nations should be thought of. A pro-
per assessment of the students can be
made only by the teacher who teaches
them. Sufficient assessment should be
given to the classwork ef the student.
Oral examinations also should be
instituted. The student can be asked
to write a paper on any subject in his
own field so that he can present the
paper before a committee of Engineers
or to his Professors. He can thus gain
some confidence in the field in which
he is trying to specialise.

I approve of the present policy of
the Government of India in trying to
meet the demands for engineers. They
.have enhanced by 20 per cent. the
intake of all the Engineering colleges
that are operating today. They have
started now the pre-professional and
made the course 5 years instead of
4 years. In actual practice, we found
that the students who had been taken
after the Intermediate examination
were very raw. This has facilitated
in giving a sort of orientation to the
student before he actually joins the
college. To that extent, I think, our
Engineering colleges would turn out
better engineers than we have done in
the past.
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I have heard many complaints that
there has been a rapid expansion in
the Engineering colleges and that we
have watered down the courses so
mué¢h so the quality has suffered. 1
do not agree with this. As far as my
knowledge goes, the engineers that are
befhg produced in this country are
good men. The only defect in them
is that they are worried more about
examinations.

Shri V. P. Nayar {Quilon): Are they
good men only or are they good engi-
neers also?

Shri Ramaktrishnan: Engineers.
Their quality has not suffered at all.

I would like to suggest that all the
equipment available in the Engineer-
ing colleges have not been fully utilis-
ed. Night classes can be conducted,
especially in industrial areas. There
are many young men who would like
to take some course in the Engineering
colleges to further their knowledge of
engineering. I suggest facilities should
be given to those and suitable courses
may also be started so that they can
also have the benefit. Here again, the
question of personnel is involved. As
I said before, if attractive pays are
offered and if opportunities for widen-
ing their knowledge by providing
facilities for carrying . on research
and chances of being appointed
as consultants for big companies are
also there, I am sure, we can. attract
enough personnel to the teachmg pro-

- fession.

SAAT gAET WE (wrearar)
AT WFRA, R F3 ARl 7
fererr foam IR T G FF FT G
I qTAT BT A QGTAT 4T Avedr, SfEw
fireera & ag w9 FT = § B qaw
wraw g £ i Rear & a7 gwrdy
T A7 BIS Aifa 747 & 1 g freq
F1 fRyeAr swTg SITE & ST § AT 59
foren & opw @ ST § a1y grar
& &5 sere wreny T @Y et &, at
firch 3 AT BY, T S @I G FT
HIT AL H 43 T §—HAET 51 [T
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Rt gt o)

e 3t G | o o vy
Sitarrdy wAen wgk €, woy g A
wWWT war wrfew & fag s wenr
eg @19 § 1 3 o 0 ¢, ot A
wART AN & T 97 ¥ § 1 g
wot & o agr Aff o @ § g
I o wreft SuAr £, Sfew wre
TR v asAg, e
TR IAN T R 147
ow gfom wr 2 3, @ 5 ol
woft FY O e wper & arferer woamn
wrgaT o | 3T 9T & ggea § Sy
SR ag T T T WY Ayl e e
gw, dfewr agi ag o gé fs wg oA
Q% I W O JT @, IJ9 TS0
& fog womr | WY, IW TS 6
gh¥E ¥ awr foam, abg | o
TRAF TGS (O N, wWifs g d
fawrar & fadt eg ag ane dar Y € o
fis 3w awly Y oY g © e wfigg,
foray oo gEE a=t W § )

W & e & gu gffew
A & ol & g AWag | oagh
o ¥ gy, wrefle, qem it an
% TS WA § R W g ¥ AN
wig ferlt & wifow w7 W, 1@
I & A ot A o w1 seowr
& wig fr Su & sfwer 1 s 3w
o} g 93, &Y = ofcfeafort & oY
ag 9% T awar )

@Whragwd mdard om
¥ Y & vy fis or Ay ow Ay
ferwra oY ok i vy il aroal o gl
o scast, @y o
&1 geoxfen fony omm, oY SR
wa foar fis gt o fawd wie
aft w7, afty fewz vt AR R,
™ T Y fawd s ot T ol
& wfag g 97 & feasfer o oy
off v
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dWmieRwoisg b @mow
wovgdw Sy waray wrgd §, /fr
™ i § fs gt gt ol feer &
v §, 3 & 'vd F o wd F wow
o § fe o ww o & FF g WY
w9R IPW A% qEW o R 9 At
fad oy mif € fo o et ¥ W
dxrare frwdnft, I ¥ far o wfior
Yo o, T gror e &
T W Qv | I eI F et
i qR ag ek vond fed w
&7 w8, Iq § @ oy = e o

Tw wewr oY g F wr g
w N9 G T § ATX T G NAT
¢, st @ gu A R, gel ff amarrey
§ ot g1 & m o gfifare s
% e & oy fie g Wl 9 ) ag
& oy O , 7 wrren § YT Ow W AR
w1 awq war § Fawd fawar aff
forerarny famrar wven & T ey
e & qre v §, M wfwd v Ia
7 Twa Y g & forarr ot §, g @y
ferar strar ( & ook aen W g s e
AT H g TG A TE TIH T 0y

TR gt TF fNfaforeEy ¢
fafaos ¢ I Wt oA fie wEr
7z § fo v it @R ot sy
fora @3 #Y wiferer oY 1 @ WY gy W
*IT GTT JAT | [E T QW A
ar mff &, a2 & gt wwfr § wac afy
fradt § e @y o faw sc o §,
el aff froeft § 1 W7 i wo
g w3 § 9N agi g § & ol o
v forwwT g fawet § @ N o
§ wrd § 1 2w et f qr F Ry
varIvt mesali ¢ dcfm
Wit § weerc oy ¥ frdardy mir ¢
Inft arr & et Qfed Afer Y A
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TORT g wofy §, of dfew opw
FOOT E vt §, N Saw gyRee
o gra & amfy &, o 2ffwr goeTe
e 3oy &= & f oy §, 3w @ N
et oy o< frrad § & ot v Wit
fewr€ 22 8, seY Y€ W A Forerar
2 1 wow g e At ok wEqe &
| ft fired gq aew aft o Al @
v § & Gur Avw g § s cenferny
A w1 fradt & gart ag A awaew
o g ww T §

wEYr aeg & & wrar & A F o vy
weeht g + g gy § F g st rT
R N s i TR
gur § fs TORr ¥ g ST aAmr
fif AT W W R0 wAR A AY 7 T
AN wray waedy &, v AN & oA §
g I% Y v I | WS § Tg A
Ll SRR kil S
Ro-Y FEH TF frig #Y W § fly
g # ifeet €1 ondt | T &% T wer
wTd § | TER O T 307 7w @ W o
ag firedY gy Avay & AR I A W
FT § W wg faar o § e qw oF
B, YW Y, xafa ag anr afr faar
oy QY 1 2 ae¥ wrg A wg ey I
g e g Qv @Y, Iy ), vafeq ag wr
a# fewrf ool | @ a@ A i
T WY I § @ ey o
X I T W @ & gfanw §
afr feqy wrer § | qg ¥X ag wPA W
wrey firar e § fis gw ged g
o vyt o §, wp g o 3 W EE
wig ot §, T oy O T &4
R oy arw Terfy v et Y Y §
oY OF IT warT &Y fred wew oAr
g §, e gt A wfew oft A
awdt § 1 Qe wft o wifie

ey fewr fearr N fegaes @
- oy ) o ¢ ) iR @ R
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Wit €, € e Y & [ g AT o
ATV A F wEET R Y w989,
& firs Faeft et aremg sy seferoerer Y e
& orgy fe & ey rfarer €Y we gt woiat
T BT T3 AE | @R i Wi )
AT WY g3 # forg i A feg
& o\ xaw & wwr f wof g e
W Az Nt I fr @ fag
et W FHN o e i) g
AT TIFET NFT T T ATEY T HAET
I3T WF | H AT ¥F A1 ¥ ofy Afw
oY aref wfgd f @ T 7 AW & T
O BIART IBT TR

@ o § gfraedior § v o
Wz TR & ¥ wew @ §
agr wonoa fam oY § 1 wE Sy Y
ag fenre wdlt § fe W gk fag
G I A T AN T §Y T
& A g i sTgde g & € o
Q) ang, frw g wavor o 7 frenfr @,
Pt Iy agar faera Y § 1 aofrd
¥ & agE N R e gfe
AT E Frav & A 77 T fag S
7t ar gt S § W g wvied fr aw
¥ W fame 3 |

uE /9 AT W w1 § forw WY
A g At g 1 A A vy e
T gaTE 3w 7 frdt Y wromdy frefv g
& 3 wew Y fireft § oNtfie srede e
w@aT § | ATt vy WY e A
arow § & goefr § forerer fir W€ fgamr
a8 & 1 gy 7 N fewrar ovar § Sy
W g ol e A R W R
wqr ¥t o o i §, v ek
& g geft ¢ aw TF s
wgrlt § Frd & ar miy won el
greald R gr e e § AR
oF e agw i fufew = e
fiwr o oY T SR o §, veet v
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. [Proveft vy wivelt]

o e ¢, T e € 1 et
et gt ¢, & W o 0 8,
aw o 8 & gfvediog ot et &,
zaTe 0w o £ § 1 ow i
Ceegum ¥ & fafawe wor of ot gw
T N AR Iw Sediegan € grere et
WY Ty WO W A B AT AT
wEi T ERI W IW A7
qer i agr I ANF #Y wet JreEg
THT IE 70 areng W e § o
aret § 1 g AL wy A A ff g Sfew
7o 21 % &g quT g W o #
g T 5 T 50 G § 1 v v
WTEAT @l W7 Lo BREEY o AR
T ¢ R & W e ot W g,
o g2 ft RS §, T $r aveng
MEFgWRa NN WA &1 T
g IR w7 et § e 3 Far & T,
g &ar 34 O vk A Par g 1 g3
AF T IAA & 9 S oy
§ SART ISHT IR B WA TSR
O AT W R AITE 178
wrq Y 99 T § TR H O T g
QI AT AT & WA W BT T AT
& vt A€ fgmmar At AT AT § ¢ ITT
% § e fen w g 5 o
T & s ag FOE A E, 0F A
Qmo(omma.wmﬁﬁo
Qo mﬁmi'“a“mﬂ"é
fir ot qrg & & TG F I 9
fremag § 1 R T TR 7
AT § | g TT AT AT T K
ot &, forar B g AR I
WY T q © AT G T 6y A
& grere R & 1« @y O Py wnar §
g Y agd AT T § 1 ¥ W 3
£ W gor fy of awwi W
fawrrn § W< waer daer B gl W<
Wi mr@manwis R §
WX IS § | AT TF ITNe
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g wT IuTg g gt § fre WY
qoeTT ¥ o @ wrd wiz freeft ot
vl § e @ @A § L Qw
A9 R T T W QAT ) TR
1 "ud ¥ fag § 3w opw & s it
1wt 9T WE W2 A, ATy AW
ot ®t T %3 waw qrr v fegr war
a7 TATET 7R ¥ g o @ dre
&R g% a1 a qedt  aeef
7 98 I¢ wweT fis ag qaenw g
® ard N ot e @ré g
WAL 7 HAARTT KT FF €W 76
g @ aw ¥ e awn Q1
ot fin ao% gawT QY W T QG
fir fiem g & T gy WY o aerAvr
! T §TH [T ©T 9 T §T 4,
firdt 7 sy ST W, MR AT G
& T % Twe w1 N fe goerdr
7y faeelt & | & o %7 @ary g qr
fr e T G 1 AX F e
ZW 7Y fY I 9o Fae i e
o forar W2 9 w7 5 w9d @ ¥y
feramr Wifgd fie P ST wry gy
& | 7 Tawdt g e ST s X AR
& qr &6 & 7 ¥ ay w0 A wfew
gt wAT e @ § )

¥ FE G T U] FT0 e
@ g o @ IFA fae 4y fom
& 1 I wgr fe o oo _feaman
ag qE va wff wrar, At A ¥ d.e
adr TR W w99 fie v o 0%
et faw § Wi g w5 g ot
grit 1| I oeuTaw & qger arEt Y
w1 fafroes # a8 sy o ofY f gt
T %Y g aTE ¥ T WIgE € 1 ey
v w7 fogror € nff ¢ P g woerdy
dur 78 § woerly are 44 §, woere
w1 qrferdt § s xw oy o id e
wT AT WO W7 T, voeT suk PR
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form & arave Y € T g WY W
o wifigd fis Ty Tvie dfew oew
R Ao o eI A W AT W
TR WP WA, [F " @ W
fierary siofY vy @ g & i worc oy
MA@ ww
sredz Wl o et geE wa A
ot xoors & & | T g Ifrer v B
WY WR AT G g awe e QY
i € gard WY § oY dur wwe
R ST § F I AW § o
AT~ Wi vl A Fuw W @
st 8 g 7 w7 &} qwwt §
fir v & w3l FuT A Y wwar )
wefog e o frr § s oo o Y
ofr af ghrrfedo dc ifmafor
wifeder sify & S¢°Z o9 @ s &
T & SfeT T Sw R g g
T} w areior & el § WK aw
AT A5RT *7 AT 757 gYar §, WO
) o wmed e W fasgw
WO g & AR AT & S A7
T X1} AT W T A § 7 X
Tt T AT WG W F G W W
fesare § fe af ¥m wife aowT<
NTEAT WNN W wawr SareT fnsErd
§ ¢ ww oy frmadt | wfve g
7g we A § 5 o o o e A
% ST &7 NTRY W 98 7T A
w3 wiigy fe 3 qpium vz gwiwe
¢ wufeq gw 3vd 9 T wT 7T )
& oY g aw el fr e REE WY
gy § I § St T A aY qg /T
fare Sl FOETT BT 99 TG § AL
XX ¥R WY & wifge

vt welterg  (frerare) -
I WEEd, Fud g @ F e
flmr sivfy e Wi % Warem W
v {1 wigh § fs o ded
Aehw # ax & w W@ W § @

qadde Y Yo Nfawa R A Dfer W
dww e § iR & wwed § s qe
#rwd wga qu 7 | Qg Totize o
T et & Wkt s F A wifgg
afr EwT S gF )

vl § OF WA §@ qnen ¥
gt § e R § arwee groda foomy
fis wrq 0% v «f ¥t § & 77 oy
Sfirelt ® gode AT TN & g
%R AT § W AR AT & Amfow av
wrgd & | 9% Fw & wdk Wi v
# aw § s SR gfor § fear
frgeat % felt 20 W ¥ dvn A
wawt fe gt X g ey & xw w1
& wwd § 5 % agr < awy
1o TATL R Ay Tfea v Afer o sromr
g h N fw e & ari sY -
anrfare wear &) vl N ¥ o A0 g
sineft T 92 { w9 A i dfew
e % faan § wgr fe oz wge
eyt § { IO e weTS
g1 ®E& B T T W awan s
Ty Al T o @i g
a8 © & § Wi IaN ande fawd
& TR & wga & fovd & ) oo T
# %ra oY fries § % forg aeg @ ey
® o O I I Wy fer & o
A W § I A Wk afaw g
rdt 3iE 1 A AT TN U q HT
gava W aforam amfor @@ Wk

" ¥ WY INfA ® O I AHT | AN TH

fafreet & feat & caw forg v g &
s AN AT I AT PR e e
fafreet s wwt S wem T A
feqdde & It d@r wgaw frwan
wifge dan A firea W\ o fede
R At Al A wrey W @
FEWY 3% & syweaT wET g oY Wit
& AR T ® WWIC 9§ Wy wwdr g
fir aiw avet § gl afew  qee.



5373 Demands for Grants

[sfreft sreefvams]

forg 1 STy T § | ST g AT &
FER, I AR Nt ok g § 9
. afer wRaT & af B S T
famd WX Fed & o ag o9 g w0
- faqr ag &) gAR T99 T8 @ & T
£ 13 728 € B Tt = ==l S9w
- faET ST &, SUHT g T HrEAT §,
. ST T BT FH qV AT I T8 &
;& T W we € s w Ag e
. drel & | Fgd Frand 18 8 Ew
LTE S A A R E, T
Lge ® W oA W 9w § |
A g waF § AR R §
»ff AT T T 7 A gaer FeAr
e AT T A1 R S 5 g i g
o AT =Ted AT g w1 § v afew
» TR FY SATEAT FATL RAGHA Tl
LA I A TET I AT AT R
; 3T &= (Teachers) i %1 7% FT
. TeaeT AT AHR 99 q@ OF AT 7w
. g B MEr § F37 FT q@ oy §,
- 9t axg @4 (Teachers) ¥ 4feF

< QIRAT F FOA H1 316 FEAT RO )
T g OF WTE A4 39 & agdt
+ &% IFT BT M T 1 =7 fewman
AT | TS 7€ 316 § o6 O g oy wear
(B8 I #Y & Y for e o o F
gt faT T 8 faod § #iea
RIS E | AT F A T 48
a7 EY & o6 98l 92 9@ Ao qrarsy
FT JGH g, AV AW FT FIA H7 A9l
# 7@ faod § o & & i i e
odF &7 TRl qEearg dFT IR |
SR &Y T F ST T FW FA F (9
TR T § | qF I 59T § 6
- AR frrata &4 § O T99E TR FT F
& fag € i 79 A 9=l qaearg
-SH W BT FTH FH & AR AT
« AT § | 93 AT, AYG AW A G )

L]

26 JULY 1957 Demands for Grants: 5374

st Tt o 93 Ferd W AT aTe

ST THo To HIX o Yo qrA TR AT &
W F FYE FTH A9 H TG1 F9, THIHA
7 ¢ i e qga F qre iAT 7 g1 @A
IMEd AR ITHT TH TG F FIAT | of A
TE Y AR F @A T IR FAT
|red § | AR FfF agh 9% AT sqraT
goq 741 37 gt afag @ fad Iy
BT q1eTe fTeaT gATe 3 ¥ gt It
T @Y & | 59 Py F s e W
7 3 €Y Far & o gw e A A @
AEH AR I T I QY § T A
T g FQ AT BF FIA I TR
72 AR g g st § 1% ow & daa
ATEY & A1 HIS O T fAwT artw
TgR AT FTH L AT FIT HG 919 92 |

T HATAT H T FgAT & {6 gy

- HEY GHR T TgT B AW F A8

R ORI AR qSeE AT B
A Y HAS AT THA T AT @t @l
dEsTa AT § A L FAS A A
T § Y f F qwedy g fr st §
A TR FT 39 & F 7R AF
g =Jifge 1

USeE USEIA F amEaq # qor
ST HTHAT B OHTAR G FE GHAT §
5 og S A9 AEH P TR AR FAH
1 T §, 98 9AT 95T 9 & AT T
FETIT SITAT =TREY |

TR FEAT A TG AT §, AP
o FA g agmas A Fg g
A St AR G & fag faeer
T FHIAT AT(EY STT @A TEI &V W |
T Y M FATA THI HT AW QAT
|1y | ' .

fiex & Ymdr § f5 g faenfamy
® RV ST SATL AT AT § 4 AN qg
qgw & AT T oA T8 JQ oA



Fare wwdY § A1 aw g =Y Y agA
! § s wfgd 1 afew & sgh
e T N A R d e
RO M A 1 I FA T FT YUY
oY A% W F Faw & TR AT wr
T8 gwiifore ) WX ag IR &Y e
Nwmsxfrragdawinidw ¥
TR ATE | WX HH § e § fe
giar wav & e oy fedlt o 4 gg Qe
w1 g fo s T ITH SHFW T iWAT
&t Ay vy § fe ww A I
dR fis doy Y wgEa § -
“fir afs dnpE dgepefe”

oy i favgw oo g O fasge
ar ¢t wifgn wfe sad wrew faanefi
W frewm gw § 0

oy gy A § e v AT R
e Y arw gt gl § oo o
@ivmw ATt A} R w o
TR S ot § ) PR e A
Wi g O vl wei @ §,
vt ot ey § oY 7 Ay, S fe wwA
¥ w dwt §, owt ey § 1 QOw

26 JULY 1957 Demands for Grants 376~

ﬁm'ﬁa&tlmpfﬁmm
FE T I TS A A7 O §,
oH WEW WY oo, Joo WA W

AT § 9% fAR T 9T FTeor W E,
¥ { w1 &A@ A farmy g, I
g FawEar a0 fe wror 3w W few
A & qravgwar § 1 wfe ag v
I F A TG W AT A 6T
WX 3 § 9SG ARATEN AT R JNY
W A & A G § Fax ghvafedt &
ford ¥ wig o TR w1 fxar
|

o &9 g twy § f smord
G O S & v & g agw I
T £ wWifE gu TSN A AP T
3 ¥ fowm T fasay & 4 wwor vy
TR T AN A § IR E W
Flsamdaw e T
@Y & | Sa% ax few o
IT TS EF AW AT R TR @
AW F WL a.
qEw § A 4% ¥AW W ITRT @ I
ZERITATFTAT QAT TG L AT §
TR § @ AN § | 5 Y W HOr
oy & fr agr qard vy A e
AWBAN A G T § N W
I|H § *¥ weur Frew awm § ?
W T FATL A SR ¥ WA
wogy T W 3w a% wed feardt
ot few st S RO AW ¥,



377 Demandy for Grants .

[ s fr wwimrf ]
wvgr o o aw o wesd faamelt
freed w1 armar A @ T )
o aw At & fag afy s § e
™ o) § Wy dwd ot g
Ty & g0 T AR ¥ wd § e o
W AT QU@ FAT A Wi I q
wgt § fr g apw amaY wife T aw
. g T R AT § AW o W ow ¥

T TR 1 AT ST A YA &
R & fag wi Iy e Aot ¥
q g 7% fram g AT FT @A L
T 3% fow § apge arw & faw gy
dar vt 1 o feafa 7g § O Wi
Y INE ¥ g6 ¢ fw wsa Faandi
frreit ? ot ag) wreor § e & wEet
fie ey et F wwr AW T )

o« & qIq § F gg W wger wngeh
' f el & &wez Q¥ (Text books) aga
st aga e A & 1 T2d 9 dar @
iR o fareT@ @F a~wT 9T AT 97 AEY
IGFT A1 ) 9FT WIET 9T, A, 9N
1" a% I feaa i e vy oY
Jfer qa A g I, W Wi i QN
T § 2 AT frars a5 amar @
A F N fowd ¥ Y ¢ 07
g Ewee TF8 & Y€ § 9w I3 71 e
wzwar foar v § w9d SR & fa
q|r a# g wifgy wifs g@d =@
-qTT ¥ AT F. T a6 Gy § Wi
FHT T W AFR WX QAT & | W
Ao mgral smrHdradi g
w fagage @ fed @At
AW AT qgd g7 gEX w9 7 ovar §
N agi T f NS fay ya feard

ﬁmtﬁ:mmmm :

8. JULY 1957 mwm- 3'370_

mﬁw&nmm
wET qpr )

w«mqﬁmmﬁm
ey faduwe sar AT el o

Shri B. Dasgupta (Purulia): I thank
you for giving me an opportunity for
the first time to speak in this Houss.
This is my first speech in this Parlia-
ment. I go dirett to the programme
of free and compulsory education and
the adult illiteracy in our country.

There is a provision in our Consati-
tution which says that the State shall
endeavour to provide within a period
of ten years from the commencement
of the Constitution for free and cofn-
pulsory education for all children
until they complete the age of 14
years. The Constitution was adopt-
ed in December, 1940 and within
1960, there should have been arrange-
ments for providing elementary edu-
cation for every boy and girl between
6 and 14 years. But now we see that
the Education Ministry and the Plan-
ning Commission are declaring that
it will not be possible to implement
this provision of the Constitution. Mr.
J.C. Gosh of the Planning Commis-
sion declared on the 16th at Poona
that it would not be possible to im-
plement the provision of the Consti-
tution within this period.

Now, let us see the progress made
towards this goal in the matter of
free and compulsory education and
adult literacy. We find that the per-
centage of the number of people from
6 to 14 years in the elementary stage
of education in 1950-51 was 32 per
cent. In 1955-56, they are expected
to be 40 per cent. and the percentage
for 1960-61 is expected to be 49 per
cent and I think arrangements will be
madetortheranﬂzﬁnaupueent
The pace will take at least 3 or 4 more
Five-Year Plans.

As regards adult literacy we find
that only 16:6 per cent is literate or
semi-literate in our country. This
has been taken from the amalysis of
information on literacy and education
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of our census for 1051. We find that
for at least § per cent of our children
-we shall have to provide opportunities
for literacy It is stated that there
are dificulties in the way in the mat-
ter of getting teachers and pro-
vision of school houses and other
paraphernalia It 18 a tremen-
<dous task, no doubt, but 1f 1s not only
India but many other countries which
are faced with the problem

I will cite two instances of two
countries, namely, Russia and China
There they had a more difficult task
to do than what we are facing today
At the time of the revolution 1n
Russia not more than about 30 per
cent could read and write In southern
parts, the entire population was
illiterate, only about one-third of the
school-going children attended ele-
mentary schools They adopted cer-
tain scientific methods in the matter
of liguidation of iliteracy 1n the
country 1n 1919 which made 1t com-
pulsory for all people between the
ages of 8 to 15 to learn to read and
write 1n their mother tongue or in
the Russian language They did not
wait for school houses or finance or
teachers or other paraphernalia The
whole nation including the teachers,
engineers, students, workers and pea-
sants came voluntarily with enthus-
1asm for this purpose They taught
their children 1n the open spaces, they
did not wait for construction of
school houses They tried to teach
their illiterates and their children m
this way, and we know what followed
afterwards We find now that Russia
has lquidated illteracy Not only
‘has Russia hiquidated illiteracy, but it
13 one of the foremost countries in the
world regarding education and cul-
tural progress

Now I come to China China was
hberated long after us But we find
that China has outstripped us in the
matter of education Their problem
of education and illiteracy was more
acute than us The condition of
China was far worse than that of
India at the time of liberation. But
what do we find now? I shall cite
only one or two instances. In Peking
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c:tymChmn,the:chooledmﬁonu
free In Peking city, the guardians of
the pupils need not pay anything for
their exercise books or writing mate-
nals The charges for the hostels
there are cheaper than us The Gov-
ernment bears all the expenses of the
poor students 'The muumum pay of
the teachers is something more than
Rs 150/- They get free medical
treatment Umniversity education 18
almost free for students in Peking
umversity and students do not even
bear the cost of their books and
papers  There they do not bother
about school-houses and the hke_ The
students are even given some pocket-
money

Mr. Deputy-Speaker: The hon Mem-
ber has taken up very g countries
to discuss The hon Member's tume
18 up

Shri B. Dasgupts. Now I come to
my own country Regarding our state
of education, we may take a
broader outlook Why should we
bother about school-houses, finance
and other things? There are easy
ways of domng this Let us call our
villagers, give them some money and
tell them ‘you select your own tea-
chers’ I find that 68 per cent are
illiterate 1 our country We must
have a broad base but I have no time
now to go Into aspect 1n greater
detail

Before I close, I would Lke to
stress on one pomnt for the consmdera-
tion of the House, and that is about
language There is provision in the
Constitution in the case of Lngustic
minorttes It 1s a vital point. After
the reorganisation of States, some
Bengali-speaking portions in  Bihar
have remamned outside Bengal The
educational policy of the Bihar Gov-
ernment regarding that portion is
being carried on as before The
boys iving in the Bengali-spesking
portion, In parts of Manbhum
which have been left in Bihar,
are not having the freedom of
being educated m their own mother
tongue I would like to invite
Member of this House to go and
the condition there. Therey are

1L
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many Bengali-speaking villages there
and yet the students are compelisa
to take their lessons mn Hindi The
primary schools are asked to keep
their registers 1  Hindi, and the
whole system of edueation 18 conduct-
ed 1n Hindi Though there are pro-
posals, resolutions, directions and
safeguards in respect of the hngustic
mnonties, that they should be
taught 1n thewr mother tongue, yet, in
the practical field what 1s being done?
They are being trampled as they had
been trampled m the past For the
past 8 years we are crying hoarse
against this aggression of Hindi on
non-Hind1 speaking people But now
it 1s time for us to consider this
seriously I put it before the House
and I request the House to take note
of this problem and to see that m
India, wherever we hive, we shall
have free and equal opportunities of
learming m our mother-tongue, n
our own language

Shri Thanu Pillaf (Thirunelvel)
Mr Deputy-Speaker m the first ten
years of Independence, we have been
eéxperimenting on the education of
children and too much of experiment-
Ing has taken place There 1s no co-
ordination in education Within the
same State, there 1s basic education,
there 15 the old conventional educa-
tion Professors express doubts and
difference of opirion whether basic
education will produce proper stu-
aents for umversity education One
reason which is stated for the modi-
fication of university education and
introduction of pre-professional cours-
es 1s that the quahty of the products
of basic schools, and cven of the old
High Schools, because of the langu-
age policy adopted by the States, has
gone down Whatever may be the
truth or otherwise about it, the
children are left in the lurch They
do not know which will be the nght
education for them to follow To
Join the besic school or the other
school, they are at a loss to know
On top of that, even between Uni-
versities, there is no co-ordination
One University says, you must hawve
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two years compulsory attendanoe
after graduation for a Master’s degree.
Another University gives svening
classes and night classes for the two
degrees to be taken simuitaneously.
All the degreeg are the same for sp-
pointment m Government. MA,
LLB, BA, or MA with two years
attendance or non-attendance, there
18 no difference There are certain
Universities which are conservative;
there are certamn others which are
very lberal, rather too liberal
Whether we should be conservative or
hiberal is a different matter But, the
quality should not deteriorate. We
are not attempting co-ordination of
any of these things though there is the
University Grants Commussion and
other things Universities have be-
come autonomous bodies ‘They do
not want any interference from Gov-
ernment Autonomy sometimes de-
generates into licence and there 15 no
co-ordination between one University
and another We want co-ordination
m every sphere It 1s lacking in the
fundamental sphere of education

Then, I come to the propagation of
Hindi Hindi 1s going to be the
official language m a few years, 18
years The non-Hindi areas want
more time But even after extend-
ing the period for another 15 years,
if the present policy 1s to be continu-
ed, the non-Hind: areas will never be
1In a position to cope with the de-
mands of Hindi areas or match with
them, because, the Governments con-
cerned are afraid of compelling the
students to learn Hindi, but they are
prepared to compel the adminstration,
the officers, clerks and government
scrvants to compulsorily learn Hinda
Here also, we are compelled to Listen
Hinc: speeches whether we under-
stand or not

An Hon. Member: You understand
Hind: very well

Shri Thanu Pilisi: The hon, Mem-
ber cannot say whether I understand
Hindi or not T admit that I do not
understand it even after five years
What I appeal is for the future gene-
ration I you want Indin t0 con-
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tinue united, if you want fo introduce
Hindi and expect Hindi to be the
common langmage and still India to
be united, if you continue this policy,
the future generatmn of the non-
Hindi areas will revolt and rebel be-
cause they cannot understand it. Why
not we compel the students today?
Children can learn 2 or 3 or 4 langu-
ages. In Delhi, boys from non-Hindi
areas are learmng Hindi. They are
;pnze winners in Hindi. Why is the
Government not makmg Hindi com-
pulsory all ovér India even as a second
language" There is sucp an uproar
for university education to be im-
parted in the mother tongue. There
are 14 mother tongues in our coun-
try. BEach one is going to take a
degree in Engineering or Law or
Medicine in different languages. A
doctor will attend on a patient with

an interpreter and not by himself.

That would be the fate of the coun-
iry if this policy is pursued.

A sum of Rs. 276,000 is spent for
the propagation of Hindi: Rs. 30,000
for non-Hindi areas. What for is this
amount spént? It is such a niggardly
sum when you think of the large
number of non-Hlndl people who are
fo' be educated. ' If somebody wants
to give Hindi education in schools to
the children, they want special fees
to teach Hindi because they want
to give a special pay to the Hindi
teachers. Instead of spending money
in Hindi areas, I would suggest this.
The State Governments may not be
able to find all the money because
they are not -able to match your
grants and thereby they lose your
grants. Therefore, Hindi education
must be spread by compulsorily in-
troducing Hindi in all the schools and
by paying all the salaries of the
Hindi teachers from the Centre and
by giving Hindi scholarships . for
children who would not be entitled to
scholarships otherwise. That would
bé an incentive for those boys to take
up Hindi and learn Hindi.

Coming to scholarships to the back-
ward classes and Scheduled castes,
‘the provision was Rs. 1,50,00,000 last
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year. For renewal, ‘adequate funds

were not available. After much per-
suasion, Government was good enough
to give Rs. 36,50,000. Now, the Bud-
"get papers show only Rs. 1} crores.
1 do not know whether they are in-
creasing this amount. I remember to
have read the figure Rs. 2 crores in
some papérs. Even that will not be
sufficient to cover all the backward
classes and Scheduled Castes scholar-
ships.

T

Then, I .come to the allotment of
scholarships. The allotment is on a
population basis statewise. Why should
it be so? . Other funds are not allotted
on a population basis. The new pro-
jécts, the new mines and the new
grants for steel and iron works are
not being divided on the population
basis. Where there is raw material,
there the money flows. We have got
raw material; ‘children to be educated.
“To boot we have abject poverty. We
are a backward State economically.
As 1 said, our backward class boys

_ -are expected to get 60 per cent of the

marks for getting a scholarship. In
certain other States, a boy getting 40
‘ver cent pets a scholarship. In
Madras and the southern States
where there are a_large number of
people, they have to get 60 per cent.
Sorhe yedrs ago it was 50 per cent.
The parents borrow and send the
children to school in the hope of
getting”a scholarship. At the end of
the Year, Government says, no
scholarship. Either the boy has to
leave the school hall way or the
parents have to ‘go on borrowing for
the education of the children or edu-
cate them somewhere else. This is a
very difficult position for the people
of our State. T submit that the Sche-
duled Caste boys, as at present, can
get scholarships without any mark
gualification. The marks for the
backward class boys should not, under

amy circumstances, be more than 50
per cent.

‘Then about the forward community
boys. The time has not yet come to
remove the distinction between for-
ward, backward and scheduled clas-
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ses, but the time has come when
the poor boys of the forward com-
munity should also get aid from the
Government 1 appeale@ two or
three years ago to give a tax conces-
sion for contnibution to scholarship
for forward community boys
Even that  period has gone
now With our new taxation
proposals and the abuses that
are thrown at us, even that amount
of contribution will not be coming
from anybody now, because we will
be taxing for contribution also That
will be an excuse even if we do not
do that Therefore, I submit that the
best boys who get more than 60 or
70 per cent of marks, shoul@ be help-
ed Their talent should not be lost
to the country if they are very poor
and cannot continue their studies in
colleges

There 1s a menit scholarship for 400
boys, but that does not touch even
the fringe of the problem Even pre-
sidency first boys are not able to get
the scholarship, and therefore they
become lbwer division or upper divi-
sion clerks, and they are a nuisance
m all the departments because they
are imtelligent men doing very low
Jobs and gettng a very low salary,
and they are instigators of so many
troubles They are graduates and for
want of 8 job they go in for thus
lower grade job and then they kick
up a row saymg “I am a graduate,
the other man who 18 my senior or
superior 18 only a matriculate™ So,
lots of things are happening because
of this educational policy and employ-
ment policy Give free education to
whoever 1s talented, and to catch up
with the forward communities, give
more aid to the backward commu-
nities, but do not deny aid to the for-
ward community’s deserving boys
who are an asset and will be an asset
to the natio»

Then when I compare the amount
spent on the Social Welfare Board
and the denial of scholarships to poor
boys, 1t 13 reslly very panful. The
Social Welfare Board gets Rs. 15
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crores allotted for five years. There
15 a peper called Yojana which is
also published by the Government and
that says Rs 108 crores for the
Second Plan 1s allotted for rehabulita-
tion of fallen women You deny edu-
cational faciities, you deny economic
facilities and then go on rehabilitat-
ing fallen women Four hundred
centres are to be started Are we s
nation of fallen women? I cannot
understand this And this paper,
published by the Government of
India, says —the write-up 18 very
painful, it is something worse than
Miss Mayo's Mother Indin—

“Annas eight per client Ten
to twenty clients 1n an evening
It is the usual price of young
womanhood when sold ip the
market 1n India In common
parlance the trade 1z known as
prostitution which exists almost
in every part of the country”

Is this the type of literature that
should be sent out of the country for
consumption by our people or by any
people” And we are spending crores
on this and denying the righttul clam
of small boys to benefits of scholar-
ships

Dr. K. L. Shrimali It 1s not publish-
ed by the Minstry of Education.

Skri Thanu Pillal: Whatever Mims-
try 1t 1s, this Yojana 15 published by
the Government of India The Edu-
cation Ministry does not take res-
ponsibility for Yojana, but somebody
prints it Whatever Minustry it 1s, the
paper 1s there and it primts such
things

After spending that money, what
Is the conclusion which the author
writes

“No matter how much we im-
prove the basic economic and
social conditions, women would
always be available fer this pro-
fession so long as the demand is
there ”

Is 1t for this that you want to spend
Rs 105 crores for five years? Our
teachers are paid poorly, our chiddven
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* are denfed funds for scholarships
when here is such a lot of money
available for other purposes Then,
the Social Welfare Board will take &
long time, an hour or more, we can-
not discuss it I only want to say
that the jeeps and women go fll
together.

o qry qtd ( wer ) e
wgyea foar warem & aaew 7 & 35
% R A 9 & fadaa wed & fAg
an gy 1 X1 o i ¥ 7F v
Fogr g W & o wpm g g
fam feam & gz wody AN afwn
aft &1 # e g fr Teaw AR
fatww 017 § afr adr Aevg Tk
amdt § 7 ag fea A wrfga A
wnﬁtfmﬁrmi.mitgwufw
T ! @ W gaFk w2 § Fyd o
gt w A wI NG e 2
7T & 0 AfE 7T gy 3 fe g7 AT
TN EHT & Aoy ¥ 2w A M
fon ® Sw az g W @
wHQr uar § ) A af 7 g gy @
g § AfeT E A x o 4 4 aen
woAfE o oW ogw R W A
#Y forer Frsver & 96 gy oferd gu
Wt A a8 & T qu 9y b
frar xar & 1 Avw F A wm s Faw
Aty 9T arr ww @ & w7 fom v
WY AN RE WA A A A
A & free wfae & <t & Cafirr
AT ERA | | T A% T AT AT
agt & fw firs axr A ufer & ofus
Wy o fofery v g 0 g
2 § agy &% e AN 6 &
¥ fadt § 1 q& St % 91 faepr 03
fag agt § =9 ap faar qarn
T wday § 1 F W e g e A aad
¥ wm oft o fow & o€ wafy @
e s a vt o g
BRIy AIwEm i fr g e
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7 |t qr § g9 & 4y 2 o frex
qiT |

A0 av ¥ T Awew feagy wY
fafiar 33 N & | Ay 7 wrefenw
farar ¥ arz w3l & fag g7 =N
®v¢ sqaeq A § | T T WRAW ¥ g4
fIMr R narg e Negma &
@1 ¥ Az afgem arfes €
YT I MT ¥ M ¢} § gy O e
graen as s exa A &1 F Tww g
fe foar faamr Q@ medt & e
g & v a2 @ i o .
farear ®r et § Wy w¥E glaard afr g
a3y enaT #Y 97 faren feamr a0 sna
fadte ®7 ¥ AT Afgq 1

A fagdr g€ arnd gart @ A
& fait f o qg feraex fafem )
asY § I agrar 3 Ay € dvvar
ATt o ) @ 1 frawm & A @@
& Araqly ® ar g | DAgd © gd
quETe W€ qra f Ay WA R
T 370 fedt Wray A AEAT LS
@ TR AOw & A frwe F
gy ww & fod A A §, I
aq %t fasfAg v TR &
adsg g nfee 1 F ¥ W § o
PECEE LR E ALt SR
A% ®YE 42 48 AAE 5 et ™
o1 X gw § a1 A g § 1 WAl |
¥t foary et 7€ & 1 wenafear g
Argraraa & §A7 aga A eara faeft 0
39T ¥3q ¥ a9 fORT & agaEs
AT X AT 7 A T 74T Ay
# A1 a7 < g i €@ Ag WA
wrardt  fAg W AT K wEe
TRt T X Wi A e A A
R, oo & g swrear vt ¥ anfe
woft T § a foe @ )
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[ wox i3]

I & qaw § & ag wgm wEw §
fegr 3o A g aM§ N @ Ta &
AT WY FERTHIEN FTOT T RAE
# e ¢ fe 2w Ay Fft e forw &
¥ o ¥, fawlae g 1 9w el
arfe fasiy av gewgw fagie &l ey
aff & afes sar & aga af e
*Y ag ¥ § 1 9T wgw wod-wed!
qed forely 7€ & oitc I & az-a@
wfy wv amgv o gg § 1 TAT FTUE
YT W § a2 o 2w § Fawfaw A
wifgd, o7 & wwwT § W fER
FEANFAFT TR F IT FAEE AN )
= a AT g & 5 35 Fam & fawre
¥ fog W g4 avg ¥ W @l
AT FAF § 9% faww & faq oA
T F1 #1f 7 *¢ QAT TAv
aifgr WX g et @1 faws
@ I5q

AT AT A1 A qH s @
ag %2 3 % oy 2w & wwee faperr
ATt ¥ W=t WeET e gen
I 2 F FFAeAAT AQ A AW H
et e e RN T
& ¥ T8 § g fver 4 aF 2397
# faaft & wgr a7 5 faen &1 =7
g e gar & s AwaAr g B
NHAT QT AT & 3 @@ fF i AL
gt fF ga soig e WxR & AT
fear war f& g=rd sar 19 § A
7z o fawr fe ag ST q7€
& wrf § W AT WX rawes
W oW @Y & §OR W
oy faar % &x § A ;s
W 9T AR A T §, E
wro ) Fnw woAf wfge W)
39% frrwor w1 wgor wo wifgy o
TN X T et Y A foreny
o § ca¥ ot Imgeor fed o awx
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qEwq wi o7 4% w1 W g1 aw
wget & gart faar S st v
T A TN a3 wgrfe d
Qqreae § 1 oy Oy & vt F wfofr
| & wwaar § e war ardly qgedt
& oY efr Zrft 1 g7 T arad ag g e
faay @1 &= @R @ § aga wlas
Ay fire a1 § A7 9q wHY WO NqT
frgragmant § AT AFTY B
w17 faar 7 q7¢4T %7 8rd IR T EA
FI7 4T T46 &5 | KT &F WELTTAT
n&F 7g T a1 =afgy fe wifee
T 97 § A TR A & s w7 faranr
+T &7 gaar frear on @r & 1 & awaa
g f& o167 o5 wag at ag § f5 TR
qOIR! N FH Aq A § aRk
T SRATTR] BT ZAIL AT § ALK
g |0 A AT T 6T w6 €07
afm g s ag argd fewra s
e & =4 dar ) foq 97 7 § fomren
f& g1 amadT § W falys w2 =51
TS F4 TEF qgA a1 Fefivar ey
g g2t Oy 7% ofRT 4T §
3fFa A 60 TAT 97 A1 fE6I;
FargAaraw,. o ww g famr
feqmr ®71 g7 AT T 47 Wy e
qZ I I} A7 F W v w9 favay
o Tz @ W fRafa & 1A A
T ATTETI A AT
T agagrwngia g,

oTF AT ¥ & YN & g
qgT & =TT & Wl ey qeere o
T AT & AT I|T wedT ek
Temtfeggam vt aw &
& araf W §x AT Tl ¥
FTT §x femr wam o ww W
fags wi g & frafesi drzad @
o AgT T Em o R wr g &
o OF aTH ¢ S F Ot o aS A
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wet Wt § s faeanfadl o aerfthe
F oy 3 ¥ wnfgg g ATH IR
uffy ww  fe=n
¥ fag Srenfgy fearomar § P
f& wreo foar st amy rg oA §
feafadt & qafife & wswTq qed
¥ e ok fownd faager <oe
Qi § o % axg I A W
fawrger Wz w3 faar §

# g g fis awrd qoeTT B
faratr faraer ¢ T8 & St &6 ey
Y saxeqr & famy g 3w sy
T &1 § W8 A T fan aed
f& o ot o wfew waear 7 g
R arfe ¥ sad F A feeed F oK
2 ®Y Ay faandf som w0

W vt oF v T
t@d w e ) & wa ey 1 4
femati g 3 Av e et 1 dor oY
e WiT &% §7 4% § sfew fag=r
& wfa w7 Frwa R
O& ¥ fe=dr aw & TvaT7 A wifaw
NI RqATEFALNE)
&7 T ¥ O A § Iy fn
vy & fam qer ofer Tafaer odree
aToqg” ag ek g AT § A FE age
qfer @ 1| w@ 7 =y wawen e T
ez o fin gt & it 7 forer o @
/Y X TF ARAAT § IV QAT
W a® W Wy A wfeT ae
T WY faas fes wmd 7 R
ot sfsaré mgga ) 1 78 A 49 wTOR
o frmre 3wt qomTaT ) AR
ey, gk feamr wife @Y &
& T A 47 a7 > wie e vt
e §....... .

% Yew aw (IwAgY) : W
N s ?
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ot gvy ofd : A7 wd Ay
‘IR TERAIT § T 9T WX GATHE
& & sasY feam wwar g o

ft gravd) (qeTmge): o il
w1 AATH IS NEY § 09 A%
T EE

f wrg i . F fodes FTwT wTgar
g Fr & Fady 7 qeraely g 1 Sfiew
wfen fgdi o frer & awrk o @ @
IMITHT FgUmaa e & & 9w
g 7 a8 farwm wow g fe
arafod o #fs7 ag 7 W TR
5 e w1 oY fir wrey Tt § W
it fe famge gk dw & qF P
T3 § ITHT BT =T AiEgQ

wifar & & &, @t gate W W
HIAT AT GHIT FET | gAY 0
NE mgag g s o 7 AT A
s #Y &t fofaw anw * fag
T fo@ aw sww fey I M
T AT JTE { ¥onn g7 s faw
0% ¥ 3 AR A F oI AW N
ATRI T AT | F e § ¥ A S
¥ wava Ay ® fafws s & fag
T fot & wimw fed g orfe
feaTa W) I WY X Ay 3T &
STEeqT B WF )

& rgan g 6 wemae) a7 dwr ulx
ufire @t a7 wWifs a7 37 alx
s w1 wifge fe 7 & anrd wrlt
qafd & a7 TS § ( Iear miww
WAFT TR G FT Y4 ST iy
qrfie It Al A wfeak @ PR
g fe = ET TN W PR AT AW
T 8 |

¥ vy & frgdt gt st
ATt wifs W AR W W@
gy fieen wfgg | g8 I=fiz § f
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[ o aid]
L0 wg A g q o g Y
7 anireaT ¥ fear w407 WX I @
s w3 qrfe T | fer W &R
ST B

1o geftwr arav (wreft) 2 IaTST
wgYey, oF ¥ N fow o & od
S ig W INewIEN
&= fedq W @t AHEY 91 AEW
TR, T awyume ey ag
wqar wEew Tad @ @Y F e
wfawitfee aft @it 1 fodw & g
w1 WEe & W FHE 0 6R 6 TR
& forest W @ T aga ag
{7 T IR IR A M o @
wrat § wife foen o Gt A
fea® gru g9 ug uraw gfew
v@ ¥ f& Wl wn s %
€ % I(RAA  FT % w9AT W
qTd v et day ST IR W A
IET T ¢ IEE TR xR
ST a% | wafay g0 7E W@ veew §
forr &7 W AT wifgg ar et
wroug & Al wifegq ag T & Anfr
& Wi 7y ¥ g1 1, W e i
o ) weAr W e Ay ar
fefewe Dt a & ara g 1 wgt 9 faan
qr &% & F %8 gro drwr arar §
ok IE% g ¥ 6T g0« A
feqr amat

o Wy dfaw & ag e o e
Tq T & wRT g 2w | aft 1
%Y srafas frw e e @ ot o
Tl wEE R W e o
wgr A fem @ WCwThR WA X
Fa% At 7 qraie € o e a
o i dw o @ @ g s
g« § 70 § s o wafe 3w ¥ @,
vy & & fayg st agr fear a7 o
g e & s e o s areft ey
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g | T o fige wnd, TRew
o i feed gt ew ek § &
frasit wY ferar fororeft & oY qow Wy
fegn w7 Wt Aff W uw W@}
o faene qw & vy @ @ s frd
g firare W1 e agd § St ft vy
w1 o §, wwfag wifee § e &
g w6 Y T § 1 g e ae ay
w8, ¥ ol § fn ogd foredt wee}
& foran faeel Y 9@ ¥ agw W
Farer 7 § fr g 23 Ow A ) fawr
Tt § Wi g 3 T vy A fe
TG I AT 7 INIH ¥§ AT &N
g 7@ ghrary faad) §)7 arg & ae5
76 Y &t AT &1 ) gl 91 Qe

S]THA AT ArXAT ¥R wifgy aifs
& v qwadiy Fren § sqin fdy
Yundiy gt & flT @ @
A T ) foar ® T FT S )
w& §Y a w1 g & fag @ 9T qE AW
sf i dwah mmd frimt
fr o e it ¥ ad m et o
wErd o Fd g1 IR IR
ifwd | gu o & fag, ad @ler o
¥ fawr q w2 §) g w9 ¥ avee
tefrewr qube oY aTs wer @
wifigr 2w & frwrg & frg, A vy oe-
e § wrd § s wieg worc weg e fed
wrif gt wyy el ) o gl B
§ fis g qu dfeewey s L fer v
yw dfevey AT ¥ wrew gk AW
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Al g & w7 9T A
fromr, @t & woe@ § fx @ W
Wy A @ o v Wi,
e o2 qwl Y g& fon W
ST won wifee |

& o g e o E W
aiq %, wede  (feEE § @
¥ wwi § | T gRE wRg W
R 2, wEe orfet ot ww W
gxd § wwafes f@ar ¥ @
&F ary oy frerdfror & 3% & @
o fafroz ezdem Q1 I w g
1 mfgy mn o1 18w o @ AR
v frdr w18 & & T g W
®Y Iow firerr foer @ | 7 gfawr A
oY wifge fe o forenr wew &
e F¥F R IR g fafw
Ew & g & 4y WK fags
al% @ A § wOPR AT wgd
Forsirz i@t g7 e aw ¥ e oy
g 1 afe arr g e A fas 3
Iy & for o T 2, @ A A
I¥TQ wEd €, W 99 W Wl T
&% gufey, A2 A% ATETT &1 a9 w5
fawr & § Wi At gt
Fre ax %Y faay wr # fAwnh meAy
g 9§ vt O A e fyaa
M E7 gGRA ¥ & I Ay
IR g, P g7 ¥ g A ) AN
wifgd 1 v wafys fon O R
¥ s & wwRd g e
AW anT g avn g e
% GHfad STTE FEFWR T
aF g e § 53 v mfed A
G o R § AW wa &
W e § 3 &7 gy T & A,

. W ¥ A W wrfEm fon
T (IS Al g HATAC | A
R ¥ vy gk gt foed nsw
W sfic ¥, for W3fe §, saer
sRapn wrd, W} I w6 Ao

# famr wg wg faar fawr &
av gardr ag ag ot AW A AW,
aTv &foq €7 arq g &1 wifew
aix afeq w7 TWW
=it e, & 39 M e W Ny
7§ ramsaar iy & Am fafay
D g I wfer F ARA
AT g1 B AT B 7 Q@
gewa  gurt Jiaw &7 arawaray
¥ 397, ZWT W= &( wTAGIHATGi
¥ A AT EE ) YE AT
& gt gran g ) 9 e feer ® W
ey 17 AT FRM, A SAET
AT g Y g 0w A F
WA 41 a7 AT B 8 fadt
LAk B Ein il

T 7 QR QLI &Y A7, AT
T W @, 9 5 weriew 9
g o oo fear £ W &
qu At d, Sfer & fowr AT &
&) AT § A1 g e EH g %
g frem 7 @ e A=
s & I feazw won =gt
g fe foad s & wraae wftre &,
dree it ¢ vod e
LT TR §, W19 FT A
N 16 I 7 o w27qT AN
gee qbeT & g’ A ferew
» 3t R S Iw@ ) a7 9g o
o gl 7 § W G & ag ¥
dfar 1 o w1 0y ofeam g e
g9 ST § wxAWY & I fued
R & qRE "4 & 7 (e @
QAT T AQGFH A WY TG
¥ wg fett & agy afawr foor #r A
o, wfem fem W @ af, A o
wt & fed, T Qe @, AN,
7 ¥t %9 forr oy sew g e fiee
e oAy AT g fw vl O
adfx Qw1 ®, I8 & owa da-aif
arwar §, gl fowg AV & @
& o afgm fieew &Y §) wrgein &
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[wie geteT AwerT]
e et § e g o Y Sfert
Y 7 GG TR A g TH T W
fradt wfgd 1 W@ & o7 wwwd,
qrg o 9 ara § wg Ifaw A &,
dwafrd

INT g AfEE TYITT W HE
marR g ARAfF I R W
e femr § | dfas oqdee &
o w2fEn W WY & €, wEEaT
FRA Ny 7§ W I T vy
wo forRdmw W T § 1 T
fosddga s ¢ Wq 9 feadt
it ¥ g wW o E, frad A A
o %W I W §, I8 g3 ATh S &
TR € 1 R A T F wf wng)
qr T FTAWMTE, WE gA A ALGT 93
¢ gz ol dfew qEm g &
&1 aga A & fadgy ST g §
fr wT & ugiwd % TN,
wir ¥ aEfmz =&, ' § 9y
g R R JTEE IR J4I6
I A & g aferr 3§
At w7 Mfaw ogdT F AT 7 ™
T 4T AWM F4T AT § 7@ T
¥ & fewmr quogg g WYORA
E A TR fF ag & faew 6
CiTA § v Qg §, 99 T
T & XY IF B GHA AE WAT §
I AF IT & w4 G ¥ ¥7 G AET
g1 T % A9 A AfeE ogFaT AT
A QAR | awt dfrw e
A A o oAl wem
w19 ® &A1 wiigy & oo &7 warfael
w1¢ 1w FEfadt & frg warfeeY &1
@ A s AT AR @ A g
tv gy ot N dfee gy
stagT £

tax sy & afew ogFaa famm
W, s oEe sad Rw
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i< 3@ 7, fredr oo tewr € Seeng
§ 3 w7 uE ¥ &g Nuky m PEAr
witgg 1 A% darg 3w go &
R AER cqEd AR}
¥z o § Wi sw g & O ank
W wifgg sy AT ERAT 1 FT AT AT
wg & f& warg « g, sk & W
STE AT g WIT A WA I A &
fa° wix 3% wrar fm s (g
& A Y WIR gy Wawar
wiT & ew agw 7 AL F X W
wTEF A%Far &1 YT 3IW 1 wfgw
qra A7 w7 w1 famar

i W wfaw arw Ny o afew
e & fog wgT oF dWa & Yam
¢ apfergagisdl awg. o
1wy ag * B Jiew gghen ot
aq% § ¥ MY AT I ¥ §XT QT
AT I T wEeTg gl
FNFNGHACIE I sifgs @
fraer wrar & ) & e oo A g
ug ¢ fr dfes Qe war wdifer
2, ww wdfor A ¢ w ¥ wgAr
wieft g fs aF® oqia A o
A% ¥ AW R @m § Do
$1 fe g omed b @
s oge Af & €T wmt
& qrAmM eyt ¥ fag ¥few
uxdwa g ¥ 1 foR § ox awdr
o 7 § & foelt § 0w wrew
wfgw nyes & @ Iww
afvr w9 wgm, s e 3w
&7 & ? fom ¥ o 3w 9k
T g & 1 P & w F faeary Y
& 1 G grerT & 9% ATEw ATYT WA I6
TET 1 7% A1 0% O 1 g8l o,
7z ¥ s w7 W19 S 7% opw war
¢t &t W ¥ oy @wn wifgd fe
a7 I a@ At & qwt & frd
¥few e W wTER oYW T
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T WY T WY I@ 7 AT AN o
o1 g are & fd @ § SO &
awdt wlre g wr Qe a1 W & wwa
fe w1 g o fr O & maiw
¥ wre W O o gy vt 1w F
el ardrr © wrg, 7g A wrEes
e ot 3w w ¥few @ ¢ w
g snfgd 1 Formrer & e o ag fafemr
war ¢ f6 B ww Ao ww AN W
oreftr 2% & fag o & @ fen
€ arer w7 e fod g v ag
ws o & T Tt Wi & Ane i
we 7§ v gqar ¢ Y7 Fw FEH
frar & 1 dur A i fs wfe ag
e o dw ¢t wfmdr W@ &
feqd ¥ warar wagp gfaanw fut
wrd 1 A ¢ *fow wpw | forar wey
€ ® I A Wy sy v afa
€8 IQ ¥ @I Ag TRAT Afgd
fir & a¥ ot & et & frk
§ wiv @t g A & aeer &
& 1 WY 7§ "oy W 3 & fAg e
7% § Ferfy T o ¥ o aw e

e R g

15 hrs,

e gy ¥ o F off g
*rm'méln'tri‘mfmm

'ﬂ!fﬁmtasa'guw#
* ford ogn W § dafs
Ftr ¥ B ¥
Wit & frd camr e Wi s
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et s Y g A g
Prft wre & 2w w1 quge fadraw |

T §F | X§ X Ty 27 o agy
SR &

wf *) gg o 7 foar 2
¢ ofww & forr Arers & ad awpar
¥ a wem W g fr g wed
sy arEe oft § fr faw &Y
st afgar frer & s foor g
st 37 & fag B M2 oy § Feard
gt ol At A T R § ) wgE ¥
o §F WA O§) i @ g
sy TE ST § 1 IF I WO getar
fFmmasr 1 g d =
¥ W § o7 A S Y v ol
gt & s v B ffor o
R P RE T
T FE g A few § e oy
TR WA GA W owwh ar
gt Wy AgEAr
W oIS X AT oA Towm a
W OF @ dan ot 2y
& oo wgr Wi A ford g e
e Im T NF e
LR SR L R R T
®T IO AWMIE a7 65 )

w7 §g §ie a1 W R
AT g o A & 77 ¥ vy Feamd
= N g frwn am @
Mea 3 W I § O e fend
“maﬁ"'%lﬂmﬁﬁ
mﬁmmmw“
X Y AT ¥ feamar § ) afew
T g% 7 T A 3 o e
21 gt 2 i dF St & oy feard
“m*lqu%m“ﬂ
t fe s dwd O o oo
=¥ wr g e fhd o oy
AT @ | o SN N W) eler



£401 Demands for Grants

fuie g ama]

WY @ T § W IW T W S
o & ur s AN @ 2w & g
amih a9 § 1 A7 wwdw
% oqr A fow W ofefoda -
AR 6T § 1 3 g S
FrsanisiamiA§ @I §
fie gu 17 W feaufafadra & avs o
ag R} grarngg AN afafad
=9 T Ao F7 § 1 I T A
¥ sefeer d1fqdr & g a3 fx
efr 7 mim s § sar W
wT WX g

7 w47 & e waofeT e v
Wi T4 fos@r &1 §F T A0 w1 AT
wm faar sr@ 1 ST 98 O waAn
2 | ofam argre A1 fq a foq avgam
1 #ar ¢ afe ot ferdce @ I
AR AT T K1 ARE F @ AL
AT 0 IR AT HITHT A2
4y wfgg

Fg &1 7 fgdt %17 3 ¥ ar
7 xg T qR woh @ o s &1
srearee fear w4 el T U
AT & € 999 AT § | SART a@N
wifeg | dfest & e IR g O
4 oft g daT F & TR § 1 T
O QT A ) I &

s qftww ofs@mm ¥ § @

N @ KA AR IR F
et AMA 4 | AAT T T W
2y § AT WA § Wi 3@ TF gI-
.Fuae o § afew 35 o9t fn g
qETfedl A AT § W a6 P
e A g 1 g AW F go Gre
& "7 agr feelt & 9§ v aga
. YO I L oww @

26 JULY 1087 Demands for Grants 5403

v grifersrara g raet s
W Ty wrg W wifgd o

xdY feafal & & wy ey e
g 6 91l Qoo ddw ¢ 8
art & faen savw o ag gfnw
wor wifigg fe o8 Jammrdr fafe &
T AT | F A e g fin oo qan
firar ama oY afiaor o e W g
T A ¥ aaw awdr § | 3T
% 33 At wr fafy & T
it %1 37 @ W g A wwbiar
et #r forfy 2amrer & Ay firerit o
WIEA WO WY T fafa |
G AT AT EW IR T ¥
awd 1wl &= qrn § -
fox 7 zfaw ¢ qfr v 37 v fw
zferor &7 19T T, wAE AT fiwdr
T T FEwEr fY g g af
g @, mivw qfeww g 1 Hfew o
AT B AR Fafy 7 FemT
IEATEN § FH Yo 9T AZ W
o ATAT |

uF afe & war fr e @
# R KT X S Wfgd 0 & 4y
uZX § &g § I W T § s
gragferam § guw i oo
gowa A qaFwae fowew 9w
w6 &5 o) | qYIeR oA v
foram samr w77 A W ITer fawre
%A W1 EqReRar g wifgw 1 e
faert § STgde wpaY w1 oy freew ==
@1 ¢ fe ¢o TvAT wgrEAT TN &
fores ameft § WX o qTET AV W
ARY T gFA W WX Y g
3w Ak § 1 foeel) & g age woi feer
% T &w § 9T I g
s godr afi fewr W 81 W
AT ST 7T edvd et ot arfe
foretr aoe & ¥ or eget B we-
wie ooy R0 & few & Al Qo o
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o R R ‘ﬁ";a qrerer FEGYT A1 Minstry for sympathetic considera-

% ot § wgn wgdt g 1 3@ SO
AT € o A gafa § e @
ot AABaTHT WA &7 § IR0
ez &Y o wfaw @99 SART W7
faar it g & Ak SrAwA 9T W
TrHRE |9 GO T 4g Vg, AT g |
Afrq ag wegr 74 A g fE
NAATE AT A &7 2 e frew
1 Wy AR &9 & {4 A
ure &W W7 NEew @ § F
o¥ & & "3 7®a A% 7 AL AN,
R AT »TH «14%TI6T § 79/ &
¥ war 7 few g i wz gt
FCEET 1 WT wA O ART
freaflarg a7 &1 qg Eea
agT 7 Frzrzgw §14 fas g
2 o frafas 7 o7 9w fad g
zr wgm i 9 %8 &7 fw a7 7w
&1 ear fromm g 1 @
fagsdt am  gmir 1 4y uF si4w
N AT g g W S oam
ST & a1 AT ©F 0T &7 FEn
& W7 FH FAST AAT E AT T WUT
aeTAT faa awar § 1 AfeT am=
IAFAT NE T a6 F g VX
7o wE § fw ez ¥wT R W0
g fear w17 0 gy gTEEgaA
&4 ot A w1 ogEAr &
ag I WRX ¥wr & few
IR &1 e fway o o o A
o7 I W AT AT ITET WIR
forer et & 1 AfieT st AT oget I
faf g @ NN 8@ EA
§ W Y frdT I 1 TAE A AR
AT ¥ W qA G770 | 6@
aTw Y fey AMEw w1 =W W W
Liacl 3
Shri M. D, Mathur (Nagaur): Mr.

Deputy-Speaker, Sir, a few days be-
fore 1 was pleading with the Railway

tion towards the under-developed
areas 'Today 1 plead the same with
the Education Mimstry, for sympa-
thetic consideration of those back-
ward areas which have not develop-
ed educationally in the last few cen-
tunres

It you look to the development of
education in India, you will find, that
literacy in Kerala i1s more than 70
per cent while in Assam and Rajasthan
it 1s less than 10 per cent We can-
not deal with these two extremes
with the same standard Therefore, 1
would request the planners and the
Ministry of Education that whenever
they consider the question of allot-
ment of grants, backward States
must be given more sympathetic
treatment and more funds should be
placed at thewr disposal. Also the
nigidity of the conditions of grants
should be relaxed In cases where
matching grants are given, where the
States have to contribute sometimes
50 per cent or more, ang where they
are unable to do so, the people are
deprived of the benefits of the State
grants Therefore, my humble sub-
mission 1s that to those States which
are educationally backward, where
hteracy 1s below 10 per cent or 1§

per cent, special-consideration should
be given

Then, 1 would draw the attentiom
of the Education Minster to the ques-
tion of literacy in our country. This
aspect of the problem has been com-
pletely ignored so much so that we
stand exactly where we were. Our
population has increased but the per-
centage of lhiteracy has not increased
except in one or two States Adult
education classes are run mn a few
places, but they do not serve the pur-
pose

Education has been considered as
the second lhne of defence of the
country Yesterday and the day be-
fore we were discussing the Defense
Demands and it is good that today we
are discussing the Educational Grants
immediately after it. We found that
there was dissatisfaction when we
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were discussing the Defence Grants
and the same dissatistaction remains
50 far as Educstion is concerned. I
want to submit that unless the peo-
ple are made literate, the economic
exploitation of the people shall con-
tinue. Unless the knowledge of the
three ‘R’s are imparted to the people,
unless the thumb impression practice
is wiped out completely from the
country, we cannot expect democracy
to thrive successfully in India. There-
fore, politically it is necessary to
give prominence to the question of
literacy. Economically it is also
necessary; otherwise middlemen will
exploit the poor villagers and the cul-
tivatore since they do not know how
to read and write. They have to pay
the money they take on loan a num-
ber of times because they are not
literate. From these considerations,
it is necessary that literacy should be
given proper importance in the
scheme of things.

The next point that I want to sub-
mit is the question of technical edu-
cation in our country. Recently, we
were circulated a Report of the Com-
mittee on Engineering Personnel from
where we know that we are short of
engineers and technical staff in our
country. Russia produces about 70,000
engineers every year, as we were in-
formed by the Prime Minister some
time ago, and American produces
§0,000 every year; but we have got
29,000 engineers, including big and
small.

In recent years, technical and
engineering colleges have increased.
But, looking to our available resour-
ces the Ministry can very well
say that it will not be possible for us
to increase any more. My suggestion
is this. These institutions should
have double and, if possible, three
shifts, because we can. very con-
veniently run evening classes in
these colleges and, instead of admit-
ting 100 boys, we can easily take 200
boys. If this system is adopted, we
can satisty more students; as today
only a fraction of the students are
admitted and the rest are disappoint-
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ed. They have to get themeelves ad-

mitted in the Arts or Law colieges

and they have to ieave the study of

science or technical education. That
is why my submission is that if more

colleges are not possible, double shift

should be adopted in technical col-

leges.

It we look at primary education,
then, according to the Directive Prin-
ciples of the Constitution, as so many
hon. Members have pointed out, we
ought to be able, by 18680, fo give free
and compulsory education to all the
children up to the age of 14, But
with the resources as they are, we
will not be able to fulfil this Direc~
tive Principle even in 20 years’ time.
As has been rightly pointed out by
one hon. Member, every time we ex-
pand our classes, the population of
school-going children also increases
and we are not able to cope with it.
So, either we would have to ‘revise
the Directive Principles in our Consti-
tution or we have to fall short of it
or we will have to accelerate our
pace in the matter.

The other difficulty is this. Wher-
ever we have primary schools, the
teachers are either matriculates or,
sometimas, failed matriculates. They
are poorly paid in the States and they
do not like to go to the villages, When
the teacher in a school is absent, then
the school is absent. My experience
is that 20 per cent of these schools
do not function properly. Therefore,
it is necessary to consider the ques-
tion of the salary of the teachers who
are sent to the villages. You can
imagine the state of mind of a man
who is a matriculate and about 186
years of age when he goes
to the village for teaching. He is
there alone, sitting miles off in the
desert or in the hilly areas, teaching
school children. He is not feeling
happy there; he has got limited re-
sources. Therefore, he takes this
job as a spring board for jumping into
some other big job. Immediately he
gets an offer from the Revenue De-
partment, even &8 a patwari, he lsaves.
He thinks that the job of a patweark
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is more lucrative and has more ameni-
ties of life than the job of a school
teacher, Unless the teacher's status
is improved, however much you in-
crease the number of schools, they
will not work efficiently. The Minis-
try can easily say that it is the job
of the States and that they are pre-
pared to contribute 50 per cent of
the increase in salary. We know this
reply well

Look to the Budgets of the States.
They are all deficit Budgets; they
have no funds. Therefore, your offer
1s simply on paper. I would like the
Minister, when he replies, to let us
know how many States have taken
full advantage of this offer and to
what extent they have taken it. I
know so many States . .

Shri Ranga (Tenali) ' Not one State

Shri M. D. Mathur: My hon. friend
says, not even one. There may, pos-
sibly, be a few. But the purpose is
not served.

Recently the Prime Minister of
China said that the primary school
teachers are engineers of the soul of
the country The engineers are paid
so high to construct buildings. Then,
the engineers who built the soul of
the country should be paid better
positively.

It 1s not because the teachers have
formed some trade unions and they
want more salaries that I am support-
ing them. 1 am supporting them be-
cause unless they are paid properly
they will not come out to serve in
the Education Department You can
say that you have raised the number
of schools, say, by 500 or 600 in the
financial year. But, we find that when
50 schools are opened, 50 others re-
main closed, because teachers are not
available for 6 or 7 months after the
month of July.

1 would not like to take more time
of the House because most of the
Members have touched on so many
problems. But, I would like to in-
form the Education Minister that
unless and until a tempo is created
we cannot achieve our object. An
imprelsion must be created in the
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common man that we want to wipe
out illiteracy from our country, we
want to eradicate it. The youth of
the country and all the Members of
Parliament should be called upon to
observe “Sikshadan’ fortnight”"—as
the Ministry of Community Projects
observed “Shramdan fortnight” where
in crores of rupees worth of labour
was offered and buildings construct-
ed. Every Member of Parliament
should be requested to educate at
least two people. So many employees
of the State today want more salary.
Why not you say, ‘You will get your
salary quite all right, but, you must
also educate two men in one year or
otherwise your promotion will not be
given next time. If this is made
compulsory, I think, thousands of
people could be made literate. The
States must take the responsibility
for the refresher courses. But, so far
as making the people literate is con-
cerned, so far as the imparting of
knowledge of the 3 ‘R's is concerned,
I think the private organisations and
the educated muddle-class should be
invited and a tempo should be creat-
ed Unless you are not able to drive
out illiteracy and this problem re-
mains the democracy will not func-
tion efficiently and ultimately, be-
cause of this our political system
would not work efficiently. We are
all interested in this education pro-
gramme The arts colleges can wait.
So far as technical education and the
basic primary education are concern-
ed, these are the basic demands of
the country and I think the Ministry
must give them proper attention.

st ®o Ro awAt (¥TAYT) : IW-
I AR, WS §W AT § oyewd
fafdt &7 feqres &I wew 97 Ty
T 57T F AT aga ¥
Frai 7 aga ¥ qura dw g § 1 W
oy YA g 1 E N N
ogy ¢ f& for &1 AL TR
g 7z e § T wiepfee
fosm e frr gr g v § F
g dnfes fee @ 1 @A AR
¥ A &7 W G T W WS



5409 Demands for Grants

[ ®o no awil)

T 1wl g5 =t 7wy § fr faan
* N gorrelt ¥ IARY ITAT T yAw-
W R 1 T B 4 e § O g
W 9w w1, gt A @7 faww @,
BT ¥ it w2, A gwk faairfgay
®1 gft e & et wfeq foe e
Frwr Sy 5T By | oA T
oI qay wfus wawmsaw & ow
o feor ¥ =ity wEAT WA w5
oeTd § Y ag ol AT g awar }
o g% farerr Sorreft Y G4t qary forad
fe 3w o qou g gf & foes
fr 2w & gy Wl oA & T
& 1 faren worR 7 @ werw Y
wifegq forgwY o fr faardt o &
oY I fwar a9 & fAg mw @
a%

o a% gw faen a7 gfer T
t O gaN qght 9 O A g7
ot 2 f& wt q1g a=aY B 19, faear
@1 A & (v R ase I
F&dT & st AV fawr s 1 ¥ ==y
¥ & @1, = ¥ /FT &1, WF
SR FT ¥R @ @A § 1 I
ST Zaer AR A avw Tgar £
W T w1 WA fAzee € 9 2
MmN @A A 2T 7T g an
W ATIR A W7 AT /AT A A
®I F7 K€ gAY 7 F7 WA &
o 7271 £ fo g v §1 913 7 R
uxfeear fardfr ot mdo mo sAT
92T A7 T fwEar | gEEr W@y e
& 1 e mx Frvw gl sifew
ofrizqin ot & 1 wigs @A Ty
Q0 «—ad AT F T wpm—3i
ug agnr fo w=fy ag & 1 faen
woret gt g wfzq fomd w7
AT fam {17 QATA L1 W Ay N
suxt fon B a1 3 wigar g fw
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o ¥ w9 g8 iy § Hfaw o
w & arfy wfygd o

? wrr mat WY A gF W ar
o " §r e fafreT wge o
sreNAW@Ear ey wmowgy &
e I g fray Sr o wA § Ay Ay -
weriw § I o ma feq wite g
T W wEY § 1 wsarTet o s Y
orfae grew § ag felt & faft gt
agy & 1 e s ey Aavw oA
fs a1z faad aveft § Wi aveng WA
ardt & 1 wsTTTE W g Qv gwY
qrer W & WR T R A w9 e
g WA & FEp gAY w e dw
® | S I wmiew e aei)y
WO YN gy T e Ay X
7§ ST FT AR § R qwwi w1 ey
@ A W AR | AT I qH
g ¥ e srewefy o A a1
$ 97 9T A £ G A9 ¥, g ¥
ford I Y ¢, e & fAd w9
fr A% gqT E TEd A &, TR
qrga # fzamw & fag o o=y F9T
T8 & A fer AT A AT W qsWy
w fa A ®7 WA 7 N A9 ¥
w7 feq Mg 7 g A Xedanr
T TAAE L IR A e g I
w4 TH U AZ TFT AT AF T4 FT
FFMET A4 §1 AFAT | W0 TTRTEY
fA @1 MEA ¢ FAA W K 3T Y
v ATZH U B4 F Aavar & forar
v fa=mi7 377 Awn urewt faast w1
/YT AT T T 1 IR 0 gAY
7 XM AL X9 AwAT § ) IAY
AFAIE W AT, §( q@AT § ofed
A% T w7 1iaTT AT AR Al
gafemarr Al sv st ¢ R
qrad! S & AT gvera § IaeT Q%
AT A wign § 0 ol g @
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& q@ firdy ey & womat e fedt &
q% WTEAT ZPIT I yeel W wE
¥ fad ar | TEWY @ A9Er wfar
T o faar | st wrEw § FE ot
G & ot Frae famr ¥ § W W
oo &Y o1 & Fag ofr £t o @)
forer o § 1 W ag WEHT WA AW
N I 3w AN ¥ qur v a5d €
ot W @ & 1 dwr ¥ AW
fear fir g AT 1 I AIF A I
o foe Y waran fr wdlt o) et
AT ggw & ey arw qang R
& Ia% foar § wyr fs agw A
afr ez e QA & A T J
g% Ty war 4 g
w¥% q ureze argw ¥ wur fr wed
& Gy A arw gy, |z T
& T wd e W FAnn A
WreT uTgw 4 W e 7w W99 § and
et ff § wwar § e T A @
qwar | o g F W @ ) A
A g W §x W T oW §
ax fraT & fem § g@rar ag wWE
g & fe sremeedt w7 geaar few
g & T wed, sperwdy w1 spwrfenn
frr rg A e A ag fem ag &
fem sTeT wewt WY T wwar §
WYz feg avg ¥ @ewi w1 afer S0
75 vt § o frw ag ¥ d T F
fag ayqn fag €1 wFT § | W
w& A & &Y T qepewi @ ot A
;ﬁmmgm@ﬁ,mwm
QAT & ST W A § 1 § I
o vy fe s gg N T R QR
W A G W AT G § IE A §
R et S & areErE Wy
e wifgd | 1 F uE W AR F
faer wwmaT w7 aree § §.fd
ww gwt § 1 @ S 7g e §
vy cwreTe wrewer § St S
g fr sy ¥ guml g7 i i
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faare #¥ o ¥ /@ F Tl A
a6t wifgg wg o A
4 wifgr |

it g v wxE 7w
o feft sy Fqaqm A, ot 7
& R 7 g A ag v g 7 A
AT EHIAT R 1 FWIR 2@ A AT AT A
wifew gav § a7 o fagd g€ ot
2 A RIS wgiyad
ERFRN PRI N AT I
a1q g W ag WA @ o gawr av
wody ol qur @6 gud A agw FT
TR AT AT Ay G AL H A )
W & awd T TR gAd § ol
A« o] g w7 W @ w4y
& 1 T W Ww gg WA § fe e
T gag off qg W gat aewy
¥ g9 ww frar &7 W dk I
dw wie fefafom &1 | dfer @@
gt A ag W § froag xdM
T ¥ a1 § N qERG X HE
g § e T 9 WO ST X Wi
e X fs gt ¥ 7 v gy
&, T oAdwT 8o

FE® ATq g1 A9 KETAT § AT AE
AT g @ IEE W N & s
A feamT STEEr § 1 g W
Frad i ¥ g e d wA W %
o ol frt T A § | TF OE R
& 3-3 A AT oF¥ § WIT T wrwT
T T Y
Bl ATd | TF UF FAA {99 EAR
ATH 9T WE | AT TG 7 Fo Yo
Mo FAX F V000 AT § | FAFAT
& fraramT $9Q ¥ TE@E 2 oo
WE® [ & | 99 WI IHET ATE
TR S § 9 AV WS ST /v
g e fog ag ¥ a3 T
oo g ¥ 9O O R 1 ey wadY
I frera 9T drg faar anr § WX
ot W Ty g W A § X O Wl
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[ & @0 7o wlT ]
fram@ skt v g ad &
vy ff @17 gi-faw dfew o o'W
fear srar & 1 fawmw ¥ St
o¥F SR IR weEr & AR g o
I WY AT T O @ I 9B
T |

o€ § afqT wW ¥ aTs T g )
4 @NT AeF  wwTRh Fr a7 afaq
AT GFITHT W @ 0 ) a9T
A fEgue W 3y war faw
Tt 1 g g & fr o wiE et
AT T &, g qg N g § e W
N FE 96 @@ AR @R | N
AN U I § IvwT fawre @Y
X wo fawm afT @ gt
) area fear o @ & ) s w1
FET W A ATE JA9NE AT AEY
§) g ngo § v wv e W)
AATHE X | UM FHET ATY g AL
g wifgg fr wg w2 97 8% &1
W g A TR ATES A% FAMT g0 |
IS X I W & A &g 30
fasg f& oaro Afas @ S T
a8, faa@ ik &= &1 Sferew
&, fomd gt 3 & fbor 7 w22
fa, foasy @ T gak O @
& 9, fowwr 3a %7 3w 20 Y "
XA A o gfeR Fe AR | §
g A8 g f& wm Fwiaw 6
AT TR W @ §7 2 ar fagt
arfag F1 wew &1 &, U1 T A
a9 ¥ & | Afem A wway wild
FIL AITH AF  H7AT 9FAT, AR 6
o AE AT AR 0§ A
rgarfr e goet WY W W
IT T gWMU W N A7
wig gfrm axm wig afen s
o7 sreafa fmr o o wfeR srawr
A warr § A @ W T wifgd fw
Ay &1 fwn g & 33 fe o,
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FWd W firw wog & g Py o
fosr dorew g0 9y o Wi A
geredlt kel v} € ofie fat
e ¥ & woprey A ol TET
o AR §, e & fad
20, R0, 10, Yo WIT Ko Tl & fefiz
TR ¥ X wree § frwg wwTor
e Wawa & s ffd e
Ty ¥ wite frad ) o @
e wger Bfeww ag ¥
v 93 fefee 7 @ wifi@ o
Wi GaX e fear o o wivw
yufer & ITawad ¥ W W
@ W Ay oYX e wnfx F o
¥ a% W wuR a7 7 wfafg s
THA A ER W & g
ST HRY g AxE dranfer s
s Fw gfr & Ry WY of Wt
A frar RN NwEd F1 AR ST
FTT &1 a@ g Nt ol seAwE
gfefda & 4@ W s afgd
W R spaeq s wifgg wfe
ufew & ufaw @ gart ™ weuy
¥ feer ¥ o% o o fad wT
e R 5 W A & FENE W
TG 7 7 FH R W H SO
Tfgr afs gt Wil S99 ey

A axfvy onfe seed & sy ofw et
o AagL faw # f W wwa AgAe
S ¥ A ww WU HRET o TEw
o cwfes (v QAL R w
fog MR owar g § Q¥ W
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¥ falt o o wqter wavl
wife wd o Wy A% T PN
o <M A &% 8 v foret
W& S Ww o fger ¥ ¥
v e @ 2 @ i dar
B R AW AT F NS W
& et § sl T w1 fwre f wear
gt

Ny A it | & feH
fafreex aga A wAE 0 Tgar
fs gar? Wrdme sy 7 A & A9
qafrie & wwfa » 3% afan
agwrf WX I wORd aqr 5y o
ot N IR e 1w @ g
i IT@ AN g
WA OE® A9 7 WX g
T ¥ Iafa &Y aw g¥ o FweT Agw
wrawes g I & fF ag o N e
SN § & A7 § W I A
mft # fowed 7 Y ) W W A
oF R TITE uT AT Ay fearde
W 3 & ot @ I e T AT
o o wTE Wi & fad wnd § 1 e
t fr vu feariiew @ix W aw dfaw
¢ Wi T FEonw fer amw
sfeddfir & A qrolt # 39 wfew
* ooy fiear amm

% qa § e w@ § ag
I wEr g g e ud % s

# % v BT ¥ g § faalt
fir srrcire €0 s § st aefiready
wigh w1 qufeend sH@ 3 su g
wr gaf g 1 st ey & Frer
# fix s gfirm oY Jrrferer wger w3
oie &% ® WK § w77 v AW wi-
wifeat B qomAw & @ & fad e
W IS | g Wrd Ik ¥y, I
sie aifce § gwr dgry v@ ¥ Wi
af & W IR Sfaw v &
it w1 e ok ok Fvrer QorTsit
Wt i fe
I e W A T % e wowre
a2

wRT § AW Sfe0s 7 Fg £ A af
frig w00 § T 1 aolt fawr oY
sraear 4 T wfe gt Afage
T et @ dvg a1 o fasl o g
wifaer §Y fe A & g oy F T
ARG qEE T W aR site Ba WY
et Iufy v ok | s g v
ST FLAT R i A g 07 v
A fr e Do a8 § ofs @
foret T BT HER T X ATH B IS
FT g% | WET & 6 I wd qrF A
7 Y farardt T Tow £ 3T Wk gEfag
7z &% A § 5 g1 Swd & wifww
FfEATET X &7 WX I%T 2] [
aifs ¥ I & A U FAT &
frard | WS W T dward) ¥ A
Y fore sgaeqy w9 W | W w6
e B 1L W08 Juare ) § weur
frareT 3 %1 FuTag W aia A
eE T M e garaara )

Shri Hem Barus (Gauhati): Mr.
Deputy-Speaker, Sir, I would not be
discussing the general policies of edu-
cation pursued by the Government of
India, but I would concentrate my
discussion on a particular aspect of
the policy that is pursued Dy ¢the
Government of India. It is, s0 far as
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the North-East Frontier Agency is
concerned.

There has been trouble in the tribal
areas of the North-East Frontier, and
this trouble is not only political and
economic but -cultural and social as
well. We know, these tribal people
were isolated from the people of the
plains by the British rule. The
British Raj for obvious reasons insti-
tuted iron curtains between the peo-
ple of the plains and the people of
the hills. They had two nefarious
regulations. One is the Inner Line
Regulation passed in 1873, and the
other is the Frontier Tracts Regula-
tion passed in 1880. These have creat-
ed a sort of separatist psychology
amongst these people. ‘

On the other hand, as soon as we
became free it was the business, or it
should have been the objective of the
Government of India to create a new
psychology amongst those people, and
that psychology would be the psycho-
logy of a comprehensive Indian mind.
Today what do we find amongst these
people? We find that that compre-
hensive Indian mind is lacking among
the tribal population inhabiting the
North-East Frontier Agency, because
of the fact that we have pursued the
same bygone policy adopted. by the
British rulers, the policy of isolation.
And, that was given a fillip to when
Professor Coupland, the British Con-
stitutional Expert, came to this coun-
try prior to independence. He made
a very sordid suggestion, a suggestion
that the hills of Assam and the
hills of Upper Burma must be bound
together and a new colony instituted
under the auspices of British rule.

That psychology is- still there, and
that is why we feel that the linguistic

aspirations of the people inhabiting -

the NEFA area are to be met. But,
somehow or other we are pursuing a
most emasculated policy, and that is
because of our bureaucrats, the ad-
ministrators who have gone there all
these years, who know nothing about
the colourful life of the population
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there, the veins of the people there,
the cultural standards of the people
there and the aspirations of the peo-
ple inhabiting the tribal areas esta-
have their own steel-framed ;nind,
and they suggest and commend cer-
tain things which go counter to the
desires and aspirations of the people.
That is the crux of the problem to-

day.

I know, on the floor of the House
I was just discussing the other day
during Question Hour about certain
memoranda submitted by the tribal
people inhabiting this area. These
people have been demanding that As-
samese should be the medigym of
instruction in the schools but, some-
how or other, Assamese is not the
medium of instruction there, »Hindi is
being super-imposed. I want Hindi
to develop, because Hindi is our
national language, but not at the risk
of super-imposing it on a people who
want a different language, who have
different aspirations and who, at the
same time, say that Hindi is to be
introduced as a compulsory subject
in the later stages of educational life
and not as a medium of instruction
at the initial levels.

That is what Mahatma Gandhi has
also said in his famous book called
Our language Problem. He has said
that the medium of instruction must
be in the mother tongue of the child.
And, the medium of instruction should
be in the mother tongue of the tribal
population. We want these tribal
dialects to develop into a language
and not only as the medium of
instruction at the elementary stage,

. we want this language to develop so

as to be able to be the medium of
instruction in the higher and secon-
dary stages as well.

At the same time, these people have
submitted more than one memo-
randum asking the Government of
India to see that Assamese is used as
the medium of instruction in the
higher stages 4i.e. post-elementary
stages because Assamese is the natu-
ral lingua franca of the People. There
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are different tribal groups. There are
as many as 50 tribal groups living in
the NEFA area. For some reasons
these people have their own dialects,
but in their inter-tribal communica-
tions, in the inter-tribal exchange of
ideas they use only one language and
that is Assamese. When these péo-
ple inhabiting the tribal areas
established contacts with the people
of the plains, which they had been
establishing since time immemorial
before the British came and isloated
them from the people of the plains,
they used the Assamese language.
Now there is a provision in our Con-
stitution which provides for the ulti-
. mate integration of the NEFA region
with the State of Assam. If that pro-
vision is given effect to, in that case,
they must be taught in a language
which they can understand.

Shri Ranga: Which script would
you like? Assamese?

Shri Hem Barua: I say like this.
Naturally Assamese script may be
used for the Assamese language.
Hindi would be introduced at the
higher stages, just as Hindi is intro-
duced in the non-Hindi-speaking areas
in the plains. Hindi should enjoy that
position. That is what I say. At the
same time, Assamese is their natural
language.

I would quote from what Dr. Hut-
ton, has said in his book called The
Sema Nagas as follows:

“Indeed the Assamese language
as used in the Naga Hills is pecu-
liarly well adapted for the re-
production of Naga idioms and as
a vehicle of interpretation, it
makes a far better lingua france
for the hills than Hindusthani or
English would, the substitution of
which for Assamese hds been
occasionally suggested.”

I want Hindi to occupy the same
place as English is occupying today
as far as we are concerned in those
areas. I will quote another authority,
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W. C. Smith. In his book The Ao
Nagas, he has said:

“In the neighbouring tribe, the
Lohta Nagas, the Assamese langu-
age is used freely and this no
doubt is largely due to the fact
that they raised cotton which is
sold to the traders in the Assam
Valley. In this way, their con-
tacts have been more numerous.
As a result of these contacts, the
Assamese language is coming to
be used by an increasing number
of Nagas and the Assamese terms
are creeping into their language.”

*1 will quote another authority, J.P.
Mills.,, He says:

“The Aos have probably receiv-
ed more admixture of actual
Assamese blood than most Naga
tribes, and during the Burmese
invasions, many Assamese took
refuge in the Ao country. The
i.ohta Nagas have long been in
contact with the Assamese. Many
villages even possess grants of
land in the plains given by the
Ahom Rajas.”

Then, may I quote, Sir, another
great authority on the tribal popula-
tion of the north-east, Von Furer-
Haimendorf. He gays:

“If the tribesmen of the Sub-
ansiri region are to adapt them-
selves to their, style of living and
closer contacts with outside world,
a measure of education is indis-
pensable to make this process a
success. Only literacy and a
knowledge of Assamese can en-
able Dafalas or Apatanis to deal
in equal terms with the people
of the plains. There can be _no
doubt that acquisition of a work-
ing knowledge of colloquial As-
samese must be the first choice
among the Dafalas and South
Kamal Miris.”

My argument is this. The demand
of this tribal population inhabiting
the NEFA area—they live in 50 diffe-
rent groups—is for the Assamese .
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language because of its historical as-
sociation and because of the fact that
Assamese is the natural lingua franca
of the different tribal groups inhabi-
ting the North-East Frontier Agency
and also because that it is the natural
language of the tribal population in-
habiting the hills used in their con-
tancts and communication with the
people of the  plains. That is why
these tribal people have submitted
that memorandum. As a matter of
fact, I know that the memorandum,
to which I made a reference on the
floor of the House, was submitted to
the Governor of Assam, who is in
charge of the administration of the
NEFA area, on the 22nd May by the
tribal population of Ilargheflta de-

manding that Assamese should be
the medium of instruction in the
schools.

Another memorandum was sub-
mitted by the tribal people of the
Lohit frontier division to. the State
Government. Recently on the 9th
June, there was a language day of
the NEFA people organised by the
Assam Sahitya Sabha and meetings
were held demanding the introduc-
tion of Assamese as the medium of
instruction. There were two speeches
by two great tribal leaders, besides
these by tribal students reading in
the Basic training school at Marghita.
The name of one is Abang and the
name of the other is Khongpai. These
tribal leaders made speeches on the
9th June demanding Assamese to be
the medium of instruction there in
the NEFA regions.

Under these circumstances, I do
not say that Hindi must not grow.
Hindi is our national language and
it must .grow. As a matter of fact,
since I came to New Delhi, the aspi-
ration that is uppermost in my mind
is that I should learn Hindi. The
people in the non-Hindi-speaking
areas should learn Hindi, but at the
same time, they must learn it not at
the expense of their own language
nor at the expense of their own de-
sires and aspirations. That is why
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I want this House {o see that proper
justice is done to the people inhabit-
ing the NEFA region. India is a land
of Einsteings and Adamg and the
Adams of India live in the north-east
regions. So, we should see to it that
the smouldering fire which was in-
jected into them by the British and
by Prof. Coupland, the British cons-
titutional expert does not burst into
a consuming flame and for that we
should be able to satisfy the desires
and aspirations of our people living
in the tribal areas.

s R3TQ : AEEA, § WA ST &
STYAT T R T wEA | faA wraor
gud mofrm s § v A g7
& W gw & 5 gardy wigean ggami
q 39 | fazw st fo, safaw ag et
9T g afg gAr. WY o Ty av
fAaRsTE@ gy a & 3 v

BTo F(o o HWTAY : TH F%
o Al §, AfeT g Jnr gHw T8y
T |

INeaAW WA © AT FY FGT it
&, AR o F s 9, AT awT

ot w4t - F7 G F9 fyar =4 w7
a7l wreE Jufera w1 ifgw
IqAR AEET ¢ Hiwdd GIET q
#g faar | 7 ag fafretaga Ffowd
fw for9 # ag 9 9 a9 g%g & | AR
A A Ta= I ar AT 7 )
|3 mMfu T : 99T gEey G
qAEd &1, Tar at T8 ¢ |
Shri Mohammed Imam (Chitaldrug):
It should be a language which can be

understood by everybody, irrespec-
tive of personal inclination.

Mr. Deputy-Speaker: The hon. Mi-
nister may speak in English or Hindi,
as he likes.

Pr. K. L. Shrimali: I will start in
English and end in Hindi.
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Mr. Deputy-Speaker: There is half
an hour in which he has to express
what he wants to say. Whether he
wants to do it in two languages or
one is his choice.

Dr. K. L. Shrimali: I should like to
express my feelings of gratitude to
the Members who have participated
in the debate for their many cons-
tructive suggestions. It will not be
possible for me to deal with all the
points that have been raised by hon.
Members; I would like to confine my
remarks to the main issues that have
been raised.

There has been a general dissatis-
faction with our educational system.
This is not a new thing. We had a
legacy from the past and we have
been dissatisfied with the whole edu-
cational system which we inherited
from the British people. The Govern-
ment has been making an attempt
to reconstruct it. Whether the Gov-
ernment has been successful or has
failed in the task of reconstruction
has to be judged by this House.
Before we pass judgment I would like
the House to consider the criteria
which we should Aay down in passing
that judgment. To my mind there are
two criteria which should be laid
down. for making an appraisal of
the national system of education of
any country. In the first place, the
system of education must be judged
by the character and quality of the
citizens. Does our educational system
produce men with understanding?
Do our people have faith in social
ideas and social purpose? Do our
people value spiritual and moral
values more than material prosperity?
These are some of the questions that
we should ask ourselves in judging
the system of education.

Now, Sir, I am prepared to admit
that our educational system is far
from being perfect. In fact, no coun-
try can claim that they have achieved
perfection, as far as educational sys-
tem is concerned. Education is a
process of growth, a continuous
growth and no finality can be achiev-
ed as far as education is concerned.
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The difficulty is that the results that
we achieve sometixpes are not per-
ceptible. When we construct a bridge,
or build a road, we see sqmething
concrete; when we put up a dam, it
looks magnificent. Unfortunately, as
regards the education of human per-
sonality is concerned it is a long
drawn out process and the results are
not either quick, or tangible.

Sir, the most important factor in
the education of the child is the
teacher. The House has rightly stres-
sed that unless we improve the
quality of our teachers, we shall not-
be able to improve our educational
system. “Education is an impact of
the personality of the teacher on the
child and unless we have men of
character and ability and vision to
make that impact, certainly we can-
not have citizens of great vision and
noble character.

The Ministry is fully aware of this
weakness in our educational system
and therefore in all its plans and pro-
grammes it has given the highest
priority to the improving of the
quality - of the teachers. Even in a
society like ours economic motive is
a primary consideration, it is neces-
sary that we should improve the
salaries and emoluments of teacHers
and the Ministry has made a begin-
ning,—it is a very small step, but a
step in the right direction—by ask-
ing the State Governments to increase
the salaries of teachers. We are
giving assistance to State Govern-
mehnts, to increase the salaries  of
teachers at all levels, primary, secon-
dary and university. At the primary
and secondary stage we are giving
assistance upto the extent of 15 per
cent. of the increased expenditure.
One hon. Member in the House pointed
out that none of the States have taken
advantage of this offer. This is not
a correct statement. In 1956-57 we
sanctioned Rs. 77,01,500. Four States
could not take advantage of this offer,
but most of them did.

Shri Harish Chandra Mathur: Which
are the States which have not taken
advantage?



take some time before all these steps
that the Ministry has taken can make
an impact on the educational system.

Education doeg not give results in
one generation; it takes several years
before tangible results can be shown.
I cen fully understand the feelings of
bhon. Members and the impatience
which they have with regard to this
question. But we have also to see
that there are wvarious influences
which make an impact on the child.

soclety is undergoing transformation;
the whole economy is changing. Now,
have we been able to gear the whole
educational system to meet the needs

be satisfled with what little we have
done.

I would like to enumerate some
ot the steps which the Ministry has

;
;
b
g
3
4
B

a feeling of satisfaction and
I may say so, with a feeling of
The policy of the Government
that there should be no State wi
its own facilities for the first
and diploma courses in the
branches of Engineering. 1
the States except Jamrmu and
have now provision for degree and
diploma courses.

16 hrs.

An Hon. Member: Why not Jammu
and Kashmir?

B

1;

H

I

Dr. K. L. Bhrimall: That would
come in course of time. That is the
one State which has been left cut so
far,
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the scheme iz going to be Rs. 88
croreg on the nan-recurring side and
Ra. 82 lakhg on the recurring side.
Most of the expenditure is going to
be met by the Central Government.
In addition to these, we are giving
loans for the construction of hostels,
and improving the residential facilities
in the institutions.

The House is aware that the Gov-
ernment was contemplating the setting
up of four higher technological insti-
tutions in the country. We had already
set up the Kharagpur Institute. We
are setting up another in Bombay. In
course of time, other institutions were
to come. Mut, considering the urgency
of the problem and the great need for
supply of man power for the industrial
development that is going to take
place in our country, it bas been decid-
ed to set up all these institutions
simultaneously.

Various ather steps have been taken.
The Institutute of Science at Banga-
Jore is being developed and it is now
providing technological training in
various subjects. Four Regional
Schools of Printing are being set up
in the four regions in addition to the
one in Delhi. A School of Town and
Country Planning has been establish-
ed in Delhi.

Shri Ranga: Why concentrate in
Delhi and a few cities only?

Dr. K. L. Shrimall: They are not
conoentrated,

Mr. Depuly-Speaker: The hon. Min-
ister should read those that are out-
side

An Hon. Member: First.
Dr. K. L. Skrimall: We have also

Dr. K, L. Shelmall: That is in Hyder-
ahad,
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ties.
Pr, K. L. Shrimali: That is the post-
tion with regard to technical educa-

working in the factories in the various
centres are enough proof that the
technical institutions have been sble
to supply the man power that is re-
quired for the development of out
country. :

1 have had occasion to tell this
House from time to time that steps
have also been taken to re-organise
our secondary education. Recently,
we have set up the All India Counell

versity, but it also aims at making
education complete in itself and giving
training to young people so that they
might develop a sense of social res-
ponsibility and attain economic effl-
ciency. The courses that are being
provided in the multilateral schools
will give various openings to
the students. They need not follow
the same beaten track, the mcademic
course. They can choose courses
according to their aptitudes and abili-

courses. In this way, we hope that
the great rush to the U i

:

¢
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:

3
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11—14. There is no posaibility now of
achieving the target laid in the Consti-
tution by the end of Second Plan.
Here, again, we have to take Into
account the economic situation in the
country. Education is dependent to a
jarge extent on economic factors. It
also helps in promoting economic

adequate resources, we will have to
remain satisfied with the progress that
we have made.

Various suggestions have been made.
Some have been made in a great spirit
of enthusiasm, with all sincerity. But
education costs money. We cannot
have a system of free compulsory
educatign for nothing. The counfry
must find resources for us to provide
a free sysfem of education.

Shri B. Dasappa: May I know
whether it is on the basis of the shift
system recommended by the Planning
Commission that these targets were
mentioned or without the shift sys-
tem?

Dr. K. L. Shrimali: As far as I
remember, the report of the discus-
sions which the Planning Commission
had at Poona has not reached us. I
expect they have taken into account
the shift system also.

I think it was Dr. Sushila Nayar
who said that we should scrap univer-
sity education in order to provide for
elementary and secondary education.

Dr. Sushila Nayar: I said further
spending of money on the arts colleges
should be stopped and it should be
spent on technical and elementary
education. I did not say all college
education should be stopped.

Dr. K. L, Shrimali: I am afraid I
do not agree with the view which my
hon. friend holds. University educa-
tion and secondary education are as
important as elementary education. If
we stop university education, I do not
know from where we are going to get
our teachers

Shri Ranga: From where are we
going to get our know-how?
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Pr. K. L. Shrimali: I quite agree

that elementary education is the foun-
dation of our democracy. We cannot
call ourselves democratic and at the
same time keep our children outsige
the educational institutions. We must
move towards that direction, but it
will be a wrong step to stop univer-
sity vdacation sltogeiter.

It was pointed out by an hon. Mem-
ber that there is a great disparity in
the percentage of boys and girls
attending elementary schools. The
Ministry is taking special steps in this
new plan to promote the education of
girls. We are making special efforts
and making certain recommendations
to the State Governments which, if
and when accepted, will go a long way
in removing this disparity.

We are proposimg to provide free
accommodation for women teachers in
rural areas and have also proposed
that school mothers must be appointed
in rural areas.

Shri Ranga: What do you mean by
“gchool mothers”?

Pr. K. L. Shrimali: A person who
would not only look after the children,
but would also educate,

Shri D. C. Sharma (Gurdaspur):
That means a school teacher should be
called school father.

Pr. K. L. Shrimall: Then we propose
to organise condensed and special
courses of general education and
teacher training for adult women. We
also propose to award stipends
women teachers for teacher’s teaining
courses at under-graduate level, orge-
nise refresher courses for trained
women teachers who need employment
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or who are already 1n  employment.
‘We also propose to award stipends for
classes 3 to 11 provided the recipients
undertaka to take up lesching for s
period of five yoars st least,

Then there are schemes fof elemen-
tary school pupils—all for girls. We
propose to sward attendance schelar-
ship to girls in elementary schools, and
also exempt girls from tuition fees in
all elementary schools

Shri Ranga: Are there tuition fees
in elementary schools now?

Dr. X. L. Shrimali: Wherever there
are fogs.

Shri Ranga: Where are they?

Dr. K. L. Shrimail: There are some
States which are charging

Shri Rangs: I thought it was free
It is free, 1s it not?

Dr. K. L. Shrimali: Not everywhere

Mr. Deputy-Speaker: Not every-
where

Dr. K. L. Shrimali: These are some
of the scheme, which we propose to
take up to expand our elementary
education for girls

With regard to the propogation of
Hindi, there have been arguments
from both sides As time passes, I feel
that people will reahse that the steps
and the constructive approach that the
Ministry has adopted with regard to
the propogation of Hind: are the cor-
Tect ones

An Hos. Member: Very slow.

Dr. K. L. Shrimali: It 15 slow, but
some work by its very nature has to
be slow

The work that has been done with
Tegard (o technological terms, about
which Hon'ble Seth Govind Dasfi smd
that the Minstry was not makmg
satisfactory progress, 1s net a very
easy work. It is not easy to construct
a Janguage You have to give some
thought and devote a lot of time
before a word can be coined.
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In the year 1052 we evolved nearly
2,000 words. Bince then we have baen
making continuous progress. In 1083
we coined 3,023 words, in 1054, 15,002
words, in 1965, 23,145 words and in
1956, 80,354 words

8hri Goray (Poona)
using those words?

Dr. K. L. Shrimali: The country
will use them when they are resdy.

Seth Govind Das: Are they all final-
1sed?

But who 1s

Dr. K. L. Shrimali: Till 19568-57,
90,000 words were comned and 10,000
of them have been finalised

Seth Goviad Das: Only 10,000 out of
80,000 have been finalised i seven
years or six years?

nr.l.L.Shﬂlnll:AsIsnd,thn
1s @ work which cannot be done in
haste, and we have to be very careful
when we are constructing termunology
We are hoping to have 50,000 terms
every year from now onwards, and we
hope that by the time the admimstrg-
tion takes to Hinds we will be ready
as far as the termunology 1s concerned.

In addition to this, the Minustry has
taken vanious steps and proposes to
take various steps to propogate Hinda

Shri Ranga: How"

Dr. K. L. Shrimali. We are prepar-
ing encyclopaedias and dictionaries,
preparing manuals for using these
technological terms We propose to
organise debates in the non-Hindi-
speaking areas We propose to organ-
1se lecture tours both in the Hindi-
speaking and non-Hind: speaking
areas And in this way the vari-
ous steps that we are taking will help
m promoting the official language

Shri Ranga: How far are you en-
couraging the Hindi-knowing pandits
hailing from non-Hmdi- treas
in Central Government employment?

Dr. K. L. Shrimalf: Thus is a differ-

ent question that my hon. friend has
raised.
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Shei Ranga: Then, what ia the
encouragemant that you are giving?

Madhya Pradesh LIS B
Bihar AT TN
West Bengal L g\

Lok Sabha Secretariat wfqwfya
Hind1 Sahitya Sammelan
e
For the word “balance sheet”, simi-
larly, the following terms are used in
different places:

Uttar Pradesh L ERL
Madhya Pradesh RGN
Bibar . FE Y
West Bengal E1,T YY
Lok Sabha Secretanat K- & ]

qqTg

Nagari Pracharin: Sabba §5Z
All this will indicate that there was a
need to set up a Central Board of
Terminology and to standardise the
terms which we are going to use in
official language.

Shri Jhulan Sinka: It is alresdy 4.20

1 know when it will be taken up?

Mr. Deputy-Speaker: We shall
devote as much time as has been allot-

ted to non-official business. We can
push it ahead by another ten minutes.

That does not matter.

Dr. Ram Subbag Singh (Sasarem):
What are the terms that have bean
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accapted by Government? The Minis-
ter has not miated them. -

The Minister of Health (Ehet Kse-
markar): That will be decided.

Mr. Deputy-Speaker: Is thure tauch
more to be said by the Minister?

Dr. K. L. Shrimali: Yes, I shall take
a few more minutes.

Dr. Ram Subhag Singh: Thay are
not having any terminclogy now.

Dr. K. L. Shrimali: Then, I have got
semething to say about scientific
research,

An Hon. Member: What was the
word finally accepted by the Board?

Dr. Ram Subhag Singh: When the
Minister has pointed out the different
translations, he ought to give his subs-
titute.

Mr. Deputy-Speaker: Government
have not taken any decision yet.

Dr. K. L. Shrimali: Government
have not finalised the whole termino-
logy so far.

Dr. Ram Subbag Singh: They are
not proceeding themselves; nor do
they want that anybody else should
proceed.

Dr. K. L. Shrimali: This is not fair.
So far, nobody has raised any objec-
tion to the terminology which Govern-
ment have prepared

Dr. Ram Bubbag Singh: What s
that terminology? The Minister should

explain it.

Dr. K. L. Shrimali: I cannot say
what word they are using for “accre-
dited”, because Government have net
finalised all the terms.

Dr. Ram Subbag Singh: The Minis-
ter has given words from Calcutts,



ter give us some examples of the
different words whuch sre used by the
direrent States, and the words acoept-
od by the Board as final or the words
of their choice.

Mr. Deputy-Speaker: We shall have
themn on a different occasion, not today.

Dr. K. L. Shrimali: [ would Lke to

review of the work that has been dope
by the Ministry. As I said in ihe
beginning, we do not by any means
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think that we have reached perfec-
tion. We shall continue our endesvour
to reconstruct our educational sys-
un,nﬁmltmyndttheuniulm
culture of our people.

muy.lwwldnketonynwwd
of appreciation of the thousands of
teachers who are working in the fleld
of education Many ef them gre un-
known, but still......

shri D. C. Sharma: They want
salary scales, not words of apprecia-
ton.

Dr. K. L. Shrimali: Along with
salary scales, if there 1 a word of
Wehﬁml.ll‘lmmm‘
ment. 1 wish to mention this on the
fioor of the House because they are
doing fational service The country
ahould recogmse that our teachers are
doing natone! work

Shri Hem Barua: At starvation
levels

Dl.l.L.Shrlmll:Iilhndmoxe
time, 1 would have liked to deal with
the various activities of the Mimstry
and the work that has been done by

the Mamstry.

Pandit Thakur Das Bhargava: That
may be circulated now

Dr. K. L. Shrimall: The report has
already been carculated . ..

Shﬂll.b.nwivedl:liemycircu-
late a detailed note.

Mr. Deputy-Speaker: Hon. Members
may accept this much now.

Shri M. L. Dwivedl {(Hamarpur).
This 18 a bnef one So, he may circu-
late a detailed note.

Ppr. K. L. Shrimatl: 1 should also
hke to say a word of sppreciation of

the officers of the Mimstry, whose
photographs and names do not appesr

in the press.
Shei Ranga: Quite a lot are there.

Shei D. C. Sharma: No They do
appear.

Dr. X, L, Shrimati: They are a band
of devoted workers.

Dr. Bam Subbag Singh: This is bad
practios, that s Minjster should come
here and start praising his secretariat.

Shri Barrew (Nominated--Anglo-
Indians): Lots of lip-service.

Mr. Deputy-Speaker: There la no
harm m ssying & few words in gene-
ral,

Dr. Ram Sabhag Singh: No Minister
has done like that so far. But this
practice 15 being newly introduced.

particular
would be objectionable But, so far
as general remarks about the genersl
body are concerned, 1 suppaose there is
no harm

Have 1 the permusmion of the House
to put all the cut mohons to the vote
of the House?

Shri Sadhan Gupta rose—~

Mr. Deputy-Speaker: We have got
the address by the Prime Mimster
also So, perhaps, I might be allowed
to proceed

I shall now put all the cut motions
to vote.

All the cut motions were put snd
negatwed

' Mr. Deputy-Speaker. I shall now put
the Demands for Grants to vote They
have to be put in two groups.

The question 18:

“That the respeclive sums uot
exceeding the amounts shown in
the fourth column of the Order
Puper including the sums slready
voted on account for the relevant
services be granted to the Presi-
dent to defray the charges which
will come 1 course of payment
during the year ending the 3ist
day of March, 1948, in respect of
Demands Nos, 13, 22 and 107"

The mation was adopted.
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b"‘l'- Deputy-Bpeskor: The question DeMaND NO. 16—BOTANICAL Sumvey
“That a sum not exceeding

““That the respective sums not Rs 6,22,000 be granted to the
exceeding the amounts shown in President to complete the sum
the fourth column of the Order necessary to defray the charges
Paper, be granted to the Presi- which will come in course of

Demands Nos. 14, 15, 16, 17, 18,
19, 20 and 21"

The motion was adopted

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.)

DrmaNp No 13—Mnastay or Ebuca-
TION AND SCIENTIFIC RESEARCR

“That a sum not exceeding
Rs. 65,24,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come i1n course
of payment during the year
ending the 31st day of March,
1058, in respect of ‘Mimstry of
Education and Scientific  Re-
search’ ”

Demanp No. 14—Arcrarorocy

“That a sum not exceeding
Rs 56,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Archaeology’ .

DeManDd No. 15—Survey orF INom

“That a sum not exceeding
Rs. 96,16,000 be granted to the
Presmident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31zt day of March, 1938, in
respect of ‘Survey of India'"™.

payment during the year ending
the 31st day of March, 1958, in
respect of ‘Botanical Survey’”

Dxmanp No 17—ZoowocicaL SuRveY

“That a sum not exceeding
Rs 5,897,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 81st day of March, 1938, in
respect of ‘Zoological Survey'™

Dzmand No 18—Gro1L0GICAL Sugvey

“That a sum not exceeding
Rs 55,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Geological Survey'”.

DeMAND NO 19-—SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs 2,07,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Scientific Research’”.

Demaxp No 20—OTtHER ScIENTOIC
DEPARTMENTS

“That a sum not exceeding
Rs 1,61,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Other Scientific Depart-
mm lll.

Demanp No. 21—EvucatioN

“That a sum not exceeding
Rs. 15,08,86,000 be granted to the
President to complete the sum

necessary to defray the charges
which will come mn course of
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“That & sum not exceeding
Rs. 1,95,54,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1858, in respect of ‘Miscellaneous
Departments and Expenditure
under the Ministry of Education
and Scientific Research’”.

DemManp No. 107--Carrrar OuTLAY Or
e MmisTry or EbucaTtioN AND
SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 1,83,17,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of psyment during the year
ending the 31st day of March,
1958, in respect of ‘Capital Out-
lay of the Ministry of Education
and Scientific Research’”.

COMMITTEE ON PRIVATE MEM-
BERS'’ BILLS AND RESOLUTIONS
Seconp Rrrorr

Sardar A S. Saigal (Janjgir): I beg
to move:

*That this House agrees with the
Second Report of the Committee
on Private Members’ Bills and
Resolutions presented to the
House on the 24th July 1957
Mr. Deputy-Speaker: The question

is:

‘““That this House agrees with the
Second Report of the Committee
on Private Members’' Bills and
Resolutions presented to the
House on the 24th July, 1987.”

The motion was adopted.

TRATION) BILL®

Shri Radha Raman (Chandsl
Chowk): I beg to move for lsave to
introduce a Bill to provide for the
registration of Sadhus and Banyasis
in India.

Mr. Deputy-Speaker: The Question
is:

“That leave be granted to
introduce a Bill to provide for
the registration of Sadhus and
Sanyasis in India.”

The motion was adopted.
Shri Radhs Raman: I introduce the
Bill.

Shri V. P. Nayar (Quilon): The hon.
Member is also & Sanyssi.

PUNISHMENT FOR MOLESTATION
OF WOMEN BILL*

Shri Radha Raman (Chandni
Chowk): I beg to move for leave to
introduce a Bill to provide for punish-
ment of persons guilty of molesting
women.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill to provide for
punishment of persons guilty of
molesting women.”

The motion was adopted.
Shri Radha Raman: I introduce the
Bill

FACTORIES (AMENDMENT) BILL®

Shri V. P. Nayar (Quilon): 1 beg
to move for leave to introduce a Bill
further to amend the Factories Act,
1948.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to smend

the Factories Act, 1948.”

The motion was adopted.

Shri V. P. Nayar: I introduce the
Bill.

*Pudblished in the Gazette of India Extraordinary Part I-—Section 2,

dated. 26-7-57, pp. 33538, 330—40 and 3¢1—42



3443

NATIONAL 'AND FESTIVAL PAID
- HOLIDAYS BILL®

Sl Kedivan (Quilon-—~Reserved—
Sch. Castes): 1 beg to move for leave to
iatroduce a Bill to introduce a uniform
system of nationsl and festival paid
holidays for all industrial workers.

Mr. Deputy-Speaker: The question
is:

“That leave be granted w0
introduce a Bill to introduce a
uniform system of national and
festival paid holidays for all in-
dustrial workers.”

The motion was adopted.
Shri Kodiyan: 1 introduce the Bill.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL®

Shri P. R. Patel (Mehsana): I beg
to move for leave to introduce a Bill
further to amend the Code of Civil
Procedure, 1908,

Mr. Deputy Speaker: The guestion
is:
“That leave be granted to intro-

duce a Bill further to amend the
Code of Civil Procedure, 1908.”

The motion was adopted.

Shkrl P. R. Patel: I introduce the
BAL

INDIAN ARMS (AMENDMENT)
BILL®
Shri P. R. Patel (Mehsana): I beg
10 move for leave to introduce a Bill
further to amend the Indian Arms
Act, 1878,

Mr. Deputy-Speaker: The guestion
is:
“That leave be granted to intro-

duce a Bill further to amend the
Indian Arms Act, 1878."

The motion was adopted.

W W e i v v e & ——
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(Amendment) BIl

Shri P. R. Patel: 1 iutroduce the
Bill.

———————

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL®

ot o wo Gt (i)
TGN AT, 7§ G (o= § WAGT
s dfgn  (Vdvw)  fedaw W
Ve Q@ # foy a7 ¥y wvwr & ford
ST CWAT§ |
Mr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill further to amend
the Code of Civil procedure 1008.”

The motion was adopted.

st o wto frFQ : & frdaw W
YT T § :

PARLIAMENT LIBRARY BILL*

Shri D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill to prowvide for building up anup-
to-date and comprehensive Library
for Parhament.

Mr. Deputy-Speaker: The guestion
is:

“That leave be granted to intro-
duce a Bill to provide for build-
ing up an up-to-date and com-
prehensive Library for Parlia-
ment.”

The motion was adopted.

Shri D. C. Sharma: I introduce the
Bill.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL*

Shri D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill further to amend the Child Marri-
age Restraint Act, 1829,

*Published in the Gazette of India Extraordinary Part II—Section 2,
dated, 26-7-87, pp. 34346, 34748, 34050, 35153 35387 and 36850,
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Child Marriage Restraint Act,
1929."

The motion was adopted.

Shri D. C. Sharma: I introduce the
Bill.

PREVENTION OP CORRUPTION
(AMENDMENT) BILL®

Shri Jhulan Sinha (Siwan): 1 beg
to move for leave to introduce a Bill
further to amend the Prevention of
Corruption Act, 1947.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Prevention of Corruption Act,
1947

The motion was adopted

Sbhri Jhulan Sinha: 1 introduce the
Bitl.

CENTRAL GOVERNMENT SER-
VANTS (OPTION FOR JOINING
CONTRIBUTORY HEALTH SER-
VICE SCHEME) BILL

Shri Jhulan Sinha (Siwan) I beg
to move:

“That the Bill to provide option
for the Central Government Ser-
vants joiung the Contributory
Health Service Scheme of the
Government of India, be taken
into consideration”

From the Statement of Objects and
Reasons, it will appear on the face of
1t that the Bill is a simple one as this
Bill deals with an apparently simpie
question. But really this Bill deals
with a question which is not so very
mischievous at present, but has a mis-
chievous potentiabity of engulfing the
whole nation.

26 JULY 1987

Servants (Option for 5446
Joining Contributory
Haalth Service
Scheme) Bili
At present, the Contributory Health
Service Scheme is merely a pilot
scheme. Under this scheme, govemn-
ment servants stationed in Delhi and
New Delhi have compulsorily to con-
tribute a part of their salary in erder
to be entitled to certain medical faci-
lities under the scheme.

As you are aware, Central Govern-
ment servants had been entitled to
certain medical facilities free of
charge There was absolutely no
compulsion on them to join a parti-
cular scheme and to make contribu-
tions to have compulsory trestment
under a particular system of medicine.

This scheme as it has been enforced
since the 1st July 1954, makes it com-
pulsory for all government servants
in Delhi and New Delhi to have
deductions made from their salary ac-
cording to a graded scale, and then be
entitled to certain medical facilities
and other things Had it been limited
to this much, I would not have very
much cared to take the precious time
of the House DBut the scheme, as it was
adumbrated, has these words which
have moved me to come up to the
House. This 1s from Section VII of the
Annual Report on the Contributory
Heaith Service Scheme for Central
Government Servanty in Delhi and
New Delhic

Mr. Deputy-Speaker: The hon.
Member has also to look at this aspect,
as to whether this scheme was intro-
duced as a result of some legislation
or only by a regulation of Govern-
ment.

Shri Jhulan Sinha: 8o far as [ am
aware, it 15 only a departmental cir-
cular

Mr. Deputy-Speaker: The hon.
Member wantis some modification and
only option for the employees. It
legislation required for that or can it
be carried out by an amendmaent of
the rules?

dated 26-7-57 pp. 360-61.

*Published in the Gazette of India Extraordinary Part I—Sectin &



8447 Central Government

Shri Jhulan Sinha: But the main
thing 15 this—1 am just reading from
the report on the scheme

“That working of the Scheme
shall be reviewed after a period of
two yearg from the date of imple-
mentation The Scheme 15 m the
nature of a pilot Scheme and on
its success will depend the in
auguration of a National Health
Insurance Scheme”

Because this scheme has the poten-
tialities of maturing into a National
Health Service Scheme, which the
Government has, probably under 1ts
contemplation, I am taking the prea-
ous time of this House, to consider the
offensive aspects of the scheme and to
nmp the mischief in the bud so that
and when the National! Health Ser-
vice Scheme matures these aspects
mav not be found there That s
what has moved me, so that
the Governmeént may be mn o
position to take these aspects int
consideration when reviewing the
scheme

Mr Deputy-Speaker Has the hon
Minister got the opinion of his ad
visers as to whether this legislation v
necessary”?

The Minister of Health (Shri Kar-
markar): We have got 1t examuned
and they sav that the Bill 1s not bar
red, unless it empowers the incurring
of additional expenditure, which,
this case could not be determined

Shri V. P. Nayar (Quilon) But,
there 1s no Ayurvedic dispensary
tnder the scheme

Shrl Rarmarkar: He will come to
this point later on

Shrl Jhulan Sinha: This Bill, as
you will find, deals with two things
Firstly, 1t provides for the apphcation
of the scheme only to those persons
who opt for i1t Besides that, i1t also
makes provision that nobody who,
opts for 1t should be made compulsor.
ly to undergo a particular system o
treatment that 1s enwvisaged in the
scheme The two aspects when ana
lysed will come to this,

One thing is that this scheme, because
1t wvolves an element of compulsior

28 JULY 1857

Servants (Option for 5448
Joinmng Contrmbutory
Health Service
Scheme) Bill

on any government servant, if 1 may
say so, 1s not only oppposed to the
fundamental principles of our Consti-
tution but 1s also offensive to the
sense of development of our country
fiom the view we want 1t to develop.

You know that there was a time
when this country wds under foreign
rule and the foreign rulers took the
advantage of their position for impos-
mg a certain system of medicine.
And, actording to that imposition,
only the allopathic system of
medicine was recognised to be
the scientific system and the other
systems were dubbed as unscientific
and something in the nature of quac-
kery

So far as we know this House and
this country does not believe mn that
theory anv longer Of course, by
bringing this Bill before the House,
1 do not intend to revive the Ayur-
vedic the Unam or any other system
eof medic ne but I only want it to be
left to the free will and discretion of
the people concerned 1 do not mean
to say that this system should be en-
couraged or that svstem should be dis-
courared o1 that this thing should be
done or that thing should be done,
although I hold very strong views
abo 1t Avurveda, Allopathv and Tibbl
systems of med:icines That 1s 8
different matter altogether When a
per<on becomes a government servant,
we cannot contemplate that he sur-
render~ his right to choose the tregt-
ment for hiz own self and for the sake
of hus famuly

Mr. Deputy-Speaker There i1s ne
compulsion The compulsion 1s for
paiment and not for treatment He
has to pay but he need not necessarily
go to get the treatment

Shri Jhulan Sisha- It is not to be
expected that a person should pay for
a system and undergo another system
of treatment Nobody can expect that
from ., any ordinary prudent person.
When one makes a contribution from
his salary, naturally he chooses to go
in for that treatment He cannot pay
for 1t and then undergo another treat-
ment and mncur further expenditure
That 15 not very prudent Therefore,
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compulsory deduction leads, naturally,
to compulsory treatment.

1 have had representations from all
sections of government servants. J
am not going to disclose their names
or whereabouts. This scheme claims
to have an additional advantage that
it is applicable to class IV officers. I
had occasion to meet all grades of
officers in connection with this Bill
and I have not found any one quite
satisfied with it. Officers of the firs!
three grades used to get all sorts of
treatment free, and therefore, they
cannot be expected to be satisfied with
the contributions that they have com-
pulsorily to make for the treatment
under the scheme. So far as class IV
government servants are concerned,
weir grievance is that they have to
make compulsory contributions from
their pay and when they go to the dis-
pensaries, they find them so over-
crowded that the doctors have no time
to attend to them. If I get time, I
will read the report. Nobody pays
attention to the class IV officers with
the result that they have to make the
contribution, go to the dispensary and
come back disappointed and take to
some other treatment and make fur-
ther payment therefor.

1 have seen the Government report
on this matter and it claims satisfac-
tory success. I will show that the
success is mainly due to the compul-
sory application of the scheme to all
government servants. I am not going
to controvert the figures they have
supplied. I can cite only one instance.
This scheme was sought to be made
applicable to the Members of Parlia-
ment. On the first of April last year
we received circulars from the De-
partment and from the Parliament
Secretariat asking us to submit our
option for this scheme. So far as I
have got the report here, the response
from Members of Parliament was a
almost nil, because it was not com-
pulsory for them. That shows that
there is something inherently wrong
in the scheme. The inherently wrong
thing is the element of compulsion
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which makes the contribution compul-
sorry to have the allopathic treatment.

Therefore, the first thing under wns
Bill is to make it not compulsory. The
other thing is, if at all that scheme is
allowed to go on, that those people
who opt for it or who make payment
for it, should have their option at
least for having a treatment of their
own choice under the scheme. If the
deduction is to be made compulsorily
and if there is no escape from
it. let them at least have
the freedom of choosing the
system of treatment they like. These
are the main provisions embodied in
the Bill

It makes two things. It makes the
scheme applicable only to those who
opt for it and, thereafter, those who
opt for it should be allowed to have
the system of treatment they choose
under the scheme. I have had
occasions in this House to make an
estimate of the Government position
in finding how this scheme has
captured their imagination. They have
given figures about the success of the
scheme. There is an Advisory Com-
mitiee also. I do not know who
these people are who advise Govern-
ment in this respect. But it seems
they are giving wrong advice to the
Government. I am reading from the
report.

“Overcrowding in the Contribu-~
tory Health Service Scheme dis-
pensaries and a certain amount
of delay in supplying medicines
still exist and every effort is being
made to remove these defects as
carly as possible. Reasons for
these defects are that the num-
ber of dispensaries and doctors
is not adequate to cope with the
increased demands.”

Then, they say that the progress
made is satisfactory and the scheme
is successful. As I said earlier, I do
not bother very much for govern-
ment servants who are getting much
stronger and may deal with their
grievances themselves. This scheme,
as I have suggested, hold unfortu-
nately the potentiality of becoming a
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national insurance scheme asking the
people to make compulsory contri-
butions to undergo a particular system
of treatment envisaged in the scheme.
The position in the country now is
that though about eighty per
cent of the population gets its
only source of treatment from
ayurved and other indigenous systems
of medicine and only about twenty
per cent gets jts treatment from other
systems, If this scheme is extended
to the whole of India consistinz'o!
36 crores of people, I do not know
whether the Government has resources
or capacity to deal with the pro-
blem. 1 have, therefore, ¢hosen to
draw the attention of the House to
the mischiet that lies ahead. The
Advisory Committee seems to have
come to the conclusion that it is
succeeding and so the scheme which
was originally for two years is likely
to be extended and it is likely to be
extended further in the country.
Therefore, 1 wanted to draw the atten-
tion of the Government to this offen-
sive aspect of the scheme. Even if
the Government decides to make it
applicable to the Government servants
alone, provision has got to be made
for more doctors for the treatment of
those people who are getting under
this scheme. There is hardly a
centre where anybody can go and
get attended to without waiting there
for hours and hours and even then
they have to go disappointed because
they have something else to attend to.
I myself had occasion to meet an
officer of the Secretariat in the
Willingdon Hospital and he had been
waiting there for an hour or so. When
1 asked him about it, he said: 1
do not know how long I will have
to wait here. I shall be here till my
office requires me there’. One has
either to sacrifice the work in the
office or sacrifice one's health by
getting away from the hospital with-
aut getting proper treatment.
Therefore, the scheme deserves to
be reviewed in the light of the
objectionable features that I have
pointed out. If at all my suggestions
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are not accepted, then the scheme
should be allowed to continue only
in a way which helps the people and
not hinders them. I very rarely talk
and take the time of the House; I do
not do so unless I feel compelled to
do that in the discharge of my duty. .
1 believed that speech is only silvery
but silence is golden but I also be-
lieve in this:

AQES  EETSANT  TTET QR

wIF R, adwa fefen

When the time demands and one
does not speak he becomes a sinner.
I have taken this opportunity to point
out the objectional features of the
scheme and to improve, if not scrap,
the scheme in due course. I shall
take some time for reply if necessary
and 1 commend my motion to the
House.

Mr. Deputy-Speaker: The Motion
is now before the House for discus-
sion.

Shri V, P. Nayar: Sir, I also wel-
come the Bill. The object of the
Mover, as we find from the Statement
of Objects and Reasons, seems to be
that he desires {0 remove defect
which is now existing in the working
of the Contributory Health Service
Scheme. At this stage when the
scheme has been working for about
three years and we are thinking of
removing the defects, we have also to
find out how this scheme has been
working.

The contention of the hon. Mover
is that there should be option for
anybody who becomes a contributor
to the scheme to resort to systems
of medicine other than alliopathic
system for which alone provisions
seem to have been made under the
present scheme.

About three lakhs of Government
servants and also employees of Quasi
Government organisations are now
beneficiaries of this scheme and we
find it quite natural that the hon.
Member asks for an option being
given to the employees who have thus
become contributors to resort to other
systems of medicine because under
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the existing arrangements, it is al~
most impossible to get medical relief
from the scheme. .

From the 1856-57 report of the
Health Ministry’s several activities,
we find that' the monthly attendance
is about 239 thousands. There are 113
full-time medical officers. This would
put the figure at about 250 patients
for a single doctor a day. It includes
the time taken for diagnosis, for
treatment and for everything. Having
known, from the experience of many
friends working in the Government,
about the difficulties of getting
treatment through this scheme, J
think 3 is wvery right 1o give +his
option to the employees.

It is very interesting to note that,
under this scheme Government have
at least been able to collect some in-
formation which could be used with
advantage by the Ministry. I never
had an idea that among our Governe
ment servants in Delhi, about 768 out
of every thousand had TB; it was
surprising. Calculated at that rate,—
the scheme covers about three lakhs
of people now—I think that from
among the contributors and their
families, we should be having about
25,000 TB patients in Delhi. What
is the treatment afforded? Here again
from the annual report of the Scheme
which we had the good fortune to
receive on the 15th of January 1857—
the report is for 1954-556 l—we find
that 174 cases had been hospitalised
out of the 25,000 TB patients from
among the Government servants and
their families. These flgures are
given on page 30 of the Annual
Report of the CHS Scheme for the
period 1854-55. If the poor employees
have to contribute and then become
contributors to a scheme which is
called Contributory Health Service
Scheme and even then there is no
hospitalisation in such cases—most
TB cases do require hospitalisation—
what is the fun of running such a
scheme.

It is not merely a question of TB
alone. 1 would not have been sur-
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prised if TB alone could not get:
ample hospital facilities. We find
that the incidence of disease among

the Government servants, who have

to be considered a slightly .better

class, is high and that is a very dis-

turbing factor given in the same

report.

17 hrs,

I find from page 6 of the same
report that respiratory diseases are
resRonsible for the highest morbidity
and very rightly they say:

“The epidemiology of this group
of disease is a matter for specula=-
tion”, °

So, you find that the largest number
of Government servants and their
dependants are suffering from afflic-
tions in the respiratory tract. While
Government is unable to say what it
is due to, it is a very serious matter.
If the contributory health scheme
cannot find out why it is so, the Gov-
ernment must set up a machinery to
find out why the Government servants
have such a morbidity for diseases of
the respiratory tract.

Then, there is another interesting
point relating to the incidence of
distase. The report says:

“The incidence of dysentery
seems to be responsible for the
next highest morbidity, and indi~
cates the necessity for the im-
provement of Public Health in the
city. Delhi has a protected water
supply and a water-borne sani-
tation system. One has, there-
fore, to look elsewhere for the
¢pidemiological factors causing
the high incidence of dysentery;”

where is this elsewhere? Does anyw
on¢ know? These are people whoy
are in a slightly better condition,,
Even among them you find that,
discases of the respiratory tract have
the highest morbidity. Even in a
protected area like Delhi where
wafer-supply is supposed to be pro=
tected you have dysentery of such
very high incidence, Even then ths
Government is saying that all is well
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with thkis contributory health scheme,
and that is something which it is
impossible for some of us to digest.

Talking about tuberculosis, I want
the hon. Minister to consider whether
it would be possible fo increase the
bed strength so far as our Govern-
ment servants are concerned, because
affiliction of tuberculosis does not
harm the patient alone, it becomes a
distributing centre for a dreadful
disease and, working as they do in
congested offices, the chance of spread-
ing the infection becomes more.

Therefore, Sir, one finds' that this
scheme is completely inadequate tc
meet the demand. The Government,
also, has not been paying much atten-
tion to this ‘scheme. I know that the
Government is incurring some loss.
If 3,00,000 people from among the
Government servants come and take
advantage of this scheme, please do

not think for a moment that they do |

so Wecause of their faith in the
scheme; it is just because it'is im-
possible for these poor Government
serTvants to get treatment from else-
where.

As we all know, in Delhi as in the
whole of our country medicine is left
largely to the private sector. Every
doctor charges exhorbitant fee. An
ordinary medical practitioner has to
be paid Rs. 8, a so-called specialist
has to be paid Rs. 16, and if he is a
specialist worth the name he has to
be paid Rs. 32 for a visit, for once
going to a patient. How can a class
IV or a class III employee find the
means, when his child gets ill to take
him to a doctor and pay Rs. 8, when
he does not have Rs. 8 for even
feeding his child; for a month?

There is also another difficulty.
Supposing there was no consultation
fee for a private medical practitioner,
where is the means for a poor paid
employee to purchase the required
medicine? Even mnow the Govern-
ment of India is allowing medicines
to be sold at whatever cost the dis-
pensing chemists may be pleased to
charge. There is no control at all.
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We find that several drugs are several
times more costly than what they
ought to have been. We know—the
hon. Minister may not have -known—
that drugs have been sold in India
at fleecing prices. The pharmaceuti-
cal concerns have been looting us on
important drugs. The anti-tubercu-

" losis drugs for which they were taking

Bs. 126 can now be had for Rs. 2
or Rs. 3. That means, when they
were selling at Rs. 125 it was not
certainly out of any charitable dis-
position towards us, but they wanted
to take more and more money from
us.

Thus, Sir, the poor Government
servants have no other go but to take
advantage of the scheme. They can-
not get relief for their ailments from
the private practitioners or from the
other hospitals. .

I had been to the Irwin Hospital,
when my hon. friend over }:here was
the/Minister of Health for Delhi State.

17.07 hrs.

[PanprT THAKUR DAs BHARGAVA in the
Chair.]

There I found that: families had to
stay in the hospital premises making
their own chappatties to enable them
to stand in the queue during night in
winter months. When I saw that I
immediately reported the matter te
the Central Health Ministry—I did
not have the good fortune of know-
ing the Delhi State Health Minister
then. A Government servant who has
to work on all the week days and
who hardly gets a Sunday was made
to stand in the queue like that.
During the week days he has to be in
office from ten o’clock in the morning
to seven, eight or even nine o’clock
in the evening. How can he find tim=
to go to a hospital and be in a
queue. In every hospital in Delhi I
find this queue, and I understand that
the longest queues are now in the
dispensaries run under the contribu-
tory health scheme.

Dr. Sushila Nayar (Jhansi): I am
not able to understand what the hon.
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Member wants. Does he want the
Government servants to be taken out
of the queue and keep the rest of the
public in the queue? When there was
shortage of accommodation in the
hospital everybody had to stand in
a queue, whether Government ser-
vants or ordinary public; everybody
had the same faciity and the same
difficulty

Shri V P, Nayar: Most certainly
not, perhaps my hon friend did not
listen to me carefully. I never said
that When she happened to be the
Minister of Health mn Delhi State, I
had occasion to go to one of the
Government run hospitals, and it
being so overcrowded there was no
chance for Government servants to
stand m the queue and get relief.
Therefore, 1 found famihies coming
to the hospital premises with their
hearths for preparing chappattes, s0
that they may be mn the queue at
three o'clock i the morning on &
wmnter day. This is the condition in
Delhi, under our very nose

Dr. Sushila Nayar: That 1s gross
exaggeration, because a hospital is not
open at three o'clock 1in the morn-
ing nobody can get mn three before
600 1n the morning, or at least eqrher

than 7.00.

Shri V. P. Nayar: My friend knows
that there are no restrictions or re-
gulations governing the queues out-
side the hospital That 1s not the
point.

Therefore, 1t 18 imperative that the
Government servants, in order to get
some relief, must be members of a
scheme through which they get some

van es
ad‘We t;::ve to consider whether by
paying a portion of the expenses he
is getting what he is expected to get,
or what he 18 entitled to get. I
submit that from the contributory
nealth scheme all that he gets is
litile. It is a great inconvenience for
a Covernment servant to go there,
wait for long hours in the queue and
then get a prescription from a doctor.
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I heard from s very reliable source
—and it is again open to my friend,
who seems to have great experience
in this, to contradict me—thst in
these dispensaries recruitments is
made from doctors who are fresh
from the medical college. There does
not seem to be any system of re-
cruitment by which those who have
some experience in other hospitals
are drafted for work in this scheme.

No matter whether they are ex-
perienced or not, they have studied
medicine; well and good. It is not
that they go for all complicated ail-
ments But, how can a doctor who
sits there—there is a very simple
question—diagnose 250 patients a
day It is impossible for & single
doctor to do that. Therefore, the
figures given by Government corrobo-
rate the version which was given to
me, that a doctor who , examires a
patient asks only two or three ques-
tions He asks: “Do you have
headache?” If the patient says
“yes”, then codopyrcne 18 prescribed
If the patient says that he has chest
pain then something else s pres-
cribed Like that in half a minute a
patient 1s disposed of A doctor does
not even gect time to use his stethos-
cope, let alone other forms or methods
of diagnosis. If that is the way in
which a Government servant will get
relief from a scheme for which he
contributes, then I submit, 1f Govern-
ment cannot improve this scheme it
15 better to tell them that it iz not
possible to run the scheme

Why 1s 1t so? It 18 because we do
not have enough money. A Govern-
ment servant who 1s in the last rung
and gets Rs. 30 or Rs. 40 has to pay
eight annas & month If the monthly
emoluments of a Government servant
are below Rs. 75 then he has to pay
eight annas to*be a member of the
scheme. What do we find in
of others? It is not like the e-
tax. The higher you go the low
the percentage. If a man gets Rs.
and he has to pay annas eight,
is one-sixtieth of his pay, an
getting Ra. 4,000 need pay only

i

§%§s=
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lremdetopaymore? An officer
drawing Rs. 4,000 can certainly be
made to pay Rs. 100 & month. Does
he alone require costly treatment, or
does he alone require medicines? It
is certainly not so.

I understand there is discrimination
even in the matter of collection. 1
have heard the mover repeating this
question very often in this House,
and I happen to know his genuine
interest. If the hon. Member wants to
give an option to these Government
employees, it is orly because from
this scheme it is not possible to get
the relief. I am suggesting to the
hon. Minister that, when he contem-
plates to expand the scheme, instead
of having one doctor at one clinic
for diagnosis, why not have five or
s1x doctors sitting together? Putting
two heads together will certainly bLe
better for diagnosis.

We know from the report that the
types of discases which strike down
CGovernment employees are a few.
Some diceases are more prevalent
among the Gecivernment  servants
Why not have a team of specialists?
1 find from the report that nct ali dis-
ctase are hsted, but the more import-
ant of them reveal telling figures. In
Delh: in 1955 summer, the cases of
tuberculosis reported were about 2,500
every month, typhoid 126 and so on.
1 do not want to go through all the
other details. They know the im-
portant diseases which happen to
.trike down the Government servants.
Why do you have one doctor drawn
from the medical college, who does
not even get time to use the stetho-
.cope, even if he knows how to use it?
Why not have a team of doctors and
have joint consu'tation as we find in
other esuntries? I had an opportunity
to see the advantage of such consul-
tations in China. There the allopa-
thic doctor alone does not sit and
examine. I do not want the hon.
Minister immediately to switch over
and make arrangements by which
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there will be a joint effort by the

practitioners of various systems of
medicine to find out relief. But we
know that in this age of specialisation,
a chest specialist can certainly dige
gnose a discase of the chest in a much
quicker time than an ordinary general
practitioner. Knowing as we do the
important diseases, why can we not
have a team of doctors in each clinie?
You may reduce the number of clinics,
but give better service from each
clinic. Why 1s it not possible for us
to make such an arrangement?

I would suggest that when we are
thinking of filling up a lacuna m the
existing  arrangement, Government
should not wait any longer to provide
ample facilities. It is i1dle to say that
there 1s no hospital accommodation.
Most of these diseases, 1t may be con-
tended, have becn contracted by Gov-
crnment servants whi e in course of
their duty  We know that we are not
providing 1deal conditions for Govern-
ment servants to work. You go to
the Old Dclh: offices and you find
that there 1s hardly room for five
clerks to sit, but there are 25 of them
there There 15 no ventilation at all.
These are being changed, I know, but
paitly Government would have been
responsible for the-e poor-pmq em-
ployees getting al! these diseases.
Why do not you have some mercy for
them?

I find that the CHSS does not
provide for free treatment for any-
body except the father, mother and
the children of the particular officer
who 1s a member Why don’t you
extend it to the brothers and sisters
dependent on that particular officer?
Why should you draw a distinction?
The father may be an income-earner,
or. when the father is alive, the
mother may have some advantages
from the father. Why don't you have
the same consideration for the brother
or sister, who 1s dependent on him?
Why should you hagve such rigidity?

‘Then, Sir, 1 want the hon. Minister
to think of setting up a committee to
examine the details of the working of
this scheme. 1 do not for a moment
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say that this scheme should be scrap-
ped here and now. Not at all; we
must all sit together and find out ways
and means of improving the scheme
and making it possible for Govern-
ment servants to have complete reli-
ance on this scheme for relief from
their various ailments. That can be
done and mugt be done, provided the
Government have the large-hearted-
ness towards their employees and pro-
vide the Government employees with
a better treatment when they cannot
afford treatment from the private
practitioners, on account of Govern-
ment’s own faults. I do not say it is
the fault of the private practitiorders
that they charge Rs. 16 or Rs. 17, nor
1g it the fault of the pharmaceutical
dealers alone which accounts for such
exorbitant and fantastic price of the
drugs. These are partly due to the
Government. They should realise
this and Government should have the
large-heartedness to come and tell
their employees, “Look here, we shall
subsidise the scheme to that extent by
which all employees who are members
shall pay little contributions which
they can afford in getting the best
service”.
friend to do is this. I am not refer-
ring him to the Encyclopaedia Britan-
nica on this. This is a very very
human problem, we know. I want
nim to sympathetically consider the
case of government servants, knowing
him as I do as a man having sympathy
and initiative. I want him not to

produce reports like this with por-"~

traits, attractive though they are as
portraits. We do not know wno are
the members of the committee. But
in this report the only photographs
which appear are not of those who
suffer from ailments, not of the queues
in the hospitals, not of the hungry
people who do not have any bread,

but well dressed gentlemen who sit in |

the advisory committee. So far so good.
But this attitude must change. The hon.
Minister must come forward and tell
us that he is prepared to do his best
for promoting this scheme and making
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it serve the cause for which we are
having this scheme.

Shri Karmarkar: How much time do
you propose ‘to give me?

Mr. Chairman: This Bill was taken
up only at half past four and the sub-
ject is very important. =

Shri Karmarkar: I do not mind its
being extended to tomorrow.

Mr. Chairman: It is already quarter
past five and the House has to adjourn
at half past five. Another gentleman

can take part in the debate, if he
likes.

Shri Karmarkar: Not that I mind
more hon. Members taking part in the
discussion, Because it will be more
educative. But unless you are pre-
pared to extend this debate to to-
morrow. ...

r. Chairman: How can it be ex-
tended to tomorrow? It will be con-
tinued on some non-official day. The
subject is very important, I shall take
the sense of the House. May I know
the sense of the House?

Several Hon, Members: Yes, it may
be extended.

Mr. Chairman: The sense of the
House is that the debate should be
extended by another two hours.

Shri Karmarkar: We welcome it, be-
cause it give us an opportunity to
study the subject. I am in entire
agreement with it.

Shri Shree Narayan Das
(Darbhanga): Only one hour has been
allotted to thisg Bill.

Mr. Chairman: One hour was allot-
ed to this Bill and that is about to be
over. I find that the House has taken
much interest in this Bill, and there-
fore, T have taken the sense of the
House to extend the time. The sense
cf the House ig that it should be ex-
tended by two hours. It ig hereby
ordered to be extended by two hours
Does the House wish to adjourn now?
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- Shri Karmarkar: We' may adjoum
at half past five.

Shri D. C. Sharma (Gurdaspur): I
rise to support the Bill, the Central
Government Servants (Option for
Joining Contributory Health Service
‘Scheme) Bill, brought by the hon.
Member Shri Jhulan Sinha.

It is a very simple Bill and is *n
ronformity ‘with the law of democracy
under which we are living. Demo-
cracy mweans freedom of choice be-
tween a number of courses open to us.
‘When.the people of India vote at the
time of the general election, they’
have -the freedom to vote for any
party they like. In the same way the’
government servants should also have
the freedom to opt for any scheme of
health service which they want. It is
very unfortunate .that in our country,
we talk tbo much about modern medi-
cine:.. Modern medicine is ‘a big thing
and is also a very useful thing. But;
my feeling is that we are paying
greater respect to modern medicine
than it is ‘being done in any o%her
gountry “of Asia. For instance, we
have our neighbouring country China.
Anybody who studieg the health ser-
vices in’ China will find that there, a
great deal of emphasis is placed on the
Chinese system of medicine. Allo-
pathy may be there; the other systems
may be there; But, the basit
system’ . s I the™ Chmese system’
or. mdigenous gystem. - As ¢ e - have~
our “Unani ~and - Ayurvedic + (systems
ﬂwey ‘have -also ‘their system. Baty i
our ‘cotintry, lon” account of our as§o-’
ciation, a very hapby association of -al
very unhappy association, with the
British Government, I think we have
become wedded to this allopathic
system.

The allopathic system has its ad--
vantages apd also its dxsadvantages
How many persong are there -in “this
counfry whe can avail themsqlves .of
this ailopathm systexxg which "Is * “ex-
pensive?” Ithasbecomeakmd ovfa
racket now, in the sense that you-hdve
a long chain of specialists. Any one
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doctor; he sends you "to’ another he
sends you to a third doctor and so on
and so forth. It is a very long chain
of specialists, a long gamut of specia-
lists, which anybody hag to go round,
I believe that this is not very good,

I remember, Bernard Shaw used to
say that the modern system of medi-
cine is a kind of quackery. I do not
believe in that. I do not like that.
way of judging things. People who,
think that the modern system of
mediciné i3 perfect or that.the Ayur
vedic system or the Unam, system is &
quackery or that the a'lopathic sys-
tem is a quackery . are not doing.
justice to the systems. I have seen
a certain hospital in Calcutta. It was
run by a charitable society. It is a.
very big hospital, I.saw a_ large.
number of patients there. It was, I
think;. an ‘out-door hospxtal That is.
the kind of hospital. that India needs:;
That is “the kind of " hospital . whichg
shiotild B& promoted in all parts of Indiax
One" Wing of this’ hospital wag . devot-"
ed- 1o’ allopathlc treatment; = another-
wing to Unani treatment; a third wing;
to, ‘homeopathy; there was a wing- for-
naturopathy. They told me that there
were certain diseases which could not
be "cured by all these systems but
could be cured by naturopathy. What
I want to say is, to think that the
Contributory Health 'Service Scheme:
can render .the maximum - assistance’
to the. persons who. subscribe to ‘it
only by beifg wedded to. the~allopattue
systemn; i notlitel.dor justibe "t67 thoss®
persons: who want to avail memselvw’
of thig scheme. . o." & & o2 w8 ?

My hon. friend Shri V. P. Nayav
has told you about the conditiong that
prevail in the hospitals which are run
under the Contributory Health Service
Scheme, 1 also have not heard good
things about them. Of couTse, my
hon. friend Shri V. _P, Nayar had more,
details giVe But I must say that
t!re rep wlnch T have got from
some of foy’ friends and " from  sothe,
persons are not such as make. me veryg
appreciative of ‘the scheme. But I'86°
not want that the scheme should be

who gets ill, hag to go round all that---gserapped. 1 want this scheme to con-

chain of specialists. You go to omne

tinue. It should be improved, it
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should be developed, it should become
a big scheme instead of remaining a
pilot scheme. I want all that, but I
say that there are certain systems of
medicine which are indigenous to this
country and which should be en-
couraged.

I remember that when I feel very
seriously ill after taking my M.A
examination, I went to the allopathic
doctors. ‘They did their best for me,
but I can assure you that ultimately 1
was cured by a person, I do not want
to name him, who was a practitioner
of Ayurved. It does not mean that
allopathy is not good because it did
not cure me. But I say there may be
some virtue in allopathy, there is also

. & great deal of virtue in Ayurved,
there is also a great deal of virtue to
be found in what you call the Unani
system. Now, how can we give up
those systems which, are in conformity
with the genius of opr nation, with the
$temperament of our nation, with the
systers of living of our nation, with
those traditions of living which we
bave been practising for generations?
To ask them to give them up, I think,
is something very, very difficult. -

Of course, I know our Government
treats Ayurved, Unani and the other
systemg like poor relations, I know
that, Of course, they say to us: ‘Well,
we have got the Jamnagar Institute
where, you have plenty of scope for
research.” I know.all that, but I tell
you that India regumires at this . time
that we should bring these systems to
the fore. '

You take the case of these persons
who pay eight annas a month towards
this CHS scheme. Unfortunately, in
this world we judge people by the
amount of money thaf they command,
by what they can give, and by the
amount that they possess, Unfortu-
nately. We are living in a world
like that where materialistic values
prevail. I cannot understand how
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much of benefit these persons who
pay eight annas only a month are
going to get out of this scheme. Of
course, if you pay Rs. 10 a month you
get Rs. 10 worth of benefit. If
you pay Rs, 5 you get Rs. 5 worth of
benefit. But if you pay only eight
annas a month you get only eight
annas worth of benefit. But eight
annag worth of benefit in Allopathy s
very small whereas eight, annas worts
of benefit in Ayurved is somethir -
which cannot be ignored.

5466

Shri Karmarkar: It might not he'
his argument, but I should like to mak.. -
it clear that in our treatment—he majy
complain there is no Ayurved—eight
annas contribution does not mean
one-tenth of Rs. 8 contribution. The
freatment is the same to everybody.
Because a person pays only eight
annas, he will not get. 1/20 of the
treatment which a man paying Rs. 10~
gets

Shri D. C. Sharma: I think it be-
comes you to say that, and it becomes
me to say what I have said. Yom
are an apologist for that scheme, and
I being a common man know also the
shortcomings of the scheme. It is
good of you to say that and I will
wish for the day when what you are
saying is 100 per cent true. May
Gogd, bless you. May God bless you: iy |
bring about that state of affairs. But»
1 was. saying. eight annas in Allopathy .
does net come to oo much, but eight
annas in..Unani, Ayurved or Homeo-
pathy comes too much,

Mr. Chairman:*The hon, Member.
may resume on the next sitting for the
Debate on this Bill,

17-30 hrs. _
e
The Lok Sabha then adjourned till %
Eleven. of the. Clock on Saturday the
21th July, 1951.
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